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LOK SABHA
Saturday, May 9, 1959/Vauafcka 19, 

1881 (Safc a)

The Lok Sabha met at Eleven of
the Clock.

[M r S peaker m  tbe C hair]

11 fan

DEATH OF DR KESHAVLAL VITH- 
ALDAS THAKKAR

Mr. Speaker: I have to inform the
Home of the sad demise of Dr Kesh- 
avlal Vithaldas Thakkar, who passed 
•way on the 4th May, 1959 at Bhav- 
nagar at the age of 79

Dr Thakkar was a member of the
Provisional Parliament in the years
1950-52

I am sure the House will join with 
me in conveying our condolences to
the family of Dr Thakkar

The House friay stand in silence for
a minute to express its sorrow

(The Members then stood in silence
for a minute)

11-02 fan.

PAPERS LAID ON THE TABLE

N otification  under the Com panies
A ct

The Deputy Minister of Labour
(Shri Abid Alt): With your permis-
414 (Ai) LSD—1

16034
sim, on behalf of Shn Kanungo, I
bog to lay on the Table, under sub
section (3) of Section 841 of the Com
panies Act, 1956, a copy of Notification 
No GSR 521 dated the 2nd May,
1959 making certain alteration to the 
regulations contained in Table A of
Schedule I to the Act [Placed m 
Library, See No LT-1443/59]

A m endm ents  to High Court J udctb
T ravelling A llowance R ules

Tbe Minister of State in the Mi>-
istry of Heme Affairs (Shri Datar): I
beg to lay on the Table, under sub* 
section (3) of Section 24 of the High 
Court Judges (Conditions of Service)
Act, 1954, a copy of Notification No
G S R 48 dated the 17th January, 1959, 
making certain further amendments to 
the High Court Judges Travelling
Allowance Rules, 1956 [Placed m
Library, See No LT-1442/59}

Statement re Forged P assports

The Deputy Minister of External
Affairs (Shrimati I<akshml Menon):
On 5th May there was a question in 
the Lok Sabha in respect of forged
passports There were a number of
supplementary also The informa
tion we could give m reply appeared 
to be inadequate Therefore, enquir
ies were made from the Chief Com
missioner of Delhi and the police offi
cers, Delhi, and a statement has been 
prepared which I seek your permis
sion to lay on the Table of the House
[Placed m Library, See No LT-1444/
59]

Mr Speaker: I will circulate copies
of this
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COMMITTEE ON GOVERNMENT 
ASSURANCES

Morons
Pandit Thaknr Das Bharpava (Hu- 

aar): I beg to lay on the Table the
Minutes of the sittings (Eleventh,
Twelfth and Thirteenth) of the Com
mittee on Government Assurances
held during the Seventh Session.

11,04 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report th* 
following messages received from the 

^Secretary of Rajya Sabha:—
(1) “I am directed to inform the 

Lok Sabha that the Rajya Sabha,
•t its sitting herd' on Wednesday,
the 6th May, 1950, passed the
enclosed motion concurring in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do join m
the Joint Committee of the Houses 
on the Bill further to amend the
State Bank of India Act, 1955. The
names of the members nominated 
by the Rajya Sabha to serve on
the said Joint Committee are set
out in the motion

MOTION 
That this House concurs m the 

recommendation of the Lok
Sabha that the Rajya Sabha 
do join in the Joint Committee of
the Houses on the Bill further to
amend the State Bank of India 
Act, 1955, and 'esolves that the
following members of the Rajya
Sabha be nominat'd to serve on 
the said Joint Com nittee:

1. Shri K. P. Madhavan Nair
2 Shri Tika Ram Paliwal
3. Shri Jaspat Roy Kapoor
4 Shrnnati Pushpalaia Das
5. Shn Jadavji Keshavji Modi
6. Dr. Anup Singh
7. Shri N. M Lingam
6. Syed Mazhar Imam
9. Shn Jagannath Prasad 

Agrawal
10. Shri Niranjan Singh
11. Shri Perath Narayanan Nair
12. Shn Harihar Patel
13. Shri Mulka Govinda Reddy

U&* Messages from, Rajya 16026 
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14. Dr. P. J. Thomas
15. Dr. R  Gopala Reddy’.”

(2) “I am directed to inform the
ktyc Sahha that the Rajya Sabha,
at its sitting held on Wednesday,

6th May, 1959; passed the en-
0,osed motion concurring in the;
^commendation of the Lok Sabha
t^at the Rajya Sabha do join in. 
the Joint Committee of the Houses 
°h the Bill to provide for the
fQrmation of certain Government
ol> Government-associated banks
as subsidiaries of the State Bank

India and for the constitution,
n̂ anageraent and control of the
sMbsidiary banks so formed, and
fQr matters connected therewith,
ot> incidental thereto. The names 
OI* the mem6ers nominated by the
R^jya Sabha to serve on the said. 
Jcnnt Committee are set out in

motion.
MOTION

"That this House concurs m thr» 
recommendation of the Lok Sabha 
that the Rajya Sabha do join in
the Joint Committee of the Houses 
on the Bill to provide for the
formation of certain Government
or Government-associated banks
as subsidiaries of the State Bank
of India and for the constitution,
management and control of the
subsidiary banks so formed, and
for matters connected therewith,
or incidental thereto, and resolves
that the following members of the
Rajya Sabha be nominated to serve
on the said Joint Committee:—

1 Shn K P Madhavan Nair
2 Shn Tika Ram Paliwal
3 Shn Jaspat Roy Kapoor
4 Shrimati Pushpalata Das
5 Shri Jadavji Keshavji Modi
6 Dr Anup Singh
7. Shri N. M. Lingaaa
8. Syed Mazhar Imam
9 Shn Jagannath Prasad Agra»

wal
10 Shri Niranjan Singh
11. Shri Perath Narayanan Nair
12. Shn Harihar Patel
13. Shn Mulka Govinda Relidx
14. Dr. P. J Thomas
15. Dr. B. Gopala Reddy’ "
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(3) “I am directed to inform the 
Lok Sabha that the Rajya Sabha,
at its sitting held on Wednesday,
the 6th May, 1959, passed the en
closed motion concurring m the 
recommendation of the Lok Sabha 
that the Rajya Sabha do join in 
the Joint Committee of the Houses 
on th( Bill further to amend the
Banking Companies Act, 1949 The
names of the members nominated 
by the Rajya Sabha to serve on 
the said Jomt Committee are set 
out in the motion

MOTION
That this House concurs in tue 

recommendation of the Lok Sabha 
that the Rajya Sabha do join in 
the Joint Committet of the Houses
on the Bill further to amend the 
Banking Companies Act, 1949, and 
resolves that the following mem
bers of the Rajya Sabha be nomi
nated to serve on the said Jomt
Committee

1 Shri Tarkeshwar Pande
2 Shn P S Rajagopal Naidu
3 Shnmati Sharda Bhargava
4 Shn M Govmda Reddy
5 Shn Lavji Lakhamshi
S Shn Mahesh Saran
7 Shn Tnmbak Damodar Pus- 

take
8 Shn Nawab Singh Chauhan
9 Shn V C Kesdva Rao

10 Shn M D Tumpallrwar
11 Dr Raj Bahadur Gour
12 Shn Rajendra Pratap Smha
13 Shn Kamta Singh
14 Shn A Chakradhar
15 Dr B Gopala Reddi’ ”

(4) “I am directed to inform the 
Lok Sabha that the Rajya Sabha,
at its sitting held on Friday, the 
8th May, 3959 passed the enclosed 
motion concurring in the recom
mendation of the Lok Sabha that 
1ihe Rajya Sabha do join in the 
Joint Committee of the Houses on 
the Bill further to amend the Com
panies Act, 1956 The names of
the members nominated by the

Rajya Sabha to serve on the said 
Jomt Committee are set out in the 
motion

MOTION
‘That this House concurs in the 

recommendation df the Lok Sabha 
that the Rajya Sabha dp join in 
the Joint Committee of the Hous-
( on the Bill further to amend the 
Companies Act, 1956, and resolves 
th it the following members of the 
ftajja Sabha be nominated to 
«ervi on the said Joint Commit
tee —

1 Shn Khandubhai K Desai
2 Shn T S Avinashilingam

Chettiar 1
't Shri P D Ruma.tsm.fcte
4 Shn Babubhai M Chinai
5 Shri J S Bisht
6 Dr R P Dube
7 Shn Akbar All Khan
8 Shn Awadheshwar Prasad 

Sinha
9 Shn H T Leuva

10 Shn \I P Bhargava
11 Shn R S Doogar
12 Shn J V K Vallabharao
13 Shu H D Rajah
14 Shn V K Dhage
15 Shn Rohit M Dave” '

(5) "In accordance with the pro
visions of sub-rule (6) of rule 162 
of the Rules of Procedure and 
Conduct of Business in the Rajya
Sabha, I am directed to return 
herewith the Bengal Finance 
(Salr-, Tax) (Delhi Amendment)
Bill 1959 which was passed by the 
î >k Sabha at its sitting held on 
the 1st May, 1959, and transmitted 
to the Rajya Sabha for its recom
mendations and to state that this 
Qouse has no recommendations to
make to the Lok Sabha in regard 
to the said Bill ”

(6) “In accordance with the pro
visions of rule 125 of the Rules 
of Procedure and Conduct of
Business in the Rajya Sabha, 1 
ajn directed to inform the Lok
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[Secretary]
Sabha that the Rajya at
its sitting held on the 7th May,
1959, agreed without any amend
ment to the Displaced Persons
(Compensation and Rehabilita
tion) Amendment Bill, 1959, 
which was passed by the Lok
Sabha at its sitting held on the
4th May, 1959”

110$ hra.

PUBLIC ACCOUNTS COMMITTEE 

Eighteenth R eport

Dr P. Subbarayan (Tiruchengode)
I beg to present the Eighteenth Report
of the Public Accounts Committee on
the Appropriation Accounts (including
Proforma Commercial Accounts)
(Civil) 1955-56 and Audit Report,
1957

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
A b n o rm a l R ise  m P r ices  o r  SufcAR in

U P

Shri S M Banerjee (Kanpur)
Under Rule 197, I beg to call the atten
tion of the Minister of Food and Agri
culture to the following matter of
urgent public importance and I re
quest that he may make a statement
thereon

“The abnormal rise in the prices
of sugar in Uttar Pradesh and the 
steps taken by Government in 
regard thereto"

Will you kmdlv allow us to put
some questions because there were
a number of adjournment motions and 
short notice questions on this’

Shri Braj Raj Singh (Firozabad)
There were several adjournment
motions

Mr. Speaker: I have received the
short notice question also If, how-

18f t  to Hitter Vr&mt Public 16030
Importance

ever, there are one or two questions,
I will allow

Tfee Depaty Minister of Food and 
AlrieoKan (Shri A. M Thomas):
Although the production of sugar
year is likely to be somewhat less than 
that of the last year, this year’s pro
duction together with the carry-over
from the last year is sufficient to m eet
the country's requirements of con
sumption dunng the current sugar 
year Some unscrupulous persons,
however, have been trying to create
a scare in some towns of Uttar Pra
desh particularly in Lucknow and 
Kanpur, which has led to a spurt m
the pnees The retail pnees in Luck
now and Kanpur have gone up by 10 
to 20 per cent

For some time it has been the policy
of Government to increase the quan
tity of sugar to be sold through direct
allocations by the Government and to
correspondingly reduce the 'quantities 
to be sold by the mills, while the over
all quantities allocated by the Govern
ment and sold b' the mills remain at 
the old level This has been done to
control the market conditions and the 
allocations by the Government will be
strengthened as need arise:* It appears 
some persons have wrongly spread the 
rumour that the overall quota has 
been reduced Thus the rise is totally
unwarranted and is temporary The
Government of India have also advis
ed the State Governments to license
the wholesale dealers in sugar Fur
ther, to counteract the rise, Govern
ment have released 5 000 tons of sugar 
for Kanpur Lucknow Allahabad,
Agra and Varanasi dunng the last four
days as against a release of about 3,500 
tons during the whole of the month 
of Apnl Part of the sugar recently
allocated is on the move and would
soon be reaching the destinations It
is hoped that the sugar market in
Uttar Pradesh will soon be under con
trol

Shri S M Banerjee' I want to know
what action has been taken or is being
taken against those who have created
this situation Secondly, has the hon.
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Minister any information about the
wholesale price per bag and retail
pnee in Kanptv and Lucknow?

Mr. Speaker: The hon Minister, I
suggest, may note down the various 
points that are raised and answer them 
once and for all

Shri Tangamani (Madurai). I 
would like to know the whole-sale
and retail prices for last month and 
this month

Mr. Speaker: He says it has in
creased by 10 per cent

Shri Tangamanl. He said 10 to 20 
per cent retail

What was the stock available in 
these two cities, Lucknow and Kanpur,
dunng the month of April as compar
ed to March9

Shri BraJ Raj Singh. May I know 
whether the mills are selling the 
sugar at the rate fixed by the Gov
ernment to the wholesalers7 Is it a
fact that that some 30,000 tons of
sugar less than the previous quarter
was released for sale in U P ’  Is it a
fact that certain people who are deal
ing in these activities have got com
plicity with certain officers, and the
officers are not taking action against 
them’

W5TWW TW 3ft
*15̂  < otb w  % m  n̂fr t  ^
sir % ^  t w  *
fasfr % sro sro  Frarnm 1 1

sfrft % Srr jhjt ?  f?s % 
^ £tT I WT ST&Wi

<$»rc 1 1%
fbR WNi<f) nr ?rrer % ^
5^1 % ^ ^ ’

Dr. Ram Sitbhag Singh (Sasaram).
What is the justification to keep con
trolled prices of sugar in UP and 
Bihar and not introduce the same 
system in other parts of the country9
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Shri Assar (Ratnagin) The price
of sugar in Bombay has increased upto 
Rs 40 per maund when the price in
UP is Rs *36 per maund There is 
no control in Bombay May I know
what steps are Government going to
take to decrease tHfe price in Bom
bay’

Pandit Thaktir Das Bhargava
(Hissar) Five towns in the Punjab
have been allowed to make tenders 
whereas in the rest of the Punjab, in
cities and other plBces m rural areas 
the rates have risen too high and 
they are not allowed to tender So
that they are at the mercy of those 
who make purchases on account of
tender or they go to the mills and pay
the prices that they demand Accord
ing to the previous practice m vogue,
merchants at several places had the 
right to tender They got the sugar 
and they distributed it in the mandat 
and towns W.ll the hon Minister 
clarify7

Shri C. D. Pande (Naim Tal) In 
view of the fact that there is enough 
sugar to meet the year’s demand,
why is there the necessity of having 
this tender system and restrictions on 
the trade, thereby leaving scope for ■ 
little corruption here and there with
the directorate occasionally indulging 
in a little favouritism7

Shri Bibhuti Mishra (Bagaha) The
price of sugar is fixed at Rs 36 per
maund If the price rises beyond
that, do Government contemplate 
giving th$ benefit of the nse in the 
pnee to the cane growers7

#5 wgtr ftnr (w p p t)

snsrT t wt snror &
jft *ir*h  ̂ 7̂9% 

qrrf-'n  ̂ *jrnrr *t
'JTR' 'Jtfnl $ l

Shri K. N. Pandey (Hata). Is it a 
fact that some of the factories in UP.
and Bihar are filing their sugar at
even less than Rs 36 per maund?
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Shri Braj Raj (lnfh: I am told that 
the Cabinet Minister, Shn A P Jain,
is here in Delhi It is not proper that 
when such an important policy matter 
is being discussed in the House he
should not be present here

Mr. Speaker: What is the question 
of policy matter here? The object of
having Deputy Ministers is to officiate 
in the absence of the Ministers

Shri A. M. Thomas: It is proper that 
hon Members are made aware of the 
control that we have got on the sugar 
market yfe have no control on the 
retail side at all The control we
exercise is ( 1) by regulation of
releases from the various factories,
(2) by fixing ex-factory prices m cer
tain areas, and (3) by reserving a 
certain percentage of the production 
for distribution strictly as per instruc
tions issued by Government These 
are the various methods by which we
control

In the nature of things—the hon 
House knows—it would be very diffi
cult to control the retail market We
cannot >afford to have a far-flung 
organisation throughout the length and 
breadth of our country to have retail
distribution of sugar, especially when 
we have not attempted it in the matter 
of foodgrains When we were having 
foodgrains distribution, of course, we
have controlled distribution of sugar 
also But that is not possible now and 
I do not think any hon Member wc..ld
advocate that

With regard to the spurt m prices,
this question came up a few ctays back 
when Shn H C Heda asked a ques
tion has not thts been partly due to 
the scare that has been raised because 
of rumours that there has been a con
siderable shortage m the production 
of sugar’  I explained that there is 
not so much shortage as has been 
made out The production of sugar 
in the current year is round about 19 
lakh tons and this, with the carry-over
of the stock, will suffice to meet the 
consumption requirements of the 
entire country Again, in the pre
monsoon penod there is always some

1959 to Matter of Urgent Public 16034
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spurt in price During this penod, as. 
you know, there is considerable
demand for sugar for manufacturing 
cold drmks and for various other pur
poses

If we view the whole country, it is 
only in certain centres in UP that 
there has been this considerable nse;
in other areas, there is no such rise
If you take Bombay, there has not
been such nse as in the case of UP
In UP, the pnces have gone up,
according to the information that we
have received, to about Rs 1-2-0 per
maund or something like that, in cer
tain areas

Shn Khushwaqt Hal: Rs 1-4-0

Shri S. M. Banerjee: From As 14 to
Rs 1-2-0

Shri A. M. Thomas: Even according 
to what newspapei reports indicated,
it comes to Rs 1-2-0 or something like
that We have been regulating the 
releases so that the markets may be
ddequately fed On the 29th April,
we released for free sale about 1,40,000 
tons We reserved 30,000 tons for dis
tribution as against tenders One hon
Member asked whether al1 tenders 
are being accepted It may not be 
possible to acce.pt all tenaers Our
strategy in this matter is to control
prices specially in the larger cities
If as a matter of fact, those areas are 
adequately fed, naturally the prices 
would even out and the markets in the 
ontn e country would be controlled
That has been our objcct when we
fixed control prices in UP, North 
Bihai as well as Punjab The major
part of the production of our country 
is from these areas, and if the ex
factory pnces are fixed in these places,
naturally the other markets also will
be controlled thereby It will be seen 
that in other markets prices have not
gone up

Pandit Thakur Das Bhargava refer
red to the case an Punjab He has 
spoken to me also about that some
time before the House assembled. Of
course, I will look into that' But



according to our information, prices
have gone up mainly in Lucknow and 
Kanpur, that is, in UP, and we have
taken the necessary steps We have
made adequate releases We have 
Teserved more quantity to be distri
buted as agaiost tenders We hope
that the phase will only be a 
temporary one and normal conditions
-will soon prevail

1  may aho say something about the
licensing procedure that we are going
to adopt The wholesale trade of
sugar is going to be licensed, so that 
•we will have "better control We can 
cancel v licences We can take action 
also

Shri S M. Banerjee raised the ques
tion as to what action we have taken
No cases have come to our notice to
the effect that sugar mills have sold 
at more than the ear-factory prices,
•where the ex-factory prices have been 
Axed So that it is not possible to 
take action If any case is brought
to our notice certainly we will take 
necessary action

Shri Bibhnti Mishra: What will be
the fate of the sugarcane growers’  If
the sugar price nses, do Government
contemplate giving the benefit of the 
rise to the cane growers’

Mr. Speaker We are not going mto 
•details now We seem to be going 
away from one question to the other 
—the whole question of sugar produc
tion, sale, distribution, prices to be 
paid to the agriculturists The whole
thing is not now before the House

Shri Braj Ra| Singh Last year dur
ing thp off-season period, when we
adjourned for three months foi mccss, 
the Government issufd an Oidinancc
for the expoit of sugar Since then,
the sugar position has been going from
bad to worse I fear that within the 
next three months, when Parliament
will not be in session, there may be 
a sugar famine m India So I would
request you

Mr. Speaker. Nobody will die of
fltignr starvation I do not know lor
whom hon Members are talking Hon
Members are talking as if we are "born
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in sugar and will die in sugar Every
small matter becomes an important
matter I am not going to allow thto. 
For whose benefit are these matters
raised’  I do not know What j£
sugar is not available’  We can take
to pur and various other things Tbe
same emphasis is laid on foodgraina,
sugar, soap, toilets and cosmetics! I
am afraid that cannot be allowed.
(Interruption's) One hon Member
was suggesting* why don’t you intro
duce control all over the country’
Another hon Member asked the ques
tion when there is plenty of sugar* 
why do you have control’  Control
bnngs black-market along with it
Equally, absence of control makes 
people corner In between what is it
that the Government want to do9 
What is thjv control for’  I expect an 
answer from the hon Minister What
is the need to give licences’  Pandit
Thakur Das Bhargava asks why don’t
you give to others also

The Minister ot Food and Agrienl- 
tnre (Shri A. P. Jain): The position u
that the Government is carefully
watching the situation Now, for the 
time bemg we have decided to license 
the wholesale dealers in UP and also 
m other States We hope that as a 
result of this licensing, we shall be
able to control the situation It is 
always an assessment of the situation 
and anybody who deals with the matter 
has to take action according to the 
assessment That is our assessment 
And we hope that the trouble will not
continue for long

Mr. Speaker* If there is no control
what will happen’  Formerly whea
we had controls when everybody con
cerned was for controls the late Raft 
Ahmed Kidwai and Rajagopalachan 
joined and removed the controls.
Here sugar is not such a thing that if
it is not taken people will die of
starvation What is the need lor
control’

Shri A. P. Jain. The need for control
is this While there is sufficient sugar
there is not an unlimited quantity
sugar and controls will discourage
hoarding and will prevent it There
fore, we have taken a midway line.
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«h«l is, we are licensing tbe wholesale
daajacs.

Mb—  Bon. Mambam rose—
Hr. Speaker: I have allowed a num- 

bet of questions.
I M  K. If. Pmdej: Sir, my ques

tion has not been replied to
Mr. Speaker: There is another hon.

Member who also says that his ques
tion has not been answered

X would urge upon the hon Minister 
this thing Whenever they them
selves come to know of such things
Without waiting for questions of this 
kind they must make statements. The
Members here are not only Members
at Parliament but they represent lots
of people outside who would also like
to be satisfied as to why there is a 
qpurt m the prices and what steps 
Government are taking in the matter

With great difficulty I allowed the 
adjournment motions in another form
But for that the hon Minister would
not have made a statement I have
insisted upon hon Ministers who are
in charge of certain things such as 
Defence, Air Services, Railways and 
ao on to come to Parliament them
selves and explain what has happened
in cases where there is an accident or
something of that sort It is not only
about accidents taking away life
These are matters of life and death 
When prices go up Whenever there
k  an abnormal rise in prices, I expect
the hon Minister of Food to come
before Parliament, without waiting
for questions to be put, and explain
what has happened, when the House
x« in session But whan the House is 
not in session he should issue state
ments as to why this has oecurred and 
what steps Government are taking
Notwithstanding everything done by
Government, it will remove a lot of
misunderstanding about the actions of
-Government.

Mhri A. F. JftJn: What you have sug
gested is perfectly all right But
sometltnes the difficulty arises because,

when we are contemplating certain
action, if the line of action is made- 
public, then, instead of producing the
correct effect, it may produce the- 
reverse effect

We are also thinking upon aertan» 
lines; we are discussing with the State
Governments and we may tnlrc action.
But it is not always possible to make
public the lines on which we propose
to take action

Mb Speaker: Normally, the hon.
Minister must have issued a notifica
tion There is plenty of nee and
plenty of sugar in the market This
is all artificially done by certain 
people

Shri A. P. Jain: It has been done;
that has appeared in the papers, not
only in today’s papers, but in the
papers of a few days back also.

1L23 hn.

STATEMENT RE EXTENSION OF
EMPLOYEES PROVIDENT FUND 

ACT
The Deputy Minister of Labour

(Shri Abid All): Sir, yesterday, when
a copy of the notification, regarding
the number of workers in the motor
transport industry covered by the Pro
vident Fund scheme, was placed here,
one hon Member said that it covered
only 5,000 workers while another hon.
friend said that it covered 23,000 
workers The fact is that about 215 
establishments in the pnvate sector
employing approximately 21,000 
workers and about 83 establishments
in the public sector, employing
approximately 82,000 workers are
likely to get the benefit of provident
fund scheme

Shri Narayanankutty Keooa
(Mukandapuraxn) - The first notifica
tion was issued in February 1959 just
on the eve of the meeting of the
Budget session and the hon. Minister
took about 3 months—just on the last
day of the Budget session—to place
that notification on the Table.



Shri Abid All: That was not parti
cularly ceaaexrang this. It w h  of a
auBceUaawva nature Our practice is 
that miscellaneous notifications are 
accumulated and placed when other* 
aae ate plated If hon. Member* 
desire that these misceUaneot  ̂ noti
fications should also be placed early 
1 will do it

Mr. Speaker: I will suggest to the 
hon Minister that m all cases where
notifications have to be placed on the 
Table of the House, they may be
placed on the Table a week after their
issue if the House is m session so that 
hon Members may have an oppor
tunity of seeing them

*039 Motion re. JttgMft- VAISAKHSA 19,
Report of UJP.&.C.

11.25 hrn.

MOTION RE- EIGHTH REPORT 07
U PSC —contd.

Mr. Speaker: The House will now 
take up further4 consideration of the 
following: motion moved by Shri Datar 
en the 7th May, 1959, namely.

“That this House takes note of
the Eighth Report of the Union 
Public Service Commission, laid 
on the Table of the Lok Sabha on 
the 24th November, 1988”

The time allowed is 4 hours and the 
time taken already is 8 minutes and 
the balance of time left is 3 hours and 
52 minutes Shn Datar

The Minister of State in the Minis
ter of Home Affairs (Shri Datar): Sir,
yesterday I made a reference to cer
tain points I would rather leave the 
other points to hon Members to con
sider and debate upon.

Jffir. Speaker: The hon Minister will
please resume his seat.

U ll (5AJKA) 1604*-

11.06 hrs.

M M flB o r  m m m s E
—contdL

fir. Speaker: Hdn Members may be 
aware that the other day Shn Anthony
cafoe to me post-haste inside the
Chamber and wanted an opportunity 
to raise a privilege motion He said 
thi»t Shn Joachim Alva is reported to
have said—u  the Times of Inina—that 
Shft Anthony’s motion for the inclu
sion of English was inspired by some 
foreigners and so on Shn Joachim 
Alva immediately got up and said that
it was not what he said and that he 
Sppke something else After that I 
thought there was nothing more to be
d^ne and that it need not be pursued

Some hon Members suggested that 
there was a report m the Press and as 
against it the hon Member has now

de a statement in the House Z 
always prefer the statement ot hon.
Members of this House to what ap
pears in the newspaper Therefore, I
thought it was not necessary to pur
sue the matter at all

But Shn Anthony came to me and 
said that I must ask the Times of India 
a3 to why they have reported like
that and so on I thought of asking 
them independently of this In the 
c#se of such statements the veracity 
of any hon Member who has made a 
statement should not depend upon the
veracity or otherwise of the Press cor
respondent Hon Members must
themselves give respect to one another 
apd to Parliament as a whole There
lS no meaning m trying to pursue this 
natter However, I will get the expla
nation from the Times of India corres
pondent But I do not want to make 
this question dependent upon that and 
s0 I refuse to give any consent to
ntoving this motion

All the same I will ask the Times of 
jfidia correspondent tor an explana
tion as to why he did report like that
gut I would certainly accept the state- 
rfients ot hon. Members ot this Houae

preference to anything appearing
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In the Press as their statements. I 
would like hon. Members to respect
one another. *

Dr. Bam Sabhif Singh (Sasaram):
That should be enough; the reporter
need not be,asked

Start Joachim Alva (Kanara): Let
m e express to you my gratitude for
this. I may state for your information
that there were half a dozen Members
•of Parliament of various parties at
that particular meeting headed by our
veteran’ Member Dr. Aney; and all of
them said that I did not make that
statement.

Mr. 8peaker: Dr. Ahey himself told
me that he was present or presiding 
and that Shri Joachim Alva did not
make that statement.

Dr. Ram Snbhag Singh: Therefore,
-we need not ask the Press correspond
ent why he reported like that

Mr. Speaker: If the House does not
want me to ask the Press why it was
reported like that I will drop it 
(Interruptions).

Shri Ansar Harvani (Fatehpur): The
•chapter should be closed

Shri Narasimhan (Knshnagiri): 
That won’t be fair (Interruption',).

Mr. Speaker: Let me consider my- 
self.

Shri C. K. Bhattacharyya (West
Dinajpur): I have one submission to
make. Before Shn Anthony brought
this thing to your notice, I feel, he 
should have written “to Shri Alva and 
had it clarified. If that is done
amongst ourselves, matters will become
smooth and easy, and the relationship 
between hon. Members will remain 
cordial.

Shri Kamalnayan Bajaj (Wardha): If
that convention is established, it would
be very good.

Mr. Speaker: As a matter of fact,
that is the procedure I adopt. As soon
as a responsible Member of Parlia-

meat complains that another respon
sible Member of Parliament has made
a statement against him, I ask the
other hon. Member also to state what
happened and then try to convince
both of ̂ hem.

But, a different procedure was
adopted by Shn Anthony. Even then 
I would have waited and asked Shri
Joachim Alva to tell me what hap
pened exactly. But Shn Joachim 
Alva saved me all the trouble. He got
up himself and made a statement here
as to what happened. So, it is not
necessary to pursue the matter so far
as this case is concerned. In future
I will take the course which I have
been taking all along.

11.30 hrs.
MOTION RE: EIGHTH REPORT OF,

U.P.S.C.—contd
Shri Datar: Mr. Speaker, the other

day, while initiating the debate on the 
latest report of the UI*S.C, I pointed
out how their work was increasing,
and in particular I made reference to
the fact that during the year under
report there was not a single case in 
respect of which we had departed from
the advice of the U.PS.C

There are two other matters which
have been mentioned m this report
and to which I should like to make a 
reference You are aware ‘that in the 
report on an earlier occasion, the 
U P.S.C. had complained that the
standards especially so far as the 
general attainment and knowledge of
the students were concerned, were fast
going down and therefore it was a 
matter which ought to be considered
at all levels I also pointed out that
this was a matter which should be
taken mto full account by the Univer
sities and the Inter-University Board.
We find that this time also, in this 
report, the same complaint has Men
reiterated. They have said at page 4,
item (3), that “the remarks of the
'Examiners on the performance of
‘Candidates in the written examinations

I, 1M# Motion re. Eighth 16042
.Report of U.PJS.C.
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show that the general standard of
attainment is going down” For that 
purpose, two courses are possible one
is that the universities should see to
’t that the standards do not fall at all,
and secondly, so far as the services
side is concerned, a recommendation 
had been made that some of these 
deficiencies might be made up by
having courses of training for the 
accepted candidates I would point < 
out that so far as the latter course is 
concerned, we are having a number of
courses of training even now in res
pect of the All-India services like the 
IA S  and the IPS You are aware
that we have a probationers’ training 
course for the IAS m Delhi and for
the IPS at Mount Abu There, not
only training in respect of certain 
subjects is given but the practical
training is imparted to them and it is 
made possible for them to understand 
the need of the present times In 
respect of other services also we are 
having, to a larg extent, a number of
training courses and Government are
considering as to whether, after the 
candidates have been appointed to 
some posts and after a certain number
of years there should or should not be
a refresher course also That is a 
point which has to be considered I
am confident that on the one hand the 
university authonties would see to it 
that the general standards ol educa
tional attainment of the students do
not go down and secondly we shall
also try to see that proper cou’ ses of
training are opened and that our Gov
ernment servants after they are 
taken in service and after they pass 
a period of probation, are given a 
period of intensive training as well

Another very interesting remark 
has been made by the UPSC You
are aware that we had recently a 
special examination for recruitment to 
the IAS We are having annual
recruitment to the IAS and the 
IPS, and the UPSC have pointed 
out that m respect of candidates who
offer themselves for admission to these 
examinations there is a marked 
tendency on the part of candidates to
enter the Indian Administrative Ser

vice even though they might have
given first preference to the Indian 
Foreign Service m their application 
forms

Similarly also there is another com
plaint that even those who have taken 
training and degiees in technical
courses prefer the IAS or the
administrative services to these tech
nical or technological services So'far
as this is concerned, it is true that the 
IAS attracts the best talents in all
the fields but we are also anxious that 
so far as the technical training is con
cerned, for those who receive the 
technical training, those who are
engineers or doctors or those who
follow other technical professions, it 
would be proper for them not to join
or applv for the administrative services 
because their services m the technical
or technological fields are as important
if not m certain respects more impor
tant than m the administrative services
Happily this number was not large,
but, all the same, the UPSC have 
made a reference to it and this is a 
question that has to be dul> con
sidered

Mr Speaker. What is their state
ment regarding this’

Shn Datar They have said that 
there has been of late a marked 
tendt n( v on the part of the candidates 
to enter the Indian Administrative 
St. 1 vice as against the Foreign Service 
in this context, and m another con
text they have said that persons who
have got technical or technological
qualifications like engineers, techni
cians and others prefer to go in for
the IAS instead of taking their 
chances for service m different fields

Mr Speaker What is the recom
mendation7

Shri Datar The recommendation is 
that such a tendency should be dis
couraged to the extent that is possible
Thev have made one more suggestion 
in respect of these technical or techno
logical studies, and that is, people
with such technical qualifications 
should be given better terms of service
The terms of service that we are
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offering, for example, the pay-scales,
etc., are fairly satisfactory, but that is 
a question which has also to be duly
considered.

Shri HUtah Chandra Mathur (Pali):
It is mentioned at page 8,—in the 
middle of the report.

Mr. Speaker: Have they asked the 
Home Ministry to put a ban?

Shri Datar: This is what they have
stated:

“It was observed in the recruit
ment that administrative posts 
still continue to have a special
charm for many aspirants to Gov
ernment service and technical and 
scientific personnel are no excep
tion to it. Numerous candidates 
belonging to the technical services
or holding technical posts, have
applied for the Indian Adminis
trative Service (Special Recruit
ment). Hie same feature is notice
able in the recruitment to the 
Industrial Management Pool.
Obviously it is not in public
interest that technical and scienti
fic personnel who are badly needed
at present in their own line should
feel tempted to go into the admi
nistrative line, often at a late
stage of their career. If the con
ditions of service in the scientific 
and technical fields are suitably
improved, it is possible that the
lure of administrative services may
lose much of its force”.

This is what they have stated.

Mr. Speaker: Why not the Home
Ministry prevent these people?

Shri Datar: It is very difficult to
discourage them.

Mr. Speaker: While one wing of the 
Government is offering temptation the 
other wing of the Government is 
condemning it.

Shri Datar: In this connection I may
recall the various speeches made by
the hon. Members before the examina
tion was held and we had draft regu

lations made in this context nittfc 
regard to the notifications. Thai *
number of hon. Members here sug
gested that doctors should be allowed
to appear, scientific personnel should
be allowed to appear, etc. On the
other hand the tendency then was
that those who were graduates ought
V> be allowed. This is not the posi
tion now. But you will find that we
are in the midst of two opposing con
tentions. All the same this matter has 
got to be duly considered.

Then I want to make a very short
reference to the remarks made by the
U.P.S.C. on re-employment. Often
times in the course of questions which
are asked on the floor of this House
and the other House, complaint i*
made that we are re-employing people
or we are extending their services
even when there ought to be no suoh 
re-employment or extension. We have
also pointed out—and I myself haw
pointed out—what the Government
policy is in this respect, and it is the
policy that we are following. But,
here, happily, the U.P.S.C. have point
ed out how in the case of re-employ
ment, where it has to be considered,
there are a number of difficulties: it i*
not possible to get officers when the
senior officers in service retire. This
is what has been stated at page 11:

“Out of a total of 250 cases in
which the advice of the Commis
sion was sought for re-employment
of retiring officers, the Commission 
advised on 224 cases. The reason 
for such a large number of
re-employment cases is that experi
enced officers, particularly in the
technical line, are not available
in sufficient number.”

So, the Government's conduct has
been fully vindicated by this observa
tion of the U.P.S.C.

I would not like to go into other
matters at this stage. I would reply
to those paints which hon. Member*
may raise during the discussion.
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Mr. Speaker: Motion moved.

"nut this House takes note of
the Eighth Report of th«» Union 
Public Service Commission, laid on
the Table of the Lok Sabha on
the 24th November, 1958”

Sbri Stafcajun Singh: Then 1 will
call Shri Kodiyan

Slurl Binhaaan Singh (Gorakhpur)
1  will speak after some time

Mr. Speaker: He is a senior res
pected Member of the House—of
course, all are respected Members of
the House—and I thought he was 
anxious to speak All right, Shn
Kodiyan

Shri Kodiyan (Quilon—Reserved— 
Sch. Castes): Mr Speaker, Sir, m their 
eighth report, the UPSC has raised 
some important points which are to be
given senous consideration I am 
glad that some information has been 
given by the hon Minister while
initiating this discussion One of the 
points raised by the Commission is 
with regard to the deterioration in the 
standard of attainment of the candi
dates appearing for the various exami
nations and tests conducted by the 
UPSC

In our country there is a feeling
among the public at large that the 
standard, efficiency and morale of our
public services is deteriorating If the 
candidates appearing for the examina
tions are not coming up to the standard 
expected of them, it will certainly 
affect the standard and efficiency of
the public service still further This
is a very senous problem As the 
hon. Minister nghtly pointed out, it 
has two aspects There is the general
-question of raising the standard of
education and training in the univer
sities If the standard and quality of
the education is to be raised, it is not
an easy matter Certain steps are to
be taken and it will take some time 
to yield results Anyhow, I hope the 
Education Ministry, in consultation 
with the people in the educational

field, will take the necessary steps m
this direction

In this connection, I have to ptofat 
out one thing They have decided to
sestnct the number of admissions to
the universities m order to raise the
quality of the education imparted to
the students But I do not think that
restriction on the number alone or the
reduction of quantity alone will help
in raising the quality I think both 
quantity and quality will have to go
together I do not want to deal with
that point any further

The Commission has made a re
commendation that in orijer to over
come the deficiency of the selected 
candidates to the administrative ser
vice, training courses have to be 
introduced The hon Minister has 
pointed out that they are already
having some courses of training I 
want to ask him how many centres 
have been started so far and how 
many candidates are now undergoing 
training m the vanuos posts in the
administrative service

In this connection, I have to make
a suggestion Training courses should 
be there not only for the candidates 
selected by the UPSC but also the 
candidates appearing for the exami.
nations, especially for the scheduled 
castes candidates, it would be very
necessary to give such training I now
understand that in certain universiti
es like the Allahabad University 
they ha\e started some course of
training to the candidates aopeanng
for these examinations That sort of
training should be extended to some
other universities and centres also

As the hon Minister said, the UPSC 
have pointed out the marked tendency
on the part of the candidates to join
the administrative service At the
same tune, they have also stated about
recruitment failures At the end of
1957, about 231 posts were remaining
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unfilled, because suitable candidates
were not found. This is a very im
portant question. Nobody has any 
doubt that we are short of technical
and scientific personnel in tour coun
try Our demand for technical and 
scientific personnel will be increasing
as the tempo academic development
at the country also increases For
that, we have to increase the facilities
ft>r training m this particular field
We have to give a technological and 
scientific bias to our education I am 
glad that the Central Government
and also the State Governments have
realised the importance and urgency 
Ot this problem

In this connection, I may point out
that there are a number of trained or
qualified people in the technical and
acienufic field in our country What
•bout those people7 Why are they 
not coming forward to accept techni
cal jobs7 Why do they run after ad
ministrative posts7 The most import
ant factor to be considered in this 
connection is that the technical and 
scientific personnel are not offered
sufficient encouragement, reasonable 
pay-scales and other emoluments
Unfortunately, m our country, those 
working in the administrative side 
are better paid and better placed
than the technical and scientific per
sonnel In advanced countries, we
find that the technical and scientific 
personnel are given a special and 
honoured status in the society, they
are better paid and their requir- 
ments are better looked after But in 
our country, those in the administra
tive side are better paid So, natural,
ly, people coming out from the uni
versities and other educational insti
tutions with qualifications in technical
and scientific field prefer to enter 
administrative service

From the report, I find that the 
Commission could not find candidates
with regard to certain posts With
regard to some posts for which they 
eould not find cRndidqtes, they have
remarked that the scales fixed for
such posts were unattractive

I am not surprised to find that
candidates were not coming forth for
the post of a Malaria Officer or a
Filana Officer because I find that the
pay fixed for them at the starting 
point was only Rs 250]- If a man,
who has qualified in that special field,
who has got medical education, who
has spent a lot tof money on his edu
cation, after having undergone speci
al training m this particular field of
malaria or Filana control is to be
given only Rs 250 a month, natural
ly he will not opt for that post There
is no doubt about it Therefore the
mam thing that we have to coiisider
today is that we have to give special
consideration to the technical and 
scientific personnel in our country
They have to be given decent pay
and their services must be made at
tractive It is only through that that 
we can overcame this difficulty

With regard to the temporary ap
pointments, I have to say a few
words These temporary appointments
normally are made for a penod of
one year and within that period of
one year such appointments have to
be referred to the Public Service
Commission They have got to be con
sulted But from the Report I find 
that th( re were a number of cases 
during the year where consultation 
was not made with the Commission 
by the Government In one case I
hnd that consultation was made only
two vears after the normal, stipulated 
period of one year expired. So, this
irregularity still continues

Under the cover of temporary ap
pointments, certain permanent ap
pointments are being made Last time
when I spoke about Consultation 
Regulations pertaining to UPSC, I
pointed out a case where some parti
cular gentleman, after having been 
appointed on a temporary basis to
several posts, was made permanent
against a post for which he had beat
disqualified or had been declared unr
fit by the Public Service Commission 
several times
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Mr. Speaker: u for a post Public
Service Commission's recommenda
tion (a ncccaary, how was he appoint
ed? If there is a post which has to be
filled m on the recommendation of
the Public Service Commission, how 
was that man, even after being re
jected, appointed9

Shri Kodiyan: That is exactly my
point How was he appointed? There
is a ptost of Director of Archives This
gentleman’s case was referred two
or three times and all these two or
three times he was rejected He was
put on a temporary basis m some 
other post and finally we find that
this particular gentleman has been 
made the Director of Archives I do
not know how it happened

Mr. Speaker* I am sure the hon 
Minister will try to explain that

Shri Datar Yes, I will do that

Shri Kodiyan: Now I jnderstand
that there are some officers serving 
in the Food and Agriculture Ministry 
at various centres, like Madras, Bang
alore end Cochin They have now
been called by the Union Public Ser
vice Commission to appear for a cer
tain examination in order to decide
whether they should be made perma
nent or not I understand further that
these officers have been serving under
the Ministry for 14 td 15 years If
those people, who are working under
the Food and Agriculture Ministry 
after having put m 14 to 15 years’
service are now called upon to appear
before the Public Service Commis
sion fbr certain tests or examination,
I cannot understand it Normally,
after one year their matter has to be
referred to the Commission and their 
appointments have to be regularised.
But after 14 to 15 years these people
are now called upon to appear before
the Public Service Commission I do
not understand why such a long time
was allowed to elapse, retaining these 
people on a temporary* bans

Then there is another handicap so 
far as newcomers are concerned. If
people are retained on temporary

basis even after the normal period
has expired then on the plea that
these people are experienced new
comers will have to be shelved

Then I come to another point. There
is a feeling among the people of my
State that they are not getting their
due share in the Central Services I 
do not know how far this is justified,
but there is this feeling which is very
strong I understand that this feeling
is prevailing in certain other States 
also

Then there is another difficulty also* 
so far as our people are concerned
that is, people coming from
Kerala ere concerned The Pub
lic Service Commission has no exa
mination centre in Kerala All
the candidates, who intend to appear 
in an examination of the Public Ser
vice Commission, from Kerala have
to travel a long distance to other ex
amination centres This is a handicap 
to our people Therefore I request
the Government end the Public Ser
vice Commisssion to open examina
tion centres m Kerala also so 
that those people in Kerala, who- 
are desirous of appearing at 
the examinations conducted by the 
Commission, can do so in their own 
State without incurring unnecessary 
expenses

Only one point more and I will
finish There is a practice of the
Home Ministry to send for reporta 
about candidates after police venfi.
ration This is a parctice which gives
Hoorn to corruption If a,candidate is 
selected and fails to obtain a good
report from the local Police, he will
certainly be denied the appointment
I do not say that in every case this 
happen*, but there have been many 
instances where on the basis of ad
verse Police reports candidates who
were selected were not appointed I
can cite any number of instances, but
I would point out only one instance

A well-qualified Scheduled Castes 
gentleman in my State applied for a
post in the All India Radio He was:

1881 (SAKA) Eighth Report of 1605*
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selected. After (he selection His cue
was referred to the Police for verifi
cation. The Police reported that he
was an undesirable element having
connection with the Communist Party.
So, he was denied the appointment.
"The most unfortunate thing in this
•episode was that this particular gen
tleman at that time was carrying on 
propaganda against the Communist
Party. He was an anti-Communist
and he still continues to be an anti-
Communist. Still, he failed to get an 
appointment because a local Const
able—ultimately this verification goes
in the hands of an ordinary Constable
or a Head Constable—gave an adverse
report. On the basis of that Consta
ble's report he was denied the ap
pointment

12 hrs.

So, such things happen. Why
should We rely on the report of the 
Police? Candidates appearing before
the Union Public Service Commis
sion are qualified people. After hav
ing undergone training in educational
institutions, having got high qualifica
tions and degrees, they will be given
conduct and other certificates by the
heads of the institutions or universi
ties. So, instead of relying upton the 

■ certificates of the head of- the insti
tution and other responsible persons 
why should the Government rely upon 
police reports? 'Why should Govern
ment be particular ot knowing the
political leanings of particular candi
dates? This practice must be put a 
stop to. I am proud that at least in my
-State this police verification has been 
•done away with. No political discri
mination is shown there in the matter 
of appointment. If a particular candi
date has got any political leanings 
that does not bar him from entering 
the government service. If after enter
ing the government service he be-

' haves in an undesirable manner 
against the interests of the Govern
ment of the country or the people
there are adequate provisions in the

'Government Servant’s Conduct Rules

to take proper action against him sad
he oan be dealt with effectively.
When such provisions are there, why
should we resen to this method of
relying upon the report of the police?

After all the police nay be influenc
ed by persons in that particular lo
cality. Often it happens in this way.
The police constable goes with the re
port. He may not find Jout the parti
cular candidate. There may be some
big persons in that village. Ultimate
ly the constable wilt go to that big
person in the village and if that big
person is not interested in this parti
cular candidate he can very well
inform the constable that such and 
such a man is not a desirable man,
if he has any personal animosities 
against that particular candidate. It
is in this way that a tot of cornip.
tion is creeping into the system.
Therefore, I earnestly appeal to the
hon. Minister to do away with this 
kind of practice.

Shri Harish Chandra Mathur: Mr.
Speaker, Sir; the Union Public Ser
vice Commission is a great institution 
and it is only natural if we are most
cnxious and even zealous to see that
it is properly constituted and that it 
functions in a manner that it inspires 
confidence not only among the servic
es but in the country as a whole. Par
ticularly in a welfare State when the 
administrative machinery Ls charged 
with very great responsibilities and 
when the governmental programmes
and the success of the administration 
depend upon the good health of the
administrative machinery, it is only
natural that we should pay greater
attention to our services and see that
th.ey ere in the best of health, that 
their morale is at the top level and 
that they function in an efficient and 
independent manner.

That is why a special place has been 
given to the Union Public Service
Commission fa our Constitution. We
would like to examine whether the 
Union Public Service Commission has 
been able to discharge that responsi
bility which has been assigned to tt.
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-whether the Uniofa Public Service
•4B*hib<—iaa today inspires thajt con- 
flfrnne in like minds of the services
M d  fa the ctouatry as ? whole, and
ifc hot fehat are the reasons, whether
the Union Public Service Commission 
is responsible for certain failures and 
lapses, whether the Ministry is res.

for certain failures ana Inps-

I can aay without any hesitation 
that during this year the Union Pub
lic Service Commission has dene
jftianixtativfely much more work and 
they have interviewed a larger num
ber of candidates; they have held a
iaiger number tof examinations: they
have interviewed a number of peo
ple, ihey have received and written
t#ck any number of letters and rep- 
jiqf and so on, from nine and a half
lakhs to eleven lakhs to which my
non. friend in his opening remarks 
referred. Unfortunately, I have not
the slightest hesitation—and I say it
with a dpep sense of regret—that the
Union Public Service Commission 
today does not command half the con
fidence and respect which I would
wish it to command in the minds
Oi 'the services and in the mind of the
public as a whole.

I do not know to what extent I
can hold the Ministry responsible for
this. The first thing is the constitu
tion of tiie Union Public Service
Commission itself. In regard to Ifce 
constitution of the Union Public Ser
vice Commission at the first page in
tills report you will find that certain 
Members retired and other Members
tfrere appointed 1 find that Shri S. 
Zahetr, I.C.S., Member of the Board of
i êv^nue, U.P., has been appointed. Se
M i been appointed with effect from
m  iqt of June in the place vacated 
jor Shri A. A. Fyzee who retired.
Maybe it is a pure accident that a 
g$mOun has .replaced a Muslim. It
tgfjr be a pure accident, but it gives a 
jw t of Reeling that there ought to

one Muslim on the Union Public
advice Commission, and immediate
ly a Jtfiislim vacates Up seat, it should
114 CAi) LSD—2.

be filled up by another Muslifa. Thai
sort of feeliqg ^hich is created by
such appointments is not at all jjftiil- 
thy, tfo far as the constitution of
Union Public Service CommissKop is
concerned. Appointments on the Pub
lic Service Commission should be «t>-
solutely free from all extraneous ctp- 
siderations and I wish we create • 
sort of feeling in the minds of the
people that persons of known integ
rity and grfqjt ^dependence alone
are selected foi the Public Service
Commission.

If you again examine, you will
find that only people who are not out
standing among the services, who
have only another three or four yean
to put in, like to go to the Unfen 
Public Service Commission. What
happens is that they just wait till it
is time fer tteb to retire; when they 
are near 55 or 56 they try to get into
tbe Union Public Service Commission,
aft> that they get another six yean to
spend in service. That tendency must
strongly be tiheeked.

The Union Public Service Commis
sion should not be made the dump
ing ground for people whom Gov
ernment want to favour, or people
who are In high positions ana who
can manoeuvre for themselves a 
place in the Commission, That sort
01 feeling tfhould not at all he there.

Now, Sir, even <n* the conduct at
affairs—I mentioned it earier, and It 
is with very great regret {hgt I Wye
to mention it again—the Commissfea 
does not create any confidence 4n
the minds of thp people. I will not
mention nefaies, but only give certain 
facts bom which the House can 
its own conclusions and inferences.
Recently it has been reported—jt is
mentioned in fhis repbrt also—that 
(hey gave certain promotion? to Qie
I.A.S cadre from among tbe pnndncl.
a] services. Similar promotions infra
riven to certain members qt joe
l^ajastfun Administrative Service
Ipgo. This coroplittee is prerijy d
ewfer either fy  ‘the tauunum tit tbe
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Unison Public Service Commission, as 
mentioned in this report, or by one 
of tbe Members of the Union Public 
Service Commission who is asked to 
go and preside over it Now, it will 
surprise you that certain persons who 
were rejected even for the Rajasthan 
Administrative Service and who 
after a lot of wangling could find a 
place only after two or three rejec- 
.ions into that list, immediately got 
a place in the IAS list. You will find, 
again, that those very persons who 
were just left over by a selection 
committee presided taver by the 
Chairman of the Union Public Ser
vice Commission in the last two or 
three consecutive years, those very 
persons are now given a chance and 
given a promotion, and they are 
given a promotion by superseding a 
number of persons. If you look at the 
list of persons who ave been taken, 
this is by promotion. When you have 
a selection list, according to their own 
lists, that list should be prepared in 
such a manner that if the senior- 
most person is not worthy tof promo
tion he should be skipped over and 
another man should come over. If 
you see the list which I have, you 
will find that persons as low as 80th 
in the list have been taken over 
and taken on to the I.A.S. They want, 
ed only two persons to be put 
on the I.A.S. list. But they 
prepared a waiting list of thir
teen persons that will not be consum
ed even in five years time* And this 
acts in a prejudicial way to the re
maining people who come to the ser
vices. There is no justification what
soever that against two or three va
cancies they should prepare a wait
ing list of thirteen persons. Maybe it 
is again by accident; I do nt>t went 
to impute motives that there are 
three Muslims. There was only one 
Muslim who could be promoted to 
the I.A.S. cadre during the first ten 
years. All the screening was through 
the Unton Public Service Commission 
In the first ten years only one Mus
lim could find a place in the I.A.S. 
This time, unfortunately or fortunate
ly, it may be again by accident ab

solutely, three persons find a pUee
in the I.A.S. in the seleated list And 
those persons are so low as SOth and 
60th in the order of seniority. They 
find a place.

Mr. Speaker: Are there any ins
tructions, as in the case of Schedul
ed Castes and Scheduled Tribes, that 
with respect to other classes there 
may be a remission of mazksT'

Shri Oataz: No, Sir, only in res
pect tot Scheduled Castes.

Shri Harish Chandra BfhHrar: There
is absolutely nothing of the type. It 
would be rather too much to say that 
because a Muslim Member of ttte 
Union Public Service Commission 
was this time presiding over it tnree 
Muslims came. But it does create a 
suspicion in the minds of the peopfe. 
You canont get away frtom it. Here 
a Muslim walks out, you appoint an
other Muslim. Not more than one 
person could be found all these ten 
yeais. Here there are three in the 
list—bcause the presiding gentleman 
happens to be a Muslim; it may' be 
absolutely on merit, it may be acci
dental, it may be anything. But it 
does create a deep suspicion in the 
minds of the petople___

Shri NarayanankBtty Menon (Muk-
andapuram): Sir, on a point of order. 
In the list published by the Union 
Public Service Commission showing 
the selected candidates, the presump
tion is that they conform to the quali
fications and have come up <0 the 
prescribed standard. Just because a 
Muslim Member is presiding over the 
Commission and three candidates 
who have been selected happen to be 
Muslims, what is the justification for 
the hon. Member to say in the House 
that there can be a suspicion created? 
Does not that amount to an aspersion 
on the conduct of the Chairman af the 
Commission who presides over artd 
selects the candidates?' Unless there 
is substance tmMnrf it that ttte «*»*•»
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persons who were selected did not
conform "to the rules and they did
not come to the particular standards 
prescribed by the Commission, cer
tainly K canont be allowed. That is
my submission.

Shri Datar: I would request the
hon Member to speak with certain 
restraint Let him ntat merely say that
he does not attribute motives, and all
along there are insinuations Let us 
bt ver> careful about the Union Pub
lic Service Commission Members
particularly They are a statutory 
body carrying on their work so well
Let there be no insinuations please

Mr. Speaker: Order, order I did
not follow I thought the hon Mem
ber was referring to some people
very low in the list, 50th or so,
being put up first In that connection
I thought he was referring to com
munity, this and that But if it is not
in that connection, while stating that
differences ought not to be made, the
hton Member himself is makmg the
difference It is open to any person in 
this country, to whatever designation 
he belongs, to whatever communal
denomination he belongs, to rise to
the highest position in the land
Nothing should bis said against the
integrity t>f any person merely on 
the ground of community In so far
as those statements are concerned, I
am really sorry that those statements 
are made I thought, somehow I club
bed those two things together—some
body who is fifty-fourth in the list
being put on the top These ere two
distinct things He ought not to make
such statements A person belonging to
the Muslim faith is as good a citizen 
of this country as any other person
I am really sorry that he should have
either directly or mdirectly made
any reference to the community or
to the religious denomination that a 
person belongs to

Shit Harfah Chandra Matter: I am
merely stating facts

Mr. Speaker: Order, order There
1 no question of facts The hton

Member may think it is facts. But
facts too ought not to be said. There
are methods by which Public Service
Commission Members may be remov
ed I do not allow aspersions to be
cast even on ordinary members of
the public services, where I want
notice to be given in advance that
the conduct of a particular official is 
going to be impeached With respect
to Public Service Commission Mem
bers, High Court Judges, Supreme
Court Judges there are special pro
cedures prescribed in the C onsti
tution for their removal Nto other as
persion can be made, if the hon
Member tables a motion either here
or it is done in the other counter
part of this House, then it will be for
us to consider the matter, not other
wise Hon Members must bear it in 
mind. I would not allow any kind of
aspersion against any Member of the
Public Service Commission in his offi
cial capacity, unless it is a substan
tive motion for removing him

Shri Harish Chandra Mathur: I
have nothing to fay against anybodyW

Mr. Speaker: All the same he is 
saying'

Shri Harish Chandra Mathur: If
you will bear with me, Sir, for a
minute

Mr. Speaker: What has religion to
do with it if three Muslims come in?
If three Brahmins come, does it
mean that all the Brahmins are bad?
And suppose three Rajasthanis come
in’

Shri Narayanankntty Menon: He has 
made a remark, Sir, that last time
only one Muslim came, but this year
fortunately or unfortunately three
have crept in

Mr. Speaker: How is it unfortu
nate*

Shri Harish Chandra Mathnr: There
is a procedure prescribed by the
Unton Public Service Commission 
itself about the method of certain 
selections I am sure you will appre
ciate this Now, they go and selec*
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«art»fc SHNPte <qr fydtan 
Sarviee. 33m w *e  SeiectU© Ponmit- 
te*. 1 do not fifll any Indian FeUoe 
mqn |br the interview. Let me state 
only lacta.

Mr> Speaker: Before be proceeds 
further m y  I ask him whether it 4a 
aWgaftry on their put to do go? 4 x* 
ttypy obliged to call? I dp not know. 
Does tbe hon. Member apy that the 
Uflipxi Public t Service Commission 4a 
bounfl to call the Policy gentleman 
to come and sit with them in Una 
selection, or can they do so them
selves?

Shri HiiWi C ^ s ta  Mathur: it is
not (hat. Sir. What I eay is about 
t£e candidates who are to be selected. 
If is «  question oI promotion. Sp far 
a# the promotion quote is concenMtf, 
apfaeUmes what has happened is th*t 
t)HgK go exclusively by tine recotg. 
They call for the files, look into the 
record and make promotions on the 
basia ef the record. Now, sometimes 
it has happened alternately tfeat one 
year they have done it absolutely by 
gping through the record without call
ing anybody lor an interview, and 
another year they cpll people for in
terview and they do not go by the 
rfceord. In the same year, for the 
Indian Police Service promotion* 
they go exclusively by record and 4o 
not call thgpi to? interviews, and for 
tye I.A.S. th^y do not go simply by 
tke necprd and they c*U for the record 
i f  jrell *s gp J>y th*; intcsrvi^ws. 1 
am just stating facts. Do you think...

Mr. Speaker: That is «U right. If 
he states it in general terms as to why 
there Should be such a distinction 
between the one and the other, it j s  
all right

flkri Harish duttdfn Matter: I go
a step further. These officers are fcafr- 
4? frr intnrrjwr- d<*s
opt appear. Whftn an interview is 
I&m}, aaipe peqple ficeiye a tweoty- 
f»ur hour notice *n>d they yep MP- 
popgg to aSPfjpr wpre J&ie i^^mel(.

the maimer and the method in *Sb£&
t&s la being tedue&L 
fbur hours' Attlee Is given tor fa»
people to appewr. Wetl, certain pMfc. 
pie are selected ahd «ven ccrtifciA 
people who had not appeared at tSfc 
interview find themselves in t^e
selected list TWs ^ay of conflicting 
affairs is certainly In one manner | 
greut reflection ag&iqjkt the working 
dt the tLP.S.C.

Mr. Speaker: y/e are jpnegrped with 
qame?. the hoq. Member $hjti 
Narayanankyitty Menoia raised tma 
point that the hon. Member referred 
to three young men by name 
and by the religious denomination to 
which they belong. Does he teean to 
say that these imgalutties accert&nt  
to him, have been committed in the 
selection of these three people?

Shri Banish Chandra Mkttvr: It
the same selection about which I am 
talking.

Mr. Speaker: Doe* he mean to say 
that these thrqe were selected though
they did not appear before the Board 
tqx interview whereas others appear
ed’

Shri Hadfh Quadra Mathur: I am
not confining only to one . . .

Mr. Speaker: Why did he bring Im.
religion? The point is. let him not 
go away Iran what has been asked. 
He has to answer What Shn Narayan- 
anKutty Menoo hns raised. He de
finitely thinks that the hpo. Member 
hpd R9 business to refer to three 
persons by religious denomination- 
That casts an qspenion which oughg 
not to be on the record- What 4a 
the answer of the hon. Member?

0hri Hart* fflrtmrtaa afUfcur: To
what?

lMr. Speaker: To saying that three 
Mohammedans were snected. t i n  
yejtr thê jt was on)/ oq# tfept f | i  
selected.
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Shri HuWb O b u ta  Matter: 1 dlcj 
qtf u y  t ft t  . .  .

Mr. SpNfear: He did my *o; Z hoard'
wR,

Stt! Hfcrfsh Chandra Mathur: I did
not say only for the list year. I My,
durifcg (he last 10 years, one person 
#is selected. If you want me to sub* 
«tafttiate what I say, if you permit
me. . . .

Mr. Speaker: No, no. The hon.
Member is exceeding the limit. Let
H be that in 100 years one Moham
medan was selected. It does not mean 
ttat in another one year three need 
hot be selected. Is there any ratio? 
This is a very fallacious argument
The hon. Member ought not to indulge 
fiimself in this kind of argument.
People may not have come in. Other 
young men may have come forward
fit competition and may have ap
peared. How is this to be judgedt

Shri Harish Chandra Mathur: On 
their own merits. It would not be
proper for me to go more deeply into 
It. I have got full facts and figures 
which I do not want to go into. If
you just ask me to substantiate every
word of what I have said, I will do
it here. It is not only I who am say
ing; the entire R.A.S. of the Rajasthan 
Government and their association felt
compelled to be called upon to do it

Mr. Speaker: He is going far beyond.
It he likes, let him table a resolution 
that one or all the members ot the 
Public Service Commission should be
removed. I am prepared to admit it
if it is otherwise admissible. Let him 
substantiate by facts prima facie. But,
indirectly, .he outfit not to refer to
them. He may have a hundred things.
That is very wrong. It is easy to cast 
aspersions. Ii gathers ground and it
goes out into the country. 3%e mis
chief that is done is irreparable. It 
is not right I do not know what to 
do. So much ot record has been al
ready besmirched by this kind of
attack on members who ought to be
respected in the country. If they are

IMS iSAKA) tighth Report of 16064 
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bad, let th?m be removed in (jh* pro-
Rar manner. 1 have the least ribfec-
«on. I think the hon. Membet must
■top now. He has nothing more to
say except this.

SU* Hart* Chttdrs Mathur: I have
got much more to say,

•
Blr. Speaker: Why does he not say

anything relevant, without saying 
things to which objection is taken?

Shri Harish Chandra. Matter: X
thought it was relevant.

Mr. Speaker: It is not at all rele
vant—the religious denomination to
which these people belong. They are
not asked there about Muslim Law or
Muslim tenets. It is purely a secular 
matter.

Shri Harish Chandra Mathur:
Muslim or non-Muslim, I only wish
to say that the Public Service Coat- 
mission should command m«rti great,
er respect I will now pass on to the 
next question.

In this report, as the hon. 
also said, reference has been made by
the Public Service Commission to the 
general standard of attainments. 1
wish to invite your attention to the 
earlier report in which reference has 
been made to this very point. It was 
suggested in the report that the Home 
Minister should discuss this matter 
with the Education Minister and
to certain conclusions. I raised this 
question also at that time. I asked the 
further question whether this ™qttfr
has been discussed with the Minister 
of Education and whether they have 
given any consideration to this matte* 
and whether they propose to do any
thing in this direction.

In this report they have mentioned 
about the Industrial management ptot
and selections. The report of fh£
U.P.S.C. itself has made a cottggetot
that it was extrenfely difficult fo£ iMw
to make selection and even in tnsKfbg 
the selection, their task warf renflawa 
more difficult because the Htatt Mftt£-
try would not tell them about the
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break up at the Industrial manage
ment pool. I refer to page 7 where
they have stated thus:

"The posts in the Pool carry 8 
different grades and scales of pay
ranging from Rs. 350.........Hie
number of posts uqder each of
these 8 grades was not given in the
requisition. The selection of
candidates for interview which
was already very difficult because
of the very large number of ap
plications was thus rendered all the
more difficult as respects the num
ber of applicants to be called for
interview___"

The Ministry ought to have furnished
them all this information. I do not
know whether they have properly con
stituted the pool. I asked a question
that day and I wanted a half-an-hour- 
discussion on this matter particularly.
You were good enough to ask the
Home Minister to lay on the Table of
the House all the Government notifi
cations regarding the constitution ot
this pool. They have laid down that
notification. I invite your attention to
para 0 of the notification where they
have stated: that the authorised per
manent strength of the pool at the
Initial constitution shall be 200 and 
this number will be distributed among
the different grades by the controlling
authority in consultation with the
Ministry of Finance in the light of the
estimated requirements of each grade.
They should have given a break-up of
this pool of 200 persons before they 
asked the U.P.S.C. to make the recruit
ment to it. That would have helped
the U.P.S.C. in doing this. The Minis
try has failed to do so.

Again, because of certain criticism 
from this House and outside also,
though the personality test continues
today, anybody who does not get a 
minimum number ot marks in the per
sonality test is not debarred and he is 
taken in service. The U.P.S.C. have
mentioned in this report that if the
previous disqualifying provision had

continued, 23 persons would not have
been taken on the Foreign Service, 28 
on the Administrative Service and 88 
on the Police Service and 188 on the
Central Services. That is to say, that
these people have got poor marks in
the personality test and if tbe rigidity
of the personality test had been obser
ved, these people would not have been
taken. I would like the hon. Minister
to tell us how these officers have fared
in the probationary period or ia the
services. Because, we have yet to
come to a particular conclusion whe
ther this personality test is desirable
or not, whether the rigidity ot the 
personality test should be re-imposed
or not. The hon, Minister for Home
Affairs, continuouslyTfor-th* last 4 or
5 years, was pressing this point and 
urging the necessity and importance
of the rigidity of the personality test.
It was under certain pressure of
public opinion and certain criticism 
from Parliament that it has been given
up. It is therefore very necessary 
that we should know how this is work
ing, how the officers who did not
qualify themselves in the personality
test and were yet taken have fared
in the Police and other services, parti
cularly in the services here.

There is another point mention of
which has been made. Out of the 67 
candidates interviewed abroad, 32 were
selected. We would like the hon.
Minister to throw some more light on 
these selections made outside this 
country, that is, made abroad, how the
Public Service Commission as a whole
functioned in the selection. I would
like to know how these people who
were selected outside, were selected,
whether they were selected exclusively
by the Chairman or there was some
Board constituted there, or just the
Commission is only in name and selec
tion is made by one particular indi
vidual Member of the Public Service
Commission.

There is also another matter to
which reference has been made in this 
report, and that is a very welcome re
ference. For the first time, the UPSC



h u  thought it fit to have a conference
of the State Public Service Commis* 
si on members. They have met to
gether and discussed, but verj> little 
lias been mentioned in this report as 
to the conclusions they have arrived
at or the outcome of the deliberations 
of the conference of the State Public
Service Commission members and the
UPSC members

I would point out here that in the 
constitution of the UPSC, we have got
nobody from the judiciary We have
got people from the administrative 
fade and from the educational side, but
none from the judicial side I think 
it would be very much in the interests 
o f the UPSC hseg if we Jiave a rude 
or at least a convention that there
should be at least one member from
the judiciary, who belongs to the high 
judiciary, and who is fit to go to the 
Supreme Court, I do not want any 
retired judge of the Supreme Court
to serve on the UPSC, because the 
superannuation age is 65 in the case of
both But certainly, we can have a 
Chief Justice of a High Court who is 
going to the Supreme Court «ay, at 
the age of 60 If sortie such person is 
appointed on the UPSC, I think it
would be very helpful in giving a new 
tone and a new prestige and respect
to the UPSC In the present set of
circumstances, with the urgent neces
sity of giving a new tone to the ser
vices, something must be done also to
strengthen the UPSC

The functions of the UPSC should 
also be expanded to cover the train
ing and other aspects of the officers’
lives, because only the other day, some
very prominent people who had col
lected here were discussing about the 
morale of Hie services, and they came 
to the conclusion that the morale of
the services was not what it ought to 
be

There is a lot of demoralisation, and 
there is a lot of frustration in the
services today, and people are not
prepared to take the responsibility 
which they are supposed to take Since
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the role of the services is going t»
grow in the developing economy, it is 
very necessary that proper cpre is 
taken about the morale of the ser
vices, and the UPSC has to play *
very important role in matter.

flrcft *nrnr % ^  %
f*w mvmv | far vt o t

qf v z z  f w u  f t  i qrrcFT tit 
w r i t  % «nr f f t
t  f r m r ,  vpfarrft uV;

vtK i
«r»PC aRcTT spr f^TRT

«re TT v fw x  I  ifo; 3%
sit |  i 3rfp
«PT JTR $ SPTSflfta TjpTT
ftar t  ft> vr ot «k  f w w

i flrer aft ot *pr | t o
’pt w4+r(t «nr | xftK o t % 

i TTfft *nft%«rrefftnft%^JTTT 
ftraT gsfta *tt£ f i f  v t i  %

’sr %, fojre srfsnRrc

«rc tft I 3TfT ?R> V^RPT
tt | ot % jrfer spRrr
f^TRT ft, f%*ft v  3̂ rc iff
fr gsr i tot snft tot
* fsp i$t sr *rnft *nff£ fip

% a m ^ t ^rsft 
^  i ot % srfir wr spr ft i
ot *t vmemrr # *rr
ft *rk ^ ot q>r fairer ft ^

% far t jr  w  qv % srfa 
srf^rrcr *(5t ^iott ^ ^ i

v r  srrat % arc, v fw T  %
% n t  $  fa ; ?rft sp^rr $ i aft
*fT  t  ^  f  I %«T5T ^

I  fo ^ ^  xrr?fr fcfri
$  y *  3pjf w c h rt |  fsj? vRnnr %



X W H * . ± k t  », 19#  Report of «D^tt

p #  f%$mr f%*J
% fatf aWHft | 3*  $  ?iWf *T

faW W  $t I #  TOT W tf |

Pf ârr *v ft  | :

"The relations of the Commis
sion with their Governments also
caifae up for consideration as it
is very necessary to maintain 
confidence in the proper func
tioning of the Commissions. “While
the statutory position of a Com*
mission has to be zealously safe- 
gaurded, it is equally necessary 
to build up relations of mutual
trust and harmony so that heal
thy conventions and traditions
may develop which would, in 
cpurse of time, acquire a force
stronger than that of statutory 
safeguards. It was generally
•greed that ordinarily, there
should be no difficulty in deve
loping such relations without, in
any way, imparing the statutory 
obligation of the Commissions to
advise their Governments in a
spirit of absolute fairness and im
partiality.".

* 5 $ *pf*TCR %  W * T

ft fim  £ I ?  *15

fc ir fc  i s ra r  & tt f *
*0PwTf<fl % ^ v fW r % <mr $ 5

*iw *Nr *pt *r i vfv$pT # frv-
Prwr, APpn 'TcTT «T$f W*?t 

VfWT f t  ftTCilfWf grsrtfv f3R
faiR ff vt A *  q? mx o t
% xnp % jrf?r vrA farora 
^rr wrf^, ffrfiifaff ar|

ftm  tot t  i art vc;\j 
*rpr ft*<WfoFT «n*R %
fa? ^ w fftw  u  % W

T ft* f  I

,  O lt t l
ItatfM r o f cm * received

in the year 487
Number o f cam  on which

advice « u  communfcafcd 38$
Number oF caseb pending 

a he end o f the year . zja
Number o f case* on which

Government have taken 
decision 64

Number o f cases on which
Governmen have not 
taken decision 221

tpr ^ WRfoff % JfT* 3 %
' % ifarr 1 o t  A % iprt-

A vt o t tfrtfynfrfr
* it, f t n m  *w-
jfar *ffr tfr m ^  f t  ^

% srfff 4TT«MI WT
I +(*TCM ^ ^

o t  f l flwiPcfl t  it  ?ft 
«rcs o t 4ftKwif<a
^ | ? irrr m m  | fr *?r qr

5JTRT STPT *̂TT ^if^T I *f>f»raT
* vrfm  $r*?[rtfrJT3 ?F frtf*ra
| ftr »TSRflfe ^ *nft OT & f r R  ^
ft>*n ^ ot "Pt Rroifkw

ift ^  ^  «

JXtr STRT f3RT ^  5TT«B A WT W
**[R fitvtHT m^at  ̂ ^  r<U[*MWH4 

’ % ^ ^ ^ I ^ f'T^TTWr
| I W  ^ %

Jrtl- ^RT R̂»TT t  ^ T̂fBT

«rf^r
% sfftff vt fRUT I  J HIT

«rm ?ri^ # jbi
*pw 3^  ptpt qr
*qĵ Nr 1 *r̂  vm (  i fir*

<rnr f  i %f%*r ipit vrvfr
j(t arraT ^ ?ft ftR qpr

*iftr w  an?ft | w  w  qf3pw<r 
«n[ I  ft? vnr «n #

frnsr v ft | u w  &
amfV | «ftr *?* H o t  mt fiw hr



Sfcfri HoHon te. vAXSA&HA 10, 1881 (SAKA) Zighth Jbport of 1667a:
UJ>J5.C.

1 trw f*T$ #  
«rc« ffr^sftr^fV | i whnw r 

m  ftw n f Trft 1 1 m x  $*r w  *t 
i s  Sf fosrr t t  P rtt  *3, «ftr 
im  «pfw  *frfcfr *nrij?r «rra»fr 
ftqwim pp̂ - «n% imrpit
3  wnw m m  stt** fro m  *r̂ f 
fTT <sw?r aft 3* *% <j&  imr^r
«rr 1 «ik jtwt *r*r tft fc *ftr 
TFT ■*fV tftv »T̂ t 5tcTT I v fW r % 

ftrarT ^ f«P v r x  frtfPnr a  
im fv ff f t  *tft TTfr | 
w w w  spT'ft weft | f% jrnf «ftr 
^ s f t  wtijt *t fxqvypr f w  arnr 1

ftw: TfTRPT *t fa* fvTJT H
fHnin «T R'C* Vt fopSfar

fiprr 1 *1***1  n% l\\  irrcfipff
^  f^^MW f^T I

1 2 .4 9  bn.

[Mr. Deputy-Spiakbh in the Chair] 

«TJ»TT % 5TW «TT RHo $%*T ftqrt for*
»nf 1 A snr? ft *fqT =9n̂ rr g fa trvw 
zgr sr^t v  fa  *rrer % sftn *nft 
wra*r % jftnr ^  f  
% ^  % *tr ff«T *ror $  *r?*fr 1 
farar h*pt v n zi «pr «nrRPT ̂  fRnft 
% $TT ’f  WRT, JrtV ^ u s H  *TTR ^t, 
3»T *t T O  VK# TT *T̂ f «TT,
fcfiFT % irrsft vnfamai fa*Rr 
ftWT fa arff *JJT JT*t 1 #  3*  WR
A  i t  %trx 5̂ RT ^  ?ft f ^ W H  VT 

3hn <.51 1 w*r w*r v t  ftwraT 
| » f t  t i ro* $  f t  vowr- 
qxnmeTT xrr *ra?ift |  ? verfim 

% *nw <n: vt »<Ht jt ^ t ,
Wr ^nm ^ ^  % spt «Tnr 
?r|f 1 1A  far: «ftf*rcr ^  ft? «r»ft

w to  <nff # i ft it  firs^nf ^  mftt 
*r? Wr f«ir ifjrtfc
t o  vftmr ^
?r?T r $  | 1 3*r vt

f*T5ft ^ r -  <Ĥ nr<lf »T $*r # 
f*p 1 *  *  f»mfT5r f t  % ft? »i?r^?r 
^3rm fa*SST*T<t*T3T% ftT# 
fvgrfz  ^ 1 vnSt 5rk sftvft
A <tTT »w f.
^RWT A >ft? »rf t.
Kfr» * f t  3tr 1 f t  ftrsifoar 
|, MfW ?iTm ^  # jj  ̂ w r  ^ f  
f w  ftr f T ^ j  W ?r $*rf* Jij[r 
^rrfr ftRrft w«ft, r̂rsr w  w  
n v m 1 ^  ?nrr 1 ?hr ^ ^  
ftrerfw f t  ^fV %  fap ^ q fg  «fk 
t?^s5R ftv  fw  arm ?ft ^r «ur ^ttct 
T̂ m>r ^tt, it<t t o i  $ 1 A
ffTOcTT 5 fa

% ?rr̂  *ra% t t  vt 
^f?r s» fax »r wjh ^rr 1 1  %m w
»TC WfR ?Tft fejT STPPTT T̂ ^ «T̂ f

f«p ^r ftrerc arr̂ Jir 1 5 *1̂  
f t r ^  5ft, 3ftf% *rhft »ft %srcftv 
T̂ srRt t» q- ipr vfr «tt ft? 
W ’ftfir w tft wwwrgq ft?rr ^rf^ 1 1 
*m  sr^r % *f«ft % »r^ t t  
^ >15 t o o t  forr «rr %  <mi3itfff»i 

^ Kft ?tfrr ^Tff? 1 % f c
w t 3, srk 3  i m w  fffir 5 n̂r 
^nf?$ 1 f̂%?r h<<wO wer ^ imsmr- 
» 5 >r m  f?m  ?t# «tt >ft Wfrcr 
«t forr strt 4  *w«dT ^ f% % saw 
sqro ?r^ | «fk A r r  f*RKf ^  «rtt
^ rtt % % «rnw TSRT

**W  t  1

^srft vrar v fw r  A »n f f t -
t  1 f t  anr̂ f ^  

v ftm  vt #sr f t  an t̂ | f% *?pfr 
snrf t o t  $ %ttx 5»r ^ r 
O.ndTM ^rt 1
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[«ff ftff to t ftnO 
o t »rararcf $

,| , i l w u i n  tit arreft |  *ftr
«ittot ot w*r $ o t

% *rc  s w ftw r ff  * t
armT * f t o  *rf $ott
f^RT «ft 3TT?ft t  ft? *lf OT «ftBP8T
*ftrer f t  *nf iff* . vm  o t w  o t%
$  f a  %  fa ? rc  ?ft«ff f  * f * m  %
*fa  y m  TRT¥*ft far fftft

i itsr f t *  sfWf *  vra»t t#*ft
4 s r  ftc ft  |  t f h :  O T w e rr g  ft?  > p fa O T
a rcr ifar ixrtt ^rfas < v P w r
■¥t f^ r ti % t o  5. <rc £ :

“A number of requisitions as per
Appendices XI and XII were
cancelled after the Commission 
had issued advertisements or
completed interviews for the
posts. These cancellations cause 
inconvenience and hardship to the
candidates after involving the 
Commission in a good deal of
avoidable work. It is hoped that 
the appointing authorities will in 
cases of inevitable cancellations
inform the Commission immediate
ly about such cancellations so that
further work may be stopped at
the earliest opportunity."

3ft ^t ^ OT % *Tf5TTT
«ffc s*r ?ft q f o f m  \ \  f

vj f  «ft * f k
v s  <rcf % w % f a t  iz v *r 
f w , ott£ *r? t flr  o t

% *rcr ij«p  o t  % o t  it o t

Tfa f?*IT OTT I OT 3R3T t  v i
^  ^  \ f* r ft sr% ^ t ^  ispt sftr ot>

3 *t fta . | * f  f*rft f a t  5PT 
WTcT | I vft*T f  f a  HTf* ^ 'T C f l f t
snk ftraftsr % *nr srff *tott
^  J i f  t f t  * f %  f  f a  o t ^  3f t  OT?ft
g  * J 5  WRT Tt WfH t
tw  vk  o tt$  arrcft | m fa  o t  * t  fa tft

. srcf qqfcfrte , faur 3tt 1 o t  t

s^f *tott fa- «jpt o tgt % iff vpjhr
a v  ott $  ? %Ppt *rf *  OTW 

jijpiT ft? «Ttass 3 « 4 <£IW  1 * *  %
i4< *^  'TT ?frtt Tt

% f w  f a r  * r v m  «ft?^r v t  « ffaw
trt | ifta  * *  #
^  ?rcf w  ott *p !c# o t?!1 ^  fa  jrr̂ jJT 
^ tt | fa  ^  % <OT»ft f a r  ^tt ftr

VT5TT *ITfq t  t  ^ f a ? T ^
f  <mr ^  ft  f  *srfat
«Ft ^  *nr ott \ ^  o t  t  wr-
^ 1 ^  ^  « r  vpt 4 err ft̂ TT | fa  «rh^r
^  srrcr ?ft*ff ^  *n^ OTTf arrcfir
|  1 v ffO T  % -*rfm  ‘fa
tit  ^<ft Tfift ^T fft fa^r % OT r̂r
% o t  $  o t  % tftx t̂ppp: % srfa 
ijfjrrarRr *  ft *ffc Ttf fa f̂t fa^r
^  OTT JT ft 1 w fa t  OT<T?r vt
f̂|ff*T fa  fa fft TPRT ^ t

?r » r ^ f ? ^ S t  ? R f  % $sr «rrar 
>p< ^  fa  «ii+£ 'ilw  ®St ^r^cr ^ft 
|fa5Tft*frcOTirf3rT?rqtfa5T^t

<rter -sfT̂ t srn ft f k f i O T  u r n r s ^ r  
^  5T*ft V p R P T  T O  %  f a r  v f a iT T  ^^TTt 

5ftTt 'R  I
^  % aiK fltr ^wftwrtt TT 

^sqr ^ % r̂er qftfs*T % ^Rŝ ot
^ ‘fV^Tft vt ?t ft «ftr

q^rpft W OTOTT SR̂TT TTeTT | xftX 
Jr^t fsprif n  ?ft ?*r % 'fte rs

^TT WT«T W  ^  ^  
gt 'p n : % *Tf JTIOTT SF#»1T f a  ^<ft
?r^OT 5Tft ftJft ^ T fft fa  fa tft 5|ft tft 

ft, gwfteqrfl Vt >ft 
ft  *ftx o t  % *rr arr«rt srr >ft 5Rr«ft*
f t , ?OTT OT W  <sOTT 'T̂ TT <<k NI 
grrff v\* t  ' f t f w  ^ t # fa*r * *
fĝ TT J

4id vfasnr *r v i t  *nv 
f ta ^ n i  ^  1 <n#t f»irt h p j t  « i f f  t
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WP[ IT Pwrt *rtft fW 
ait ̂  <rctarfntft «rr favra fam
■*PTT $ iftT OT % T O

ŝrtt t$r «rf*epff *5t ***fr ft -$ 
«FTC «wrof?pft ^  WW5 

"OT S $ «mr !T I M’PT qff eft OT*T 
■ w  «f>t *T e r $  * f t r  w  *  ^ t  e r a *  
f a *  m  s p r i t  % 1 ^  s r * n *  *  * *  
<rfatfa ft aw ot eft gr ot* fg^rt- 
■ftn fosr 5m «rcerr ot 
% ?ftnt vt *rreft «At fate:
j r  forr arraT ot ift* 3OT «ft fteir 
ot ft  aft frs* s?s «mr ft $
%PPT WT 4f  «T#JTlfHrfV * ’rft 
o t  *r%  eft o t  v t  fsTPT^r f * O T  arraT 
ot 1 prfir# ^  o t f  *  qwfsrcft 

$■ ^  ot* ft«n rw
SfafcT *TH T̂T I^ fa r OT TO**? 
■% sTf ^  ftrrr f t  

i f t  a ft  jp je rr « f t  w  *ift  firc w e rr « ft  
o t  *?t «p*t ftjJT ŷft?r 3*r vt tf* s*r It 

from  fen  ^  w w
**  n #  5T̂ t fta T .......................

HWiUl 9TOI • *̂fT f'R'HT
*tot | 7 msNr ?rttft | eft 1

•ft fufMM farf ■ *nnc Tf f«^i*- 
ftm W T  eft 5T̂ t t  1

<j«r « r w * f t a  w * w  O T % t f t s p * n :  
*fti amt | 1

«ft fafTCW ftIf aftt
OTet ft srsr eft ift  otst t  wftr ot* 
f t  qfrnfgrft n  $$ fn̂ rt 
■or *tht >̂rr OTff* errft ^  
<Jg(t<MK f̂t qOTTfarft tft t̂ PTafT? 
«?>tT t̂ er% 1

firR«r Hfinr̂ r % ?it 3  m  vfirofr
^ r»«p 3TRT sp̂ t  ̂ ?fhc ^  r̂ar aft*

«fk a»ntf t i  1 1 s*ff % ^ ft fr C T r  
5?  f T J H  J f ?  iff f t R T  7 T  3f t  »?cff f t

w n r r  ^ T r f t  t  i f k  w ?  < * r  f *r % s < t  ^
^  * n t  f  eft srr vx #  ^  v  w  $ ? r  ^  

^  | ) % ifren$H ^ 1̂
t  o t  3tt%  f  ^ r f t » r  ^ t  eft ? t f ^ ,
O T f t r »? t T j ^ p t  ^ t t  tfrerr |  « f t r  f ip fe r  

%  ^ t § P R R  ^ t i  %  S f ?  h *  » n s  
f t  «n% ^  * s r t f t  o t  ^  eft 5»rfser 

<5r t t r  * f t r  w r p n i  ‘^ 5t  w r w ^ e i T
f t e f t | i O T T ^ ^ t ^ i i f | f t  ^ r f f f  
^  ^  an̂ f W^fl % <nf%
aftft irff̂ ft ?̂ 5ft n ftrerr «n% f  t  eft 

f ^  ŝ r̂ r  ̂<mr ft an% | SrPPH 
t  5 r p t  ^  5 q ’ k  o r Q f c v  
^ # vnf • f « j  gcz: ^ t  ftet 

t  f e w  9fir?r5r p% ^  mf*
« r ^ t  t?OT w <rm qr̂ t ft qi%
^ ft  3^t h et z*r vt ̂ t  ^nr | ?ft fer 
errf w * r t t  *ft ̂  fleft
t  1 *if eft ihr | ft w w  srif̂ r % 

^  ^  i r o a  ^  ^ R -d t %  
*r c e t a ft f t ^ n r  %  s fW  ^ t  3 'r ^ ie r  
^ TTO - a n #  q- 5JT %  ? T W  a n ^  ^
xfn  ^  ? i t  %  <fr»ft y t  q f r  fu M err
*(T OT *fWt*T5ft ^t eft f*T *  ^
ferr | ?ftr A  n̂wetT | ft  îf 
$  f tJ T T  w  * f k  ft* *F t  'filar wirfift 
f t * ,  ^ n - ^ T S T r ^ i t f k ^ ^  

f t e r r  s t r t  ^  *p t t o t  v*m  
f ^ r r  ^ T f f $  1 a r f t r * * r  ?nspsr *  J n r ,  
J T f  gsrrar |  f t r  a ft f t  #  i$r 
t w  enft % *r*% f̂t & r $  is
t f p t f k O T ^ T O T f t e w l O T a r  ^ f R T
% ?nf% fOTf?r *fter f  fapr vt ft  *rcew 
^  Pr^rd #  ptpt ^rfp- fifrfe
5J f T  %  <iai>'l %  ^  *  3JTT?r 5 « ff
g s r  i ^ t  ^  * f t r  ? t y ^  « p ^  *  g?r %  O T *  

| %fnc fa* a tri % ^ ^
^ f f t m f t ^ f t ^ ^ r f  1 v f * T 5Tfr

* *fr | f*F & r *  f*rr w  | 1
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[«fr fo g m  ftr?]
*A very targe mnfiMT o f thot* - 

ik t  qittliftr in tba written tact 4>
not pass the teat conducted by the 
Services Selection Bofcrd of the 
Defence Service*”.

Wf st*** % ftrc# «ft vnw t
aftfr *ofr <cwptt i

tnft invfhr *Nt # *$r ft? 
ufr t t  srtff «ft mth w fo  tj*

xpro f t  rnss s*  Ir *rftw T̂ err $ «ftr
î sro w  <mrar $

«ftr «**f «pr *pf*rapr # tft w in
Aftt 11 %r*r inf«T **r «pt w r
| fir ait f , s r t ^  £i?r
f *T*OT f ' t  ift W f0
r&o A arpTT r̂r̂ T f  i ftrcr ?mpr A 3
W r» *rtarar sn r̂ w^t f  «wfcr *hht, 
jfrafcrfr *rr tMlfaqft*!, ^ r h :t

q:« 3  *ff 3TRT £,
ftrantftor ftrc*r $ i ^  $*rftr#

wm f  fv  htvtt «A Rry v  in f o
H® W  % 3TTT W R fWT 3fT<TT
| 5TRR TFT #  Wrfo ffto t̂ STo

f t  stm *rr «rk f^R ® tfr® 
i&o irsff <rfer aft # *nnRr
*jRn» h t”  «h*? * t ssfar*
ft»rr fBT yo*ft ft*rfa %rrar i t
* m  $ ..........................

w »  fti? (faftarwrc) : 
•ffircr afr «w *t ^sr »i* 11

iftfa g n n fa g : w r^ ra ^ fB R
f t  *m  | *fr <m?
*fr cRff ^ t  vft i %nft t » i?
Tfr •rr f% fa*r sppt f t  vi4ri<8
f t  h*twt irram* % % ara#
ift^r f t  tit* * f  x*  vctt «tt ftr 
vr r e rra ftnn amr ?mT ^  ?ft 
art nrrf w ^ ^ r  % m * ^rmf *
uraw i vt sfoim  ?n-

w  ?t «rf «fr «rtr t  % f«r% 
n h w  n# A  a t i s  izs rrt %  w w f  
^  ^  t t  nW t #  ift r  v i ^ r  %
3  *R ffa  ^?nr w  «rr «rtr *rt«fr 
aft ij^t ^  ^  TTF^
# ^  ppffa frw rr ^  ^  f ? m
«tt f v  ^ r  *rmft Jrtr 5^  tr ^  1 
«w  a*rc «ftr w r  # T fr^ s r  «n# Ir 
hci*<9 w r r  4 t t  5̂  arnr wmHifl 

arwf ?ft ^ r  # v t f  i r r e ^  ^  ^ i r  
^ r ff^  1 ^  y rfts T  |  fsp w r  A  w r  

«nr^ *tt ften ?ft ^ w ?  ^
^ ftw r «ftr i t  *r?t o t m  fftrr
aftPi» «rN  v r  |  ?fr p t p t  «ftr
T̂ ja i ^ 5«5 HHPT «nr?<T it  |

jtm w r it  «rr * f t  ?rc?wpnr
$ 1 %nr cftnt info cpr* % *ttct

t  ft» WTt° *T#
p  ^  % f?w ®ffar «nm r f w  
f  1 vtftepr f t  f v i t t  fa*R*ft 1 

^  ftrerm *nrr f  ft? * n f  ° «?o q^ro 
^frcr% f^tr jt> t  t

q«p sr? isftffprfrir «mr ?t, 
F ^ s f t V H T

?t, w f  o t̂ o *  an# ?-”y+' t^ tt
^ IV4 ^H 4* ft>4l*«T *nf* K

si^-H v r  >d(^n *n»r (Is i 
t  xftK m ft  vraSt *?rx f t  arrsft t  itx
A  =5fT5?ir

^TRT ^t*TT i f t *  & %
^ f e v W  ^  ^ t ? t t  ^Wr 1 ?niT5*r ir r ^  

% jfr^sw, «/ k
inifd^gfr w fif «rf^ v  « f N r  wt 
w *P t 1̂ :  ^  «ftn w f o  <?« t^r« A  
an# % f t #  sir# wiwfiwr *r yf# f?w# 
f r w a r ^ f  1 

vftsnr ?J9f f^RIT I  ft* ftp?
jTj?r u w < §  urcft f  n w  eft ^t«r 
*fT «Rj# h# f  f r  T^lf Sr ftw if^ r  ^
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«rttapr $ n r? *n *̂r t̂?rr on fa
flte H**r 1 1  ftnsrfrw im  « M
‘̂ BT-^rrFr^^ tau£ferr*r m m tft
irarar ^  ?  fa fwramft $  «n *  &
*A? f r  «npr Sr <p £  arrcft $ 1

iprtfe *  <nft3wr
'fwi<<l«n^H % ftn; fasijff, 
f t f t i  *fr imft, #ftpr *  srftrsr w ar
^  *flft >3*T Vtf ,H*W 5*TT I «ft 
IW  $JPT t  fa <Rft*¥ VT ftWTft-
* n j ^  ^  £  faor an$

Sf T$.;ft?T fa  U|di4>«1 1 1

«tt urtm : iroWer vt ft
«fw?r *PRIT >PT *tFar* I

«rft ftTgTCWfag : fft W T qfrfafr I
**  tft **r vt tsptt f  tftr
Witf V̂ RTT 5 SRVt jo « i WTT 

$  I *PTC WrfY *l'q4*td $»ft #t
fmrr w rt  | ft? ̂ 5r ̂  4f «t? sn^rr i

tft irrr $hw t  fa «Rfaffir *t
fwr<n.rcy* facnr ^  i *rm v f  
tp m i v t t w  f^snft, #fa* tncStiRr
«FT foircfrnW R  ^  f*TT I *im t
$ 0| §«ft TOWT «fPtft ftft fa *nt
^*r jfV *refa* A «t 5trt .i «t
5lrr g im  $ fa <tr w vrt Swrt
^  I

TOT §fsfof ircjflSî <£tf «BT
4  i pr *rft w wrtfciPT >sr g«n* $

*ftr srwrc It «rr* ^ ar«T »rat*
i  ft? s fa  %ifh!R vt % jzfe*
^yntsRfsv r̂pft f  i thvt ̂ jftsrr 
fa  5ten i  %  ̂ ?rtn #rrt «mr fnt
|  «ftr ^ r  $ fa PrfiwzT % «|

Whr<t f<wmt i pr ^nft vrr
=nr̂  ft?T t  «n: «ft <i»st |
4nfffip w r  *PT **  ^prt-t i A wUr

*<1 *m frw r ti $  $ i i f v
^ ^ tr ^t«ff vt «msr f
^rf^wrT«rc5jftrftmarmTt i eft ̂

nuri&ifM  gif ^ <wf j
w r jm  t  i w^Pt *#t «w -

'W ^t «i?!fi- 1  at «rrr «rWf ¥t
I  PR? t&rf ^ ftsfr *pt  ̂ * r ^  wv,

vt ^  mw ^k, f^ft vt «ta
^ W snr % % f«A

i <w *rrqr arprr | ftr art tntffr
3TRTT f  « f t r  t r  vx  ^  t

*%** ’ ft armr t- *ft̂ :
m w  iff $ v m

t  ^  Wf f̂ TTRIT I OT|
^ ^ r  =t <tt -»ft *jpr % w vft Tfr 

f  «fhc aft ^  Jitnr %TRr*fV 
w  ^P# T #^ t«T T «IT ^ I?fti| ?^ t'

i;qii<&#d« r̂ *rnr % r̂t 
^ f?rt 5 ^  ft;n
^Tfp I

w v r  sftiff vt ̂ aeftttt <fk «n: 
^«pr«ft^pir*T?prRTt i W %«nt
^ ^ ^R^rnT^ft f W  t :̂ anrwr 
’fjt ftnrr i | f ^

q?ff5-q?arf a to  Sr ^pftXtt
^  « r  % -̂ftPwTpi
Pr*n»i f̂ i *$?r % ^  % *r? ^mirt ^

^ rt^ t t̂ ^5 f e r n  ĵ t 
r̂afit i it? *? 5 x  f̂t *T?r 1 1  ^w t >r| 

?>tt ftr fti«ftV(t w  ?nt
pRft ^t w r  3tt fw^T f  i r̂ > * k
w t i  # jp̂ r «n fa f̂t »ns«ft 
«T5r h* M M  t^tt f̂rtft w n * r
^  fciT siT̂ nr i %Ppt A 3rmr <vmarr 
j  fa t  r̂ar <wft 1 1  5»r *
*rrft «rtrwTOT % vynr wre4t 

^wff f«rfa*r i aft w vfr
t*»ffttt5t?nrf ̂ r f t r c i r ^  b w r

**x&  T̂ jfr | fa *  arrit Pwrn
W3», Mf*. HW ^EWt TC<MWT «W
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5 ^ ra  Kfan; tw w  t
«pt»t *£t suntr <n:«rr$ «rff vm’O

tit WFR 'TT̂ Til ^ fTtftp
^  «*)?raT 5  ft? ^ n sr % * u w  ^
f*ww f * ft W, *  f e r n  ?ft *t #
y n  j  i **fr ^  *ns*fr %
*pt q  w « im ^ T t  * * 1  **nraT f  f r
« n w ? f t j f  t * #  i s m r ^ s r c w
5^tt ?ft *jw ftw m  i *ftr *nHV
tJ'SlTOfr A  VtftTCT «FT3T I

*<7 T ^  ^  ?R> ^
xm  twfftft wtrV »f*t t# , ^
ft  totfNt arfa* # surer
w*B5r *ppt fw  i
^  w r t  f% A WF* jj H ^ w
XSTT 'JHdi*!! *fT PWI5T ft*IT I

^  5I*8ff % 9T«r H ^fc&FT M W
TT9 I g  iftr  S w fa  ^<11 j[

ftr Jft g irp ft <u » fk  P r t  *wnrr i 
i ^ x  5 .......................................

WIMI5! mj\<M : HTT •Hj <TRT
f  ^ 1

«ft fa irer* fa ?  : «?P $  *ra

»

othhwi *^)vi •’ f’Rfr tot ?ft 
w2V gsft arrsfr i

Shri Supakar (Sambalpur): Public
services are like the limbs of the body
with which a man works and, there
fore, we should see that our public
services are kept at a very high level
of efficiency. It is unfortunate that
the Union Public Service Commission 
has had occasion to remark not only
in this Report but in previous reports
also about the general deterioration 
of the standard of candidates who ap
pear before it

Before dealing with this aspect, t
would suggest that that one reason
why not only the persons who appear
before the Public Service Commission
but the general standard of admind- 
stration have deteriorated is that pro
bably neither we nor the Public Ser
vice Commissions have taken note of
the change in the pattern of admini
stration during the last twelve year*
after we attained independence. We
notice that the same standard of exa- 
mination and the same standard of
personality test which used to obtain
before independence still remain, but
the work that is expected of our pub
lic servants has undergone almost *
revolutionary change. Twenty years
ago, what was expected of an ICS offi
cer, say, a District Magistrate? What
is expected of a District Magistrate to
day? Can you compare? The two- 
will not compare. Then, the District
Magistrate was a District Magistrate
in the true sense of the term. He was
in charge of mainly maintaining law
and order in the district under his
jurisdicton. He was also Collector and1 
had to satisfy the Government that
the revenue is collected for the pro
per administration of the State.

IS hn.

Apart from these two functions, the
Administrative Officer had really im> 
other function to discharge. &ut,
nowadays, he has practically not much
responsibility as a District Magistrate,
that is to say, the law and order pro
gramme; it has come to be of very
minor importance. Now, the main 
duty of the Administrative Officer is
that of the district level worker simi
lar to that of the village level worker
at the village level. He has to look- 
in to the minor irrigation projects; he
has to look into the development pro
grammes; he has to look into how far
flie several items of our several Five-
Tear Plans are progressing everjr
month and every year. He has to 6j> 
more of social work than what 1*
really called the law and order work.
That is one aspect of the problem.
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Coming to the other aspects of the 
administration, they have come kito
greater prominence with the develop
ment of the public sector in the coun
try, after the coming into the fore
front of the different steel projects,
titie shipyards, the fertilizer and a 
thousand and one other projects under
the Five Year Plans for national deve
lopment. We find that the dutieB and 
responsibilities of the Administrative
Officer have become varied and much
more responsible than they were about
20 years ago. But the pattern and 
standard of examinations are practi
cally the same as they used to obtain 
about 20 years back.

In this connection, may I suggest
that it is time that the Union Public
Service Commission and the Govern
ment of India gave thought to the
reorganisation of the system of exa
minations and testing of the candidates 
who appear before them for posts of
an administrative character. I would
draw the attention of the House to
some of the remarks of Dr. Appleby
in the report of his survey which he
did in the year 1953. Of course, he 
merely reviewed the position that ob
tained during the period of his survey
and he did not make any very definite 
and concrete suggestions, except the
two suggestions of having an Organisa
tion and Methods Division and the 
establishment of an Institute of Public
Administration.

I quote from page 64: he says:
“But modemly, political demo

cracy has caused a steady widen
ing of meaning for the word 'wel
fare’, and science and the division 
of labour in professionalization and 
technology have provide new
means for enhancing welfare.
India, more than any other nation,
has frankly- and emphatically de
dicated itself to the achievement
of a Welfare State in these ex
panded terms. The meaning of
this is that here -efforts will be
more various, extended and parti
cularized with reference to indi
vidual persons. The Government

has set out on an impressive pro
gram not ‘ merely help
ing its people but of helping
persons, seeing and reaching them 
and their lives as individual beings.
This puts great, new obligations on
public administration, and colls for
new learnings, new understand
ings.”

So, I submit that this matter needs
to be reconsidered and proper adjust
ment made.

Now, I will refer to one or two
points to which the Commission l\<»s 
made particular reference I draw
your kind attention to Appendices XI
and XII—List of posts requisitions for
which were cancelled after advertise
ment and list of posts for w'hich re
quisitions were cancelled after adver
tisements and interview of candidates.
Shri Sinhasan Singh has made pointed
reference to this and to 1he huge waste 
not only of Government money and 
energy but also the waste of tim.- and 
energy of the candidates concerned.

I would suggest that a lot of mis
chief done on account of this cancella
tion could be reduced and minimised if
the Government were asked in all'
cases to specify the reasons why they
cancelled the requests after advertise
ments and after advertisements and 
interview of the candidates. If
Government were required to give- 
the reasons why and the circumstances- 
under which they cancelled the re
quests, there will be a proper check
on the different departments and the
labour and energy of the Government
and the candidates will not be wasted1 
unnecessarily.

I will make a reference to one more- 
point and then finish. That is witlv
regard to Appendix XIV where the
delay in communication of references
is referred to. It deals with the list
of posts filled by Government under
Regulation 4(b) of the Union Public
Service Commission (Consultation}
Regulations and in respect of which* 
the requisite reference to the Com-r 
mission was delayed. We find that ini
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.some cases there has heen a delay of
-about 5 years and sometimes of 6 
years. Although the Union Public
Service Commission is here and the

•different Ministries are also hare.
Why should it take about five years
to make a proper reference tq the
Union Public Service Commission?

’There is no explanation. I believe in 
this case also, the different depart
ments of the Government, when they
make such unconscionable delay,
should be asked to give thtf reasons for
the delay, and that should also form
part of the appendices and form part
of the report.

These are some of the lacunae from
■which the report suffers on account at 
the defects and delays on the part of
the different departments of the Gov-

•emment. I believe if the lacunae are 
remedied, the report could be a more
comprehensive and more meaningful
•ohe to us, Members of Parliament

Shri C. ft. PattaUhl Bunas (Kqmba-
konam): Mr. Deputy-Speaker, Sir, it
may not be realised that in the whole
Of the Asian continent, three countries
are referred to as countries where

t* ome amount of security is assured to
he citizens, where an orderly gov- 

•eknment is obtaining. Usually that re
ference is to the three countries viz.
tapan, Turkey and, like a pendulum 
swinging in the middle, the jewelled
brnament, India or the Indian penin
sula. The orderly government, es
pecially in India, is due to the great
Work done by the services and the
{great traditions of the services.

It is with a definite object that we
feave a separate Part—Part XIV—in 
the Constitution which deals with the
services. There we have Article 817 
Which deals witji the remdval 6t
feembers of tlie Public Service Com
mission which can be effected in con
sultation with the Supreme Court.
tieHnite rules are laid down, and iffe 
IfcaVe also got a definite rule that no
man can aspire to Anything after hb
term as a member of Public fteirvlde 

•Commission. Todky, the Unite PuWfc

Service Commission., is apnfeMI far m 
Chairman Who has had a
record in tffadra* as a citHBta. ZT&s
|bt a Htfember Hfco t u  thfe fepcakfef'of
the Madras Legislative Asseriniy. It
h*s gat a Member who was. ihe Vice-
Chancellor of a University. there ^re
Mher distinguished people fend !  l£o 
not want to mention their hames. # e
must develop a tradition of respecting
them, the people Who cannot defto&d 
themselves. They Are doing a magni
ficent work of selecting candidates diy
in and day out Thousands fctf candi
dates go through their hands. fbe
Commission endeavour to do t&Hr 
best As the hon. Speaker redsiily
pointed out, if there is any irregularity
we can always strike it down with a
motion in the House. Tbuere are jp
many other methods of pealing Ŵ th 
them. Let us not have a fling at thqtn. 
because we will be fouling our waft. 
we must build up a real tradition gf
respecting the Services. The Unkn
Public Service Commission is doing
tke work, if I may say so, well.

A suggestion was made that judggs
of the high courts, when they are fit
to be elevated to the Supreme Gowfft, 
may be considered for membership Of 
the Public Service Commission. I
oppose that very idea. In regard ,tP 
judges in England, if a man is jnvitftd 
from tiie Bar to become a judge, jie
gets the appointment order in the
morning. Usually, in the affcKMMMi, 
or the next day, the King or Queen as 
the case may be knights him, ftnd 
thereafter he expects nothing from the
Government. It will be a tragedy if
judges are made to look up to sendee
in the Public Service Commission as 
a further post to carry on there till 88.

You can always co-opt }tttl|es. 
Whenever munsiffs are t&pohftfed in
the SUtes a jtiOge is Vith
the State Piiblfc Service tfonanftkfon. 
You can iftfriys co-opt them n r  tffeci- 
fic purposes. fiavfc* sATd I wfcbld 
■now say one ffi&ig is&re. TwH% is 
reference in ri& kt to a CtfRral
Legal Service, ft ft A il we
should hitve A Central &e|£l MWks
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«nd if it is properly organised, it will
~be good I congratulate the Home
Ministry on the lead given so far as 
the establishment of the Central Legal
Service is concerned. But may I
suggest to them one thing’  I have
already pointed it out elsewhere
It is just possible that the Law Com
mission's report with regard to a sort
of Central Judicial Subordinate Ser
vice may come into effect later on
But till t^en, till it comes into effect,
some steps may be taken in that direc
tion I do say that it is imperative
that we must take young lawyers from
various States to form panels For
that purpose have a judge of a high 
court with the permission of the Chief
Justice co-opted with the Commission
Have a panel for our young junior
lawyers of various States who will
appear for and advise in the central
cases It is no doubt true that so far
as the States are concerned, they have
got the Government Pleader, the
Advocate-General, the Public Prose
cutor, the Legal Remembrancer and 
similar other appointees But I feel
that you can have a panel in each 
State for the Central Government's
affairs and for advice

Take, for example, the Industrial
Investment Corporation So many 
kinds of advisory work is done in such 
bodies The appointment of men for
such work should not go by patronage
There are very good, brilliant men 
who are not able to get a place under
the sun because they are not able to
pull wires I think the Ministry of
Home Affairs will consider that aspect
and see to it that the Public Service
Commissions, in various States and 
the Union Public Service Commission 
are able to get people for this panel

There is also reference to the health 
services It is a great pity that the old
Indian Medical Service went with the 
British Some of its members were
very brilliant men They had an all-
India outlook An Indian Medical
Service is very essential in India
Anything that unifies India and gives
an all-India outlook is always good
and must be started and must be
114 (Ai) LSD—3

maintained. What is happening is
this. I know of a case A very good
ophthalmic man, an eye-speciahst, a
young fellow, is put in a State in the
Accident Ward of some hospital, or
is shunted to some district in charge
of the out-patients and things like
that These vagaries will end if we
have a Central Health Service I
hope the Ministry will consider that
aspect and have a Central Health 
Service Though it may not be strictly 
germane to the discussion here,
there is reference to it m the shape 
of an intial constitution of health 
services m the report Therefore, I
feel that I have got some leeway to
adumbrate this

It is no doubt true that there has 
been some delay in the matter of
notifications, applications, giving notice
to the candidates, etc What happens 
is this Under Indian conditions, es
pecially, considering the unemployment
among the educated classes, if there is 
an advertisement for a service, thou
sands of people apply, it was 25,000 
in one case The figures are given in 
the report

I know of two definite cases where
the people were really kept on tenter
hooks for months and months on end.
One is with regard to the special re
cruitment What happened was, the 
question was hanging fire for long A
number of people were invited for
interviews Nothing happened Then 
finally, they announced a list Many 
States would not take those people
into their service and even today some
of the candidates are m a very tenta- 
lising situation Some of the people
are not able to get promotion in their
own service because there are people
already in service who try to get to
the Central Services Delay are there 
but these delays should be done away
with

Take the management pool I know
that in America really good business
men, good industrialists and mdustria- 
al heads are invited to run quasi- 
govemmental or governmental bodies.
Take the Tennessee Valley Authority
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for instance The management pool u
a good idea. I am glad you are going
to take it up But now nothing has
been done So many people have
applied There are various business
men and various experts who apply.
Naturally it has got to be a special
cadre by itself and there must be
special conditions But nothing is
done I know the Commission has
given the reasons for the delay, but
then this delay could also be avoided
You must make up your mind with
regard to such services Do you want
them7 If you want them, be definite 
about it, be definite about the place,
advertise, give proper notice, select
.and announce and tram the people as 
quickly as possible Do not keep all
these matters pending and do not
delay for a long time It is neither 
fair to the Commission nor to the 
services nor to the various persons 
who apply

Similarly in regard to quasi-perma- 
nency There also a number of pend
ing cases are there The Constitution 
confers certain rights on the man who
has been made quasi-permanent If
the man is a temporary servant and 
there are so many decisions of the 
Supreme Court on the point, he can 
be sent home with just a short notice
and there is an end of it But m 
quasi-permanency, you have got de
finite rights You cannot keep a man 
temporarily for more than a certain 
period At the end of a parti
cular period you must make 
him quasi-permanent I know 
you have not got rules m exis
tence But they are not given effect
to You must deal with the quasi- 
permanent cases with a little more
urgency I am very glad that the
Commission also referred to various
cases of quasi-permanent people I
find still there are 140 cases pending
at the close of the year They them
selves admit the delay Therefore,
this is also a case which needs look
ing into by the Home Ministry

Then I am very happy that the per
sonality test rule has since been taken

away It has undergone a sea-change- 
and we have got a proper rule now.
Actually, from my own personal ex
perience, I can say that there was a
brilliant chemist in my time in
England who appeared for the IC S.
examination

He was a puny-lookmg short man 
and the Commission asked “Have you
seen Trafalgar Square?” He said, "Nor
I have been reading all the time”. 
Still he got full marks So, there are- 
bnlliant men who may not have per
sonality This personality test was
working havoc It was made use of
for lobbying and discrimination 
through pressure I am glad it has 
gone and no minimum is required
so far as the personality test is con
cerned

Shri Harish Chandra Mathnr: Lob
bying with whom?

Mr. Depnty-Speaker: If lobbying
and discrimination are intended to
be imputed to the Public Service-
Commission

Shri C. R. Pattabhi Raman No, Sir;
I am not meaning that

Mr. Deputy-Speaker: We are dis
cussing the report of the UPSC.

Shri C R. Pattabhi Raman: I am
much obliged to you, I will make
myself clear about the word ‘lobby
ing I am only saying there are 
political pressures at a given time .

Shri Harish Chandra Mathnr: On
whom’

f
Shri C. R. Pattabhi Raman: Not on

the Commission, I have not finished.
Shri Datar: I think he should with

draw that
Mr. Depnty-Speaker: First an op

portunity should be given to explain.
Shri C R Pattabhi Raman: Sup

pose there is a press campaign In
fact, when 1 contradicted my learned
fnend, Shri Mathur, about this very
question, I am not going to commit,
the same fault; I assure hi™.
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Mr. Deputy'Speaker: 'Sometimes
there are lapses also without the in
tention being there.

Shri C. R- Fattabhi Raman: I am
much obliged to you; I will give an 
example. Perhaps it may help Shri
Mathur. Recently, there was a very
eminent person in Madras belonging
to the Muslim community, who got
up and said, "Our community is being
neglected”. If you are not aware of it,
you can see it in The Hindu; I shall
give the reference and I am sure your
assistants will get it in no time. Tliere
is a complaint that that community
is being neglected; in independent
India, they are not getting enough 
chances and all that. He even sug
gested discrimination. I meant that
pressure, i.e. groups saying in public
giving a sort of publicity to their
views. When I said, ‘lobbying’, I did
not refer to any individual pressure 
on the members. I will be the last
man to say that.. When I am defend
ing the Commission, I am not going
to impute any lack of integrity in 
them. But I do say that this sort of
propaganda. . . .

Mr. Deputy-Speaker: I must say
that even this explanation does not
carry us far. A frustrated man or a 
rejected man might have many sus
picions and he might say anything 
that he likes. But when the hon.
Member, who is a very responsible 
politician, says that there are cases 
of discrimination, when we are dis
cussing the UPSC report, certainly it
carries some insinuation or implica
tion, which we must avoid. I think he
must realise it, avoid it and withdraw 
the one that he has said.

Shri C. R. Fattabhi Raman: I will
certainly and readily do that. I was
only referring to frequent references
and attacks on the Commission. What
I really meant was that these insinu
ations are made against the Commis
sion. I am not saying they are bound
to be influenced by it; they would not
be influenced by it. I am anxious to
protect them more than anything 
else. They are doing a very difficult
task and they have an onerous task to

perform  ̂and they need all the pro
tection. Please remember that I was
referring to this under the heading 
‘personality test’. I was only saying
how properly Government ■ have
changed the rules and abolished the 
minimum so far as personality test is 
concerned. It is very proper, so that
a man of marit does not suffer. The
other day, there was a distinguished 
Vice-Chancellor who- said that we
must do away with the examinations.
Let us not go into the merits of that 
now. Today, examinations are the 
best .tests for finding people . with
merit. Therefore, they are essential.
There was some reference made by
my hon. friends to personality test 
and I was really speaking under that 
heading. (Interruption). I am not
saying lobbying; I am referring to
pressure in the papers.

Mr. Deputy-Speaker: Lobbying
may be there; that is not very ob
jectionable, because that is only an 
attempt to influence. But when ‘dis
crimination’ comes in, it means that 
they succumb to that lobbying.

Shri C. R. Fattabhi Raman: I am
glad that the minimum for persona
lity test is gone; it was precisely
under that heading that I was talking.

With regard to pensions, I shall say 
a word. I find pension also is a sub
ject which appertains in a way to the
Public Service Commission. There
are really cases of pension which have
been pending too long. There are 
cases of pension not being paid to
retired men for 1, 2 or 2£ years. On 
what are they to live? Are they to
live on water and air? They cannot
borrow they are not in service. I
think this is really a case where there
must be utmost expedition. I am sure 
the Government will bear this in 
mind.

Having said this, I shall say again 
that the Public Service Commission 
have been doing an excellent job and 
they need all the praise from this 
House. We must have a tradition, a 
sort of convention, with regard to the
Public Service Commission, who are
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really judges in their own way, to see 
to it that, when they are not here to
defpnd themselves, nothing should be
done to insinuate want of integrity
in them. I have got the highest re-

1 gard for them.

Shri 8atyendra Narayan Sinha
(Aurangabad—Bihar): Mr. Deputy-
Speaker, Sir, the report of the Com-
» mission is presented to the House
every year and we get an opportunity 
to discuss it. From that point of
view, I beg to submit that fhe report
should be able to provide a greater 
inkling into the working of the Com
mission. In today’s discussion, you
might have noticed that you have had 
to call to order several times Mem
bers who have been participating in 
the debate. Not that there was an
xiety on the part of Members to cast 
aspersions or insinuations against any 
member of the Commission, but the 
position is that we are all very an
xious to see that the working of the 
Commission is such that there is gene* 
ral assurance, respect and confidence
in the Public Service Commission.
That can be assured if the report
contains greater inkling and some 
more details as to how they function

For instance, in the case of viva 
voce, we find sometimes candidates 
who have uniformly secured fifrst 
class marks in written papers get 10 
per cent in viva voce. Obviously,
there does not appear to be any ex
planation. It leaves us a guessing as 
to how that candidate has got only 10 
per cent. It also does not help the 
candidate. He has to appear again 
and he does not know where he has 
failed to impress the Commission. If
the report contains an analysis of
the criteria which the Commission 
adopt in judging the merit of the 
candidates, perhaps it will help the 
candidates and it will also insulate 
the Commission against any kind of
suspicion about their working. Be
cause, you will agree that even with
regard to the administration of jus
tice, we also follow the same norm 
with regard to the High Court Judges.

Administration of justice does not
consist in justice being done; it must
appear to have been done. Likewise,
kny submission to you is that this re
port should contain some more de
tails so as to give us a clear idea as 
to how the Commission is working.

My personal experience as a mem*
ber of the University Syndicate is 
that sometimes we find that the uni
versity office also tabulates the rela
tive merits of the candidates on the 
basis of their academic records and 
all that, but it goes to the Commis
sion and the recommendations come,
the whole arrangement is topsy-turvi- 
ed as a result of the personal inter
view. It leaves us a guessing as to
what were the criteria adopted by the
Commission in judging the relative
merits. My friend, Shri Pattabhi
Raman said that we should not insi
nuate or cast any kind of aspersion 
on the Commission. I am at one with 
him. But you must have found the 
difficulty with which he was proceed
ing and several times you had to pull
him up, because he could not get away
from the general impression that is 
created, the vagueness, the sort of un
certainty or the indefiniteness which
pervade the atmosphere. From that
point of view I say—I am not casting 
any aspersion on the Commission but
it is because of my anxiety that I
say that the Commission should be
above board and people should have 
respect for that just as we have got
respect for the High Court judges.
Therefore, I am asking . . . .

Mr. Depnty-Speaker: When he
wants that the Commission should be 
above board, he means to imply that 
it is not above board.

Shri Satyendra Narayan Sinha: No,
Sir. That is not the point. The point
is that there should not be any such 
kind of impression in the public mind.

Mr. Depnty-Speaker: That is 'a
different thing. When the hon. Mem
ber says that there are chances for
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people to suspect or that niSpiciohs 
are aroused in them, though they
may be unfounded, and when we say 
that we want tint they should be
above board, It Implies that Certain
ly, we believe that they are above
board and we do not want anything
further. So far as the procedure, per
sonality tests and other things are
concerned, when such things happen,
certainly those candidates who go
away, might have reasons to com
plain. Such suspicions do arise. We
want that even those should not arise.

Shri Braj Baj Singh: Should we
not here, in this House, say generally
something about the Commission as 
a whole, whether they have earned
the respect of the public or not? I
admit that we could not cast asper
sions on the personalities in the Com
mission, but generally, I think, we are 
entitled to say something about it.

Mr. Deputy-Speakcr: To say some
thing about the institution is
a Afferent thing. But when
we say that we have doubts
about the Commission's impartiality 
or their fairness or other things, that
is objectionable. Whether we take
them collectively or individually, that
does not make any difference. As an 
institution it is a different thing. Then,
we discuss them in a different man
ner.

Shri A. C. Guha (Barasat): It be
comes very difficult to discuss a re
port unless something is said also 
about the procedure under which the
commission or the committee has 
worked.

Mr. Deputy-Speaker: There is no
objection so far as reference to pro
cedure is concerned.

Shri A. C. Guha: Then the question 
would also come whether the com
mission or the committee has worked
in a fair manner. If you do not
allow anything to be said about that 
then I think it is no use our discus
sing this report at all.

Mr. Deputy-Speaker: How could I
allow that when their fairness is

doubted? Reference to the proce
dure is not objected to. If it is defec
tive, we can amend it, we can discuss
it and we can criticise it. If the pro
cedure itself gives rise to any sus
picion or if there are any defects in
it, that must be improved. That we
can do. We can .discuss that

Shri A. G. Gufia: The procedure
should be discussed both from sub
jective and also objective stand points,
whether it appears to the people to
be fair.

Mr. Deputy-Speaker: I do appreciate
that there is some difficulty in that
But really hon. Members ought to
avoid that.

Shri Satyendra Narayan Shikar 1
just want to assure you that I am 
anxious that the Commission must
also appear to be Just and fair. That
is my only anxiety. It is not that I
say that they are not just but that
they must appear so. That is why I
suggest that when they submit the
report or send it to the Government;
it must contain some more details as 
to what criteria they had adopted,
how they had come to this conclusion,
etc. This will serve as a guidance to
candidates who will have further
chances to appear before them for
viva voce. That is why I am sug
gesting this.

With -respect to the personality test,
I am glad that this qualifying provi
sion has been removed. But what I
find on page 5 of the Report is that
the Commission have said that they
will be studying the effect of this vital
change on the efficiency of the candi
dates appointed to these services. I
should like to know from the hon.
Minister whether the Commission has
appointed any agency of their own to
follow up their work in different
places to which they are posted or
will they depend on the Government
agency for assessing the efficiency of
the work. This point may be clari
fied by the Government

Last year, during the debate on the
report of the Commission, many hon.
Members suggested that there should
be only one commission for the whole
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country and that State Service Com
missions should be like different
branches or different wings of it. It
is not possible within the Constitution 
but I welcome the step taken
by the Commission in convening
a conference of the* Chairmen of the
State Public Service Commissions in
order to discuss common problems
and to develop a common approach to
things, common procedure and all
that and thereby they will also be
able to infuse greater strength and
cohesion among members of the State 
Public Service Commissions.

A lot of complaints were made last
year with respect to the working of
the State Public Service Commissions 
and it was objected to—and rightly
too because that cannot be done here
in this House. But if they are going
to repeat this procedure, as you are 
doing in respect of the Presiding
Officers, greater cohesion ydll be
achieved and a common approach,
procedure and tradition will be deve
loped. So, I welcome that step.

Then there is this point, which was 
referred to last year also, with respect
to the public undertakings. We are
expanding our economy every day
and are also expanding the public
sector. We have also instituted the
Industrial Management Pool. But I
cannot understand why the appoint
ments in the public undertakings have
been taken away from the jurisdiction
of the Commission. From my
personal experience, I can tell you
that the persons serving in the public
undertakings do not enjoy the same 
security of tenure as those serving in 
the Government offices or even in
private management. I have noticed
that, officers drawing very high
salaries can be dismissed for having
incurred the displeasure of their
bosses and are not given an oppor
tunity to defend themselves. The
Board is just helpless because it is 
for the Managing Director to run the
undertaking and they have just to
ditto what he says. He has no right
•f appeal to higher authorities. When

they are serving in Government
undertakings, we should extend to
them also the benefit of security of
service as is available to other Gov
ernment servants. Last year, the hon.
Minister did hot make any reference
to this question, which was raised. I
ask the hon. Minister to at least tell
us as to what the idea Is, whether or
not they are going to extend these 
benefits tô  those employees who Are 
serving in the public undertakings
which are more or less Government
departments but for the sake of func
tioning have been given autonomy.

Then I come to the question which
has already been referred to by my
hon. friend, Shri Sinhasan Singh and
other hon. friends with respect to
cancellation. I really cannot under
stand as to why, after the post has 
been advertised and interview has
been held, the Government should
come up with the decision o f cancel
ling the appointment. Too much waste
is involved in this and I hope that
this sort of thing will not be repeated 
again.

Then, with respect to the tentative
appointments or temporary appoint
ments/ which are referred to the
Commission later on. a lot of com
plaint has been made on that score.
In the Report also several cases have
been referred to in which appoint
ments were made and were not refer
red to the Commission within the 
period of three months. They were
referred long after three months,
sometimes after six months or a year
or so. This creates suspicion in the 
minds of those who are desirous of
competing that those persons, who
are appointed on a temporary basis,
get an artificial and technical advan
tage over them by having experience
added to their qualifications. This long
delay in referring these cases only
adds to their experience and gives
them undue advantage over those 
persons who will come from the open
field. So, this thing should not be
repeated again.
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The Commission also referred to it
last year and this year again it has
referred to it. But I do not know
■why the Goverrynent have not found

. its way to put A  end to this kind of
practice. The departmental officers,
-who go as experts, sometimes also 
dominate in the proceedings, because
as has been informed by a friend of
mine, who is an hon. Member of this 
House, the Commission gets unduly
weighted. One of the members of the
■Commission is there and sometimes
two experts are there. One of them 
is a departmental Secretary 
or Deputy Secretary. He sub
mits a report in favour of the candi
date who is already serving. So, he
gets an initial advantage over those 
-who might have been otherwise more
■qualified but who lack this qualifica
tion and backing. This operates to
the disadvantage of those who are
not lucky enough to get into Govern
ment service through the backdoor
method. So I make my strong sub
mission that this be put an end to.

With these words, I conclude.
Shri Aurobindo Ghosal (Uluberia):

Mr. Deputy-Speaker, Sir, the Public
'Service Commissions were originally
set up for recruitment of persona for
higher posts, sometimes of persons 
with special knowledge and high
qualifications, and also sometimes for
posts where persons of high merit and 
ability are required. The idea was
that if the recruitment for these posts 
were left in the hands of the execu
tive departments, there was likelihood
of favouritism or predictions coming
into play. This important agency was 
set up with this object in view.

Now, the work of the Union Public
Service Commission and the Public
Service Commissions of the States Is 
gradually expanding due to the
expanding nature of our publie under
takings and also the Plan project* u
also the increase in our employment
potential. In order to cope with the
demand of more man-power with
greater efficiency some speedy pro
cedure should be adopted for recruit
ment. Instead of going into details I

should Hke to touch on some broad
features of this Report

In the Eighth Report you find it
mentioned that the number of candi
dates is gradually increasing, but the
staff of the Public Service Commission 
is not being increased proportionately.
Whatever might be the reasons,
unemployment or more craze for

'government service, if the staff is not
increased, it takes a long time to
recruit even for posts which are
required to be filled up immediately.

Secondly, the present procedure of
UPSC for recruitment has got to be
reviewed. It takes about a year to
recruit persons through the UPSC. I
think this is the reason why the
number of temporary appointments is 
increasing. The work cannot be
suspended for the time that will be
taken by the UPSC for advertisement
and final recruitment. So some 
temporary appointments are made to
those posts. By the time .the UPSC 
secures a man after going through all
its formalities, that temporary man 
gains some experience in that post
and naturally the question of cancel- '
lation conies in. The important point
is this. Instead of advertising and 
calling for applications and keeping
the temporary man in suspense for
years, he should be made permanent
in his post

The Eighth Report, as also the
Seventh Report, at the UPSC com
plains that the standard of the candi
dates is gradually falling. Several
reasons may be attributed for this 
lowering of standards. First comes
the system of education. It cannot
be denied that the standard of
examinations has fallen down; the 
system of secondary education varies
from State to State. Hie students are 
overburdened with their texts. More
over, nowadays the practice is to
allow more marks to the texts, as a
result of which cramming for the
purpose of passing the examinations,
develops. Even during my time in
our State in the Matriculation 
Examination out of 200 marks allotted
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lor the English paper, 150 marks were
earmarked lor outside studies and 
only 50 marks for the texts. At
preseat for the School Final Examina
tion out of 250 marks for Ttngiidi
paper, 200 marks are allotted for texts
and only 50 marks for outside studies.
Naturally, cramming has developed
and after graduation, when the can
didates appear for the UPSC examina
tion they are faced with stiff 'tests.
These defects in the educational
system must be removed in order to
raise the standard.

Naturally, the calibre of the students 
is almost the same. The procedure of
the educational system has changed 
and that is perhaps one of the reasons 
for this fall in standards.

Secondly, the scale of pay is not
very attractive. That has also to be
considered. In our country, there is 
dearth of qualified persons. Naturally,
the market rate of salary, or grade of
salary becomes high. If the law of
supply and demand operates there
can be no objection. Government
shall have to revise iheir scales in
order to take iflto service better type
of men

Another observation in the report
should be noted. More candidates are
now available for civil and executive
posts and there is dearth of candidates 
for Joint Services Wing examination.
During the Budget discussion also we
heard complaints about best persons 
not coming to the Defence Academy
at Kadakvasla and other places. An
enquiry should be held as to why the
tendency of avoiding employment in
the Defence Services is gradually
growing.

Regarding coordination between the 
Union Public Service Commission and 
the Commissions of the States we
know that the UPSC has already held
a meeting with the State Service
Commissions about cooperation that
exists between the UPSC and the
Central Government. But the same 
attitude is lacking in the case of rela

tion between the State Service Com
missions and the State Governments.
Z would like to draw the attention of
the hon. Minister the position in
my State. In the annual report of
the Public Service Commission of my
State it has been said that . . . .

Mr. Deputy-Speaker: We are dis
cussing the UPSC’s Report.

Shri Aurabindo Ghosal: I am only
giving you an example.

"Men with lower qualifications
are being recruited for dearth of
qualified men.**

The same explanation has Been 
given you will find here, that a very
small number of graduates who have
passed in First Division are coming
for the Judicial Services. Hie salary 
of the State Judicial officers is fixed
at Rs. 150 in the beginning, whereas
any lawyer after passing the
examinations in the first Division will
earn not less than 300 in the begin
ning. Naturally, we have to raise 
the standard of pay. What is appli
cable to the UPSC is applicable to the
State Public Service Commissions.
Though it is a matter relating to the
States, still for the sake of better
efficiency and also because the States 
shall have to execute and implement
all the Plan projects, I suggest that
attention should be given to this pro
blem also.

Lastly, I have observed a tendency
in the Central Government to bring
more and more posts outside the pur
view of the U.P.S.C. This'tendency
is very bad and it will encourage more
corruption and nepotism in the
services. I would therefore like to
draw the attention of the House to
this problem, so that even in the
beginning we can check this undemo
cratic tendency in our Government.
Also, we can increase the staff of the
Union Public Service Commission and 
bring the appointments in public
undertakings under the purview of
the Commission in order to recruit
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persona of high qualifications and also 
in order to improve the present proce
dure of Tecruitment so that speedy 
recruitment is possible.
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3*ft «pt ^ i t  ^ r  qrar <n# vt *ftvr 
fasraT rfrn ifk  v t  «T5f <rc ^rw wft
?ft*r <*w 1 w  5R5 ^ <1*11̂ 1 r̂t
*TM 0 TT 5«ff  ̂ ^  VTOV

*p t  a f m  « m R T  W 5 ,  ^  ^ r r  j r
t c  f a r  ^r ^ * f r< c rr  %  ^ r r n  f i R R  

f^rt srn? 1 *r g ft> *'*■’*
? n T T  v P r p t  m ( » ^ +  n f a r  s > * r t s H  ^ ft^ r  
f% wr ft*rr f% wnr ^t
f%®r% #  5R^r ^ ̂ r  f  3ft si^r 
3 W  fiarerr »tr- ?rft t  ^  ^  ^
n fe  #  ^ft xn ^ra- 1. 8F” ft^knr ^
?rft m  ^  |, f^5iT ft ^ i t
%■ srf̂ cr xm, w  *^t r̂ ^f^r t#  ? f^r
spptt ŝt «r<ivii ^  ?rrr ^  srr T^f,
mm fmfPPK t ^ t t  ^ r  ^  

5TT T| '3̂ W 'HTHCC cPT *̂TT ffTT 
g«r 5T75 % sfnff ^r siRrPirWc®! f w

h% 1

^  ^ s f t  |  %  < m H ^ r f t  i &  q ?r  
^ t s r  fsr^rr » r t  ^  1 1 5 +  s r % f t s n ? i ? t
^ r  «ft 1 ijrT^r f  ?T f^  ^
f t w  * n r r  * r r  f a  t o  1 1 5  ^ ^ » r r  
« r f r  t I C  l + y  ^  2 t §  9T9 ? r r  5 <  
< n r ^ t  ^ i t ^ n  w  ^ w t  ^ t ^ i t  ^ r r  5 >  

f v C T  w  j 1!  w t  5 »  f v ^ r  g x ^  ^  
«(M «t<iidI 5 lAr f̂t 'S'l+l V9t<£t 'TT 
^ < .1  i35T O I T  «TT vj^ D  ? t  f V j ^ T  ST R IT  *TT I

%m % sr^ft ’iff
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t ?  « r f  t  i f t  t  t v  f c r r
f t r  f t s r  ? r c * § 7 *nr i& m

$ *rr«fafr q^Frm^ i ? fa ft  A  v t f
’T̂ V'TWT̂  | $t̂ TV^T^fV V^f 

* n f w^V wrer ̂  *ns[ i
^  ^  ^  ^  \ A  'rcga $

W  TR-vt îRrr ^  81^
fipTT 9IT̂  ifrc 99’ *n: f̂ RTT VX# Vt Vtf
VTW PRIT ^  $ I flT̂ T V * K  *PlT
*fll( SIR fwi 3T9T f+'{l
v f i  $ ftrar airai tft 
-*ft sit? forc stmt I

wrcr sron: srnr f̂tfw f$  w &
‘*ft f  f3R% f t̂r ^fhpr SRTO

^  ?t t f t  > n t f t  ? ^ t  * * e r t  t  z r r s f h f t s R  
^  | qf^np sfar ^̂ farcr %
q r  *ti % %in*T f
f̂ RT% ft: s?rra7 5? ^  # r r  ft# 
t  s ft  far f a f o R j f t r  *r  f r r a  s n t  |  * f l r  
^ r  y v p r «̂ *rtt t  ntc ji? 
sfftit t̂ft ?r? 3 t̂ 3 ^ srhfRnr ^  
% fa**, ^  ^ \ ^
sfti % ^#apr*nftift?ra,T*rM ’tf 
? ft « F t <Rq> ^t ^  ^ f r  w  f %  

* t i  f o n r  f r o f f a r  sr?t f w  ^  * r f c  
sF*rtai*r *m t 5TTO ?t ft 
^jfefa^t ?w ^Rcft t  «rk jjmfsrer 
V ^ f t  *t> tsfi ?  I «[*\  , N i , 16 ^ t  ?TX'fi
?r < iH fl ^ T  * w  fans ?ft b *tw  ^ r  
w n  f*F ^ p t  jfi? f5T*r»r Ppt 
t  # A t  fa X® ,B ^ t *t tftfroT- 
ftft % ?rnm: qr fa  3 t̂ fa  R 3 ?rrarr 
O T n r r v t r ^ r v t  H<> ^ t? T T t ^ t  
%  ? m r R  q r  f t m r  a m r m , A f v : %

I fT O T R  T C  f^PTT m ii^ II * k  W  
&  ^ J 5TC i v f t t < t  V F C T fv R l ^ t T  « r c r f  

I II? 3*R>t ?>ft
sft V.o q§t^t eft % 5TTVR

% *tWR <R I 5?I% vnst STERfW •SR'

^c'R^rO-, i w t  vti^fjnesrinftw  
<<ft ^  t  f^w t f r  \ ^  ^ ^

^ r  r  # fsrgw fiw r m  | ,  # w r  
wil*b«« Pt^w ftniT »raT |, sff*ft5r*r

fsRr ^ r  jft*ft^r M t  A z  ? w 
?ft i?rt5t %«r?r \ o  ir^ t# , # s r  

w  ?t m s  $  ^  «ft i ?nr w  
^ ? T T  jw fftft  jft «ft %x
5FTT |?rr | ,  K ° ’Btff^t Htfsjtnfrft 
% v m x  q r  f?rt ^ r r  A  i r f t  k °  
s?t^t 'rctOT ?m  % wrert ^  i

y r fa #  ft- 
% m btk q r  M  « fk
% stpttc qr, # fe  % ?rreR 
^ f t ^ t ^ i T i  
A  ^  $3 ?rt ?^o 5quT 5r * r e ^  ^  »rr ^  
A , *t fa *''z  ^t A  s fk  w  i t  
^ ?t v i |, ^r ^  ft1 1 
A  sfft- t^r % v f f ;  j(?o % ffy A
W sn̂ PT I 

14 bn.

* r n r  ^ t f  * f t « r  s * r f w
| ,  ?ft m  ^ w t  ^  5Rt% % ’ reft 
^  ^  t  i wPpt jrjr fft^fTirr 

’ft , ?ftr sirfw ?ft j f t ^  $ q f t  ’im  
^ t  3 ft f a  ^ ^  <=ttct A  i 
F5? ^  ?t ?n^ft ?*r 5K? % A  fsra- ^ t  
5 im  j p ^ ^ t  t^rfk5Tflfe A  
m i f*T «tt «ftr «iht ^ r  fsrr 'it %  
f a w t  ■aft f ^ f e r a T  f W t ,  ^  &  n o  
<mte W ¥ n f ^ t  % ? i w r  «rc ?fnV 
«fVc no o t  «rttsmft % «rram: 
«tt, * r f e  ^  ? rrm  « k  |W t i 
cfr s fa r  ?fr jt? «rr f% ?W¥ A  §  r o w *
fa*T «n# ^f+H f T R C  5T?t 3TT# I
^ !  ^  =aR̂ n = ^ 1  i
«rlw ? P m  ^pfir^rA w*rfer vNmr
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[«fr wxrar faff]
Vt tR| % î^TT I

w j K w > T *r f « n t  5 ? W f
f j m  i n f i r  » r o  $  ? < p r  v t f  ’
fo r*  wrfir $  # t $  ^rjprr f r
t tV  % (WlftKT faqT 5TTf% «Rt 
n f  t n ^ r  f t f a  ^  f^ p R n f f  %

*rcw wr swraraini1 f  «ftr g*r «Ft 
ftsr fftar % fa* for* ?taT 1 1  t fk
ft$  fc*pr *!# | tffc
f t * n » r  $f T ^ f t  $ K t  w  ^  s f m f  %  
fRtr %rwhr ft w m  1 1  ’' f̂r trroft
«T T J rM t T f i  $
\%o * «  «JT T f T  3 S  H?t 7 P

s *  %  *°  *  f a r t  * n r  i f l r  *rrar

?t *T *J% 5^° IT  f iw  3JTC 
* f  * f r  ? w  s f a r  i * n f t 3 « ;« K T s r f t  
U U ^ ^ i W T f t R r j f t f t r c r S  

n r r t t  J t f t W  %  im rr  qrr f o r  $  
r s  3 *t ire  ^ ^  i ft ni 
W f  ?.K.K«! & ft  *rf 3rt fo  t f t
w M ^e; tRairV, ? m  * t  i

^ f*  ^ tp? T?*F fSTTT
ttfW  % fa# t  ST* far q- s*r

fajfa  ?lft #  I
3HT »HH?d 3 5TW *<> SPT *T# 3JT 
11 ^ ^ T 3 n ? w 5 rT tf^ ^ f tr ? fT ^ K  
^ T * ; 6 o T T t s ^ T T 3r ? r | # t ^ t f  ^  m s  
^ o  3JJT5T I  i 4  *rnRrr g  f*p
?  5t m  ® n ?r  ?rft |, # fo*r

^ m f m i ? m r ^ x s r a r c q f t s r a
s n # t I t f t ^ s r ^ ’ R j f f o j T

* m  | fa w ?m  % «mr o t i ' ^  1 1

? error ? i i  f t * i i  s t r t t  ^  ^ r f a ’T  

5Tt f«FSTC t .  3 J ^ T  t  M
5®5 ^  f ^ n r  arraT i * n * M  *rre r 5 *  
f t  s ih  *p^ | ,  # f iR  %m \o  <*rer 
^o mfi «pt i fo f i ,  ^ r  q ^ n r  ^
% #f*P*T it ’srT̂cTT f iTRPR 5T̂ % 
Ir 9W *T ftraff 3TRT I A ^FpT f«l»«

Wr *t f*R»w wt % wfw f t  amr i afr 
«nr* fo  % «nssr # »  i  %•

tUffrarnn

^ %nxq̂ r #3?rr 1 1  t̂ «p ^ r ^
*wWfe irro f̂wfT t t  wrwfe

^  wft %rtm fwf# » 
’frv tt ^ sfSwr vftmsr 
r̂t fe^rf?sf v ts t  ̂  ?*r:3̂ ft,%<iT*rR(R  

^nsftTT#^ | <TfNvVpRT vf^RRVi 
?fr tpr ^  «rra*ft ^ t  | ?ft»r 
*wWf? ?rrB ?fir*rr % ^ #  f  i ^fhrr
^  ftgrr | ftr ftR  > r ^ r  %m 

% 5fPr f  g?T vt STHhiPT 
ft<T «fraT ft ^  ^  HFT %
SF̂TC ^oo IfT Voo ^o ?P^Tf STTcfr'
| l  #  5ft JIf ^ » T  ^ «TP5

% 3Sn#T ^ fe f t  «R Wf 
i s  ? WW£ WPK t f w  H tr*> ^far
«fto tnro f^ fh R  ^  3TT#t I  » 
^TiTto Tjjf o fiNtopT ^T 5RR ?cRT
f*R »PTT ^ far #3*T TT
T m r^ tw tiT R H ^ w fw n f^ h n T  i 
'»ft #̂ T 5RT ti<tidl *iiRi9i ?T=F3T ^  
^W^ft SHTtoR f*T5T 5TtW t ? r̂ 
^ft BT^TT 5FT OTR 3THT ^Tf^- I (PR 
iffo ^  tTJTo vprt ^r w R p r

«nf #t « N t ^ ft | i 
^  f t  W  arrer #  'rfs^r # r t  ? P w  
^  fT*T ?T ft, # n R  W  cRf ^  ft 
siW ft f t  mtft | i A ^ r r  =^?tt
i  fa? tj^T 5fft I  ^  ft? f W  *raT |, 
T̂PT ^ f  flWT ^ >»ft SRcTT ^ t f t  

f % s n ^ ^ T f r | i  3R5W3praT% 
fa r #  Rrwwr ? f t %  ^tw farr ^t Tfr 
% ^ fr an ?W5tT 11
W  M  4  ftWPT w i t  ftr 3ft %#Rf5f 
fiwnr srraT | 5̂  vtfst qr, *rr # 5̂
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fcroT 3fraT % 
ftflfr Iff *TCT VT «TRT TWTT «TPT ft? ^
«PT ^TT f t  qf®STT flfiTCT
f f w r  i?t ?r^ *t ft, *  sfr 
%rn» vfvn  % *im d̂ «fl'*i ^ 3»r q>r vtf
fm  fftT srtr *ptc ^r p̂t
fW ^  3Tt»ft *T J?f WOT Spft Tt»fr
f t r e r q * ^ f a q T 1  w  M 3
,«npT fa v s  *rq srnr fa
■ft w?Kf It U l  v m x ,
%  K \ «  *nftrq> q r  *rc dV
ft* q  tftr ? t ht̂ t % *pqr *3° *° 
*tt qpr ?reft faq qq i <ft 
q>t 5TT9T ft *rk *nrc q?t$ «i«iw f*rr $
■?ft ■3W Tt <£fa M l 3TPT; <̂ fa*r 'jfa
^  *  irfww fffar vfw T  % «rrar*fr 
TJEeT f <î »il*fl JH q>T ST
| faq A qrgqr fa *rfq*q n *pk
3nTtSPT ̂ *T ̂ t  Vt^ q^ elT q f  nfi îTi 
y f a r  % * h «  faqT 3TPT, * 1*1 <
ertfa It q^t i

»4*ii «(M sftr ?ft V̂ TT ^TT Jf I 
d'f) 'ifsOT Hifnii % *t^Tt 

^t faijfaT qT ff*TT<T OT q’ ^
^tq  Wrf^- faqr qft s t W t  & r  q  3*fr
■JRTT «l?t f t  SRt fa  gtffa- q?tt 3TT f l f

% 3T3fr sift f t f t  I  I ^ W  ^T
^rfiTcT g  f a  f q  q it s f w i +  f l f a r  q ifq ^ rq

*fit  ’ f t  3 ^ ft SlfflPSST T C  « # H I  S f T ff ^  f^R T
• * r r f  I t  f a  ^ s fr*r  q?t£ u t  f i f  q r t t  q it 
I  I gsfa *17 ?fk fl*  JFl^ % ^
*rm efk Ir t  q f  ttt?r t  |  fa  q fr
3th  % fq  q?t * m  fq^qT, q f  ^ r t t  qrer 
$ f a q f t f t t f q 5 r f  f q q f r ^ * * *  • 
■qi^sp 9 fa r  TfqsnT % ^  ^  q1 v^rr

r̂r̂ rr ’ rr^rr
| i w«ft5f»»ft#qf >tt*pit t  fa ?rfr 
fin>Tf«sr It ^  js ; ft  ^ t t   ̂ i wr 
-»fr ffk t  fa ^  ^  w nxt
<jt ?fr vfflt ’f t  Pr^fapTT f t  aqs f̂t ^

t fa s w t ^ r f t f  i 
ft?n ft, ^ft»r <rnr q f t o t  «Wf f
Tfcft  ̂eft q f fqi^ srsm *  M  T̂?TV 

11 w st q!g»rr fa  qferr
v f w r  #  fm  ? iW t f j ^ f a r

f t  35T «PT sjrf^nar 5?HT 35^T ft^T 
’ rrffq' ftr *̂r |r int it siv
f t # ^ T ? r q m ' ^ t ? T « n q  i f g  ?ft*T « r t

fs f t j w  t o  ^  f t  «tVt It w tir
'T T ^  W T  %  fpj'4 ®PfT «!(<( <ft ^  J T f  v n r
V"°̂ [ qr̂  ^+q f  Hfa»T XPR ^T It q*f
f̂ TT 3TTT fa  # 5fa 37f  % ^nft^qi ̂ t
? t  B [ R #  w  q r w  ^  ?ft ^  s jffr  fq ? r a  
<?r®?ft * r h t  ?rq> s n f f r  q r ^ r r
^TTfelT ^  f a  ^  W  «rilH qft q>T I 
W  q fs 5R f  f f f iR r  q i f i R H  ^  w q  ^ l t  
? ft«ft q ft f r $  q ft€  q r  g s ft q

^ t t ^ 5W ? t f t i  
qf?r fa^rrer q?r ft»rr i «m r qitf ^  
anrr ftranrfa? f t  ?fr z x  % f t ^  It firorrcr 
q?T ftq ri i m w g ^ r v % q r % 5iW
qfT 3qRT eft q f ^fa qft t  I W
f?rq sqrei It «qKT v t f a y  ^  qiev q»V 
fWt r̂rffq fa qfr srisrt firerrfarc, 
gsft^r v t e  « f k  f r f  q frs  ^  3t h  « t t ^  
^ftqqT^enf^srsrf^r^qrt^ffr^
35*  % 5fpft % fer ?  srfipssT ft, ^

1 

? R r  ^  4  «rq #  q f ^  « ^ r ? E  q r  f « R  
3»k ^  ^ r r  fa  fa^Jrf^r % unrrt 
q r  f q ^ f a r q r  s f a  q ^ t  f t  ^ + c fl  1 f ^
q f  ’ ft ^9FTT M-s 4i I f a  ^ 5 ?  ^
art f w H  #qrr faqT ^ ^ r  % ’t f^ n r
Pt̂ Pfd̂ T wft eftr Ir smraftv llqmt
t  fteft t  qT qft 1 <pr qft ft?ft % 
^ t  w  Ir sRsrr %  f c r f  w e f t q  ^ ? t
ftaT qT 1

Sliri Shree Nanyua Dus: (Darb-
hanga). Mr Deputy-Speaker, the
importance of the administrative set



I6II3 Motion re. MAY 9, 1959 Eighth Report of UP&C. 16x14,

[Shri Shree Narayan Dae]. f
up, especially in a democratic admini
stration is fully realised and it was 
with this intention that the Constitu
tion made a special provision with 
regard to recruitment of personnel.to 
function in our country.

Having regard to the importance of 
the matter, there are three aspects 
with regard to the services which 
require our attention. These are right 
recruitment, right training and right 
allotment As far as this report is 
concerned, it is concerned with the 
question of right recruitment. It is a 
matter of satisfaction that it has been 
fully realised that in order that there 
may not be any patronage, and in 
order that intelligent persons may be 
appointed to the services, appoint
ments to the services must be made 
by an impartial body.

But, from time to time, complaints 
have been made here as well as out
side, and the attention of Government 
has also been drawn to the fact, that 
the system of recruitment or the 
method of recruitment is not quite up 
to the mark. Some foreign experts 
were also appointed to go into this 
matter. In our own country, some 
gentleman was entrusted with this 
task. In view of the fact that the 
very structure and the very pattern 
of our Government has changed, 
there must be some change in the 
method of recruitment.

It is all right that a body like the 
UPSC has been appointed at the. 
Centre, and various State Public 
Service Commissions in the States. 
But the mode of examination and the 
way in which recruitment is made are 
practically the same as before; of 
course, it is true that certain new 
cadres have been introduced such as 
the Industrial Management Pool and 
so on; and the idea of having an 
Industrial Service Commission is also 
under consideration. But even then, - 
the method of examination is. not 
quite satisfactory.

Some hon. Members have expressed 
satisfaction that the minimum pres

cribed for the marks to be obtained in 
the personality test haa been abolish
ed. I also welcome this- change. It. 
is a vital change that has been made.
I do not know, but I think the UPSC 
might have been consulted with 
regard to this.

But from the report we find that, 
there is some comment somewhere to* 
the effect that the effect of this aboli
tion is being studied by the members 
of the UPSC. 'Whatever the effects- 
may be, the commission in their 
report have given the. number of 
persons who qualified in the written 
tests but did not come up to the mark 
in the personality tests, that is, the 
marks obtained by them in the 
personality tests were not up to the- 
miniipum required previously. There
fore, they have specially mentioned 
that the performance of those officers 
will be under scrutiny to judge wh&r 
ther they are efficient or not. But I 
would like to say that there is no 
necessity for the UPSC to judge this, 
because in order to judge the proper 
working of the various officers, in 
several departments, there is the- 
Organisation and Methods Division, 
and this Division will observe their 
performance. I do not know in what 
way the UPSC will observe their 
performance. I shall leave this matter 
here.

With regard to recruitment, some • 
suggestion was made by Shri A. D. 
Gorwala some time back. I do not 
know whether Government have 
given consideration to that suggestion. 
Besides, the personality test or the 
interview for fifteen minutes by the* 
members of the commission may not 
give a full idea of the personality o f 
the candidates being interviewed. We 
must also see whether the persons- 
who may have passed the written 
examination and who may have pass
ed the personality test are efficient in 
their actual working. What is require- 
ed for Government service is not 
merely intellectual development or 
intellectual achievement, but wfcat is 
required in our country, particularly
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in the democratic set-up is the proper 
mental and emotional development of
the candidate. Therefore, as has been 
suggested by Shri A D Gorwala, we 
must also have some expert psycho
logical examination with a view to 
have a scientific insight into the 
candidate’s mental and emotional 
make-up Such an examination will 
bring out the way in which the 
candidate is thinking, whether he 
believes in the ideology which Gov
ernment have accepted, whether he 
believes m the high objectives that 
we have set before ourselves This is 
very necessary The candidates that 
may be selected may be very brilliant, 
they may have high intellectual 
achievements, but they may not be 
following our ideology and they may 
not be believing in the ideology that 
Parliament has set before the country
Therefore, it is necessary that some 
more attention should be given to this 
aspect so as to enter into the minds of 
the candidates with a view to find 
out whether m their future career, 
the candidates would be able to show 
their belief in the objectives that the 
State has placed before itself, or that 
the Government have placed before
the country—or, the Congress Gov
ernment may believe in something, 
while the other Governments may not 
believe in it—or the objectives that 
have been enshrined in the Directive 
Principles of the Constitution Other
wise, it may happen that the candi
dates selected may be good writers, 
but not good administrators There
fore, I stress this point that there must 
be some expert psychological test 

Every hon Member has welcomed 
the fact that the UPSC have invited 
the chairmen of the State Public 
Service Commissions to a conference 
and discussed matters of common 
interest with them That is all right
Some inkling has been given here as 
to the subjects discussed But what 
were the broad decisions arrived at9 
Some idea should have been given of 
the conclusions arrived at and the 
nature of the subjects discussed Of 
course, there is some mention about 
it, but what was the general opinion
expressed by the chairmen of the

State Public Service Commissions? If
this had been given, then we the 
Members here would have been able 
to appreciate the importance of it to
a greater extent I welcome this sort 
of conference, and I hope that in the 
future reports, some mention will be 
made of the subjects discussed and 
the broad decisions that are reached

The commission have said that the
general standard is going down, and 
that the deterioration in the standards 
is continuing Some measures must 
be adopted to check this deterioration. 
One general suggestion is that the 
educational standard in all the univer
sities should be maintained at a high 
level In this connection I would 
like to suggest—I do not know whe
ther there is at present any such 
arrangement—that just as there has 
been a conference of the UPSC mem
bers with the members of the State 
Public Service Commissions, likewise, 
there must be some annual conference 
of the University Grants Commission 
and 1he vice-chancellors of the 
different universities and other insti
tutes which are engaged in offering 
degree courses, with the UPSC, and 
these matters regarding the standards 
of the candidates should be discussed 
I do not know what the Central Gov
ernment are doing in this regard But 
I would suggest that the Central Gov
ernment should be seized of this ques
tion fully For, m spite of all our 
professions and all our speeches here 
and outside, the standard of educa
tion, as it appears from the various 
reports of the Public Service Com
missions, both at the Centre and in 
the States, is going down, in spite of
the expenditure that is being incurred 
and in spite of the reform that we are 
carrying out

It has been suggested in this report 
that the lure for the purely admini
strative jobs is increasing Even 
persons who have passed the M Sc or
other technical examinations are 
applying for the administrative ser
vices What is the reason for this 
lure9 There can be two reasons for
this One is that the terms and con
ditions of service of the administra
tive services are better than those o f
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the other services. As regards those 
who are engaged in doing work in the 
various laboratories and research 
institutions or technical institutions, 
their terms and conditions should be 
improved, or at least they should be 
so levelled up that there may not be
any difference, for, what we find now
is that a graduate who has put in four
or five years in some scientific work 
also comes forward and appears for
the IAS, IPS, IFS, and leaves off all 
the experimental work that he has 
been carrying on, and then comes to
join the service. What is the reason 
for this lure? I have already mention
ed one of the reasons. The second is 
that the administrative service gives 
more prestige, whereas the research 
work carried on in the laboratory 

'does not give any prestige. Therefore, 
the emoluments or the terms and 
conditions of service and also the 
prestige should be equal in all the 
spheres, in all the levels and in all 
the departments.

The relation of the Government 
with the Commission is cordial, and 
that should be maintained. It appears 
from the report that there has been 
no point of difference between the 

■Commission and the Government in 
giving effect to the recommendations 
of the Commission. I think that is a 
very welcome thing, and that should 
be appreciated. I think Government 
will continue to pay such regard to 
the recommendations of the Com
mission as is expected.

Shri Satyendra Narayan Sinha refer
red to the powers of the Commission 
with regard to the appointments made 
by companies and undertakings in 
which the Government has majority
shares. I would like to support that 
idea. They are practically Govern
ment bodies and most of the money 
spent by them is granted by this Par
liament. Therefore, all appointments 
made to such companies and under
takings either by boards or commit
tees or individuals, should be under 
the supervisory power of this Com
mission.

Mention has been made here that 
posts are advertised, qualifications and
terms and conditions are laid down, 
and then no suitable candidate is 
available to the Commission. Some
times, the Commission says that on 
such terms and conditions suitable 
candidates are not available, but there 
is a general tendency and hesitation 
on the part of the Government to
increase the pay so that such posts 
could be filled with suitable candi
dates. Heed should be paid to the 
recommendations of the Commission 
to increase the emoluments so that the 
posts are not allowed to be filled by
persons who are not up to the mark

I think it is quite wrong to m ake a 
cancellation after the Commission has 
issued the advertisement or inter
v iew ed  th e  candidates. In a planned 
economy, there Bhould be no occasion 
for that. Once advertisements h aye
been m ade and candidates h ave been 
in terview ed, Government should not 
com e forw a rd  saying that th ey  do not 
require the posts to be filled  up.

There are a number of papers in 
which the candidates have to qualify. 
There are somfe optional papers. I
have not fully enquired into the 
matter, but it is said that some of the 
optional papers are such that a candi
date who has taken up that particular 
subject as his optional, gets more 
marks than others. That is unfair. 
The questions set in optional papers 
should be of such a standard that no 
particular candidate gets undue 
advantage from the marks that he 
receives in that.

I do not know if this question Is 
being considered by the Government, 
but it is before the public, and it is 
felt that IAS and IPS candidates of
one State should be posted in another 
State. Though it will involve some 
additional expenditure and some diffi
culty in language, this would be in
the interests of independent and 
impartial administration. I think this 
suggestion should be considered by
the Government, and the practicability
of this suggestion should be examined.
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«rr f i r  w  f a r r r  $ i ^  « r f  
% ?m n m * «ftr farm  f̂r 5$
ftr f a m  % m *T  «frt w *  fH  t
gswr % grtafav sfara vr *f«rT v*ri 
* m  n f m f f t i  *f$ t f  1 ^  srrcrr 
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S r f a w  SIT *PTT % J  W  3*PFT

tfr *5t v r e ^ d ’i \ 
sp r *p*Frfr *«Hnfwt % «nt 
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% tm  T̂fftT for irfr cft»ft apt sft^WT
fj^- «rt *rm # *r %*rr 3 s to
^  1 w fc far; w  w <rw  £ fa  ?fte
% 3T il7fT»T ip * 1 5 *  *TT rflX  %
fW rfa v rsm i Jm w ro ^ fa tfr
? * T r *  ^ f? r ?r 7 T 3 J J W  « m r  f e n p - 
$rt f , z k  ^rert *rrt
*r$ ?? sttctt ^r^r f fm  «rc
M l  3TT 1 <<̂ i <r r  < k h  *r  < M -f« W ls
% strrc *if f̂t *Pfr w  «n fa
*i^mM hT1'*T =(|ii *r 9mvRT î<.r( 5PRT 
# *rtr ^ftf f»TTT t̂*t r̂t% ?r^
I I w r  ?r^r fa ?^fr ?rfa %̂ r 
srrsftn- n fofRr fa^T ^  w tfa ^w t
*fT35rfire» f̂tW-sr <pt «ĵ *nr star | 
?fk^5nHS\ T̂ -sft ^̂ VTJf ftffT | »
w  r r  ^  ^  w jfr«T  h  f a f « r  f w
ung ?ft ?h ^fsrfitor % ^ wf?r

VfivRTT f*T5T 'tfV̂ ft  ̂ I 
JHft 5TRT 4 ^  ^ T  :?lTfcJT  ̂

fv pf^: dVTH ^ ^»ff t
1 1 4  L S D —-4

x 6 lZ 9 ttotion re. VAISAKHA 19,

fa  fapfft fifffor W *  fa r  *W | ^
^sftir v t ?  v j t ^ r r  m f m :
I  s t r  ^ r r  w  ^ fw  %*rr «rrat*T ^  1 
j f t r T O r ^ m w M ^ W i r i r r  
fa  fJTRr *rr<r»rsr5T ^  ’Pfr *r$*rr
ft^T, f a  W W Sft ¥ t  fT T T 'T T  fft
v n m  ^  %  fa rr, «Chc srRr fa « ft  
t o t  ^t «fr v tf <rr^r ?r 35, ^afan?
^  snir̂ t | fa ?fr*t f??5ft #  ?r 
ftrnTtsmn
fa m x  wwt f?sfr ^ ?T w r w  «rtr 
^  ? t r  «n: T ^ r m r  ?ft ^ 1  ftc p rit 

5rrqr»rf, $ fa Jrfr 
W ( t̂, 5Tfâ  t(r w r  % fa vqx
f 5 ^ t  fir?5fr IT ?T faTT *T*TT eft ■qm' 
w r ^ o r  wsrst ^ t r  f t  irT7«rr f a  f%=fr 
«pt *Jra5t f^ frw  % stPt ?rr5rw *  7f 1 
f » i m  i j f  ^ ? r ersr'N I ,  er »r stmt ??r 
»rt5Tnn «p|«r, fa  gjfir* v fi  *r m
* t r  JJfT wh |  f%  -JffffT ST̂ T ?r 
? o t  ?rft 3rr ^ = r r  1 f» fr  < R f
SfTftfR IT? ififtZT 3PTC5T % THCr sft
w  fa^for faflr m  ^ n r |  « r k
7 ^  qfr % 5Tff arr ^ r a r  1 
7 T 3 J J f f  s ft r  ^ r  ?rr4t«r w jft cT̂ rr qpr 
fa t r r  ^  jrtp t *  $ i j t r
^m rr w ^ f a f s  «rwt»r % favr n$ 
*n p rr ^ f ^ T s r f w  ^ f t  ^  1 p t  * m  H t 
f<rvRcT | fa  zx*  *r%m
^ f t  t  ?ftT fsrfpft i f t T ^ t W  s W r ^rfgir 

J P P R  W 5Tft X*Ct 3TT ?RTff 1 
%  » r n R  * f  w r ? r  a r ^

*irPT»iT fa  w *  fin? >ft w  v r  f?TTfar 
farr 'JiN 1

?fv ^ | fts
sft fa«rfa ^  ^ ? f#

r̂a- far̂ rr p̂c ^  fa nmr *rf w ftr
fesft t |  iit *  1 ^ t t  ?m?r |  f *

^  fa#f p t h  n r srti *r $  
vtf Tnitrpft ^ fr 1 4 »njfr % fa*

1881 (5i4Jfi4) 9V(0ii<b Report of z6r20
’  UJ»J5.C.
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?ft * f t  * f t  %  * f T  W F T  
y e r o  K f w  T ? r  # f a a r  i m  

«p ft«r v t  fa tf* « r ffa r  w p t  t o  fo r r
aror eft s r o r  ft*n »r ift  3 *r  t | * t t  *tte  aft 
f a t  *ffcr «rfr arraft firm r «ft S rr  
^ i t  i tffrc <ptt ifrrr t t ht «r« w  h  f t  
tft 1 *  «n*fPT T T  fa tff  W H  <n: 
* 3 f  f o r  ^ T 7 ,  v f a t  5 T T *i y  $ ,  a ft  fa r 

T n w N t  T f  ^q>T I  I

«ft w® ¥ 7o  ( q f r r o
t f W n r j T )  * n T « r * f t  ^  ^ t̂ r t  * n f $ t r  i

* f t  WfW »?fa : sfaET « T H
v * f t >  i 

q *  « n * p f t n  i r a w  :  n r r f ^ n r

« f t  m n  T O « ?  :  *TTT f a s f t  F T T T  
faren* % *  «nf w o t  $ »

v w i m w  n j j t w  :  ■35m  
<fr i*wt f̂ r̂ Fr % ? m  t t  £ 1

v f t v m v f a  :  * m  *jF P s r  $  far 

f x  ^r<r t t  f a ^ T R  far 'tm rr  
^  3 faf?r |  j t t  h $ \  far * w t  f c w f i  n  

fa>rr a r w  1 ? m  f i r ^ r r  

f«R T  f a * * *  r r  T g ^ f t  
|  f a ;  ^ f t  f a ^ f .  h  $  T ^ r r  ^ r f ^ r ,  ?fr 

* - | d *  |  far fan? * f t  trs e fr  
w ^ r  ^ 5 fr fa ir r  ^ rn r ^+ ii far ^ s f h r  v t ?  

%  fan? * f k  * ? t 5 K  ^  w n fta rr  a p p ^ r  %  
Ortr ^rmr «̂rr ^  *?rt t o  =t 
5> sfarr far $ s f t a  v t i  v r  $  ?rTfar 
* $ r  irta -fh ra rr s 'b r c f t  t « >  a n  

* >  3 T|i q r  r * f r i i  v r f ?  
<tt

v i fjR ir w w  ^rf?7 1

\ * r  f r i t *  n  w f r & r  #  > ft |  

t f t x i f ?t % i  w r r a r r  #  ^ fr  « R r = r m t  
f n  ^ w f i ^ r r ^ t  t t  T ^ r & ? *  P t o i t  s tt

^  t ^ r t  sinj ^ t f a r *
<ftr

^ ift W  TC ^  1 1 Sfftrr fo fti 
^  ^ T T  f f f H T  fapqrr *PTT |  P p  

«r? & * i  3f*rT fawrr arr^ 1 w  w ra  
qr« t ft ^ w  ^TFrfaRjTsm ^  | fa;

f*TOlT ^RTT !^T T?r I  ^ P p T  W f i  
j?£  sr§t ? h w w t  £  far
f« f fr  3?^nr fa w r  srr w m  $  t 
Jr^r « m r  ^  f i w r c  |  far & r i  fip w i 

tt*p * r r  ^rrtt t o  ^  |  far p t » -  
ĵ pr it fasvfavmwt % f^ fr apt xft* 

trif f i w  TflTPrmt ^ t  f t w r  w t 
*frs*m t S t o  -** lT5PTr ^

»T7w faRFfr ->fr ^  
fan? »rctww w s f r  % ^

^arRft f  1 - ? * n t  ssrsft ^  * r n w  ^  
w r f t  It 1 w? J f ? |  far 

pRft ift sim rft fir »fr
^ r r fr  ^nrrw <fr qfr *P*fr * r ^  ^r 
xftr  ?rr% f a *n f r  ^fr s r w  ^*t 
<fw=tnRT srfâ r V̂, q m  «rro 

^ft, tit  % jft v
5f̂ TR ^ Jr?*Tt TT 3R7T ?Tft ? «mt »
5*1% 9?% :>rR»rraT unfnr ^
^ r m t  %  fa rt; ^ r ftw n ft  qrr t j t h ^  
tfm  f t  w t * * r  h  a rt fa «r?  ^  %  
p R R  fa rm  « f t r  fa;?- t o ?  q ft s M r  
^  « ft stpt q r  fsf^TT fa ^ n  1 # w

^farfcT % *ft?  r r a n r m  t r t f p r  
^  n r  «smrr %  m  .^r? t
p F  % n f,ir  *n a r n  *  s r R p r t f W V t  
4 *  « r t t« r w  f f K f  ^ T f ^ f w

%  » n « r * f  %  w  1 
$  s rr r  aft g a r *  faq1 w  t  w  
5fs?pqrreff ?pt Ji<itn f w  ira r % 1

“English should continue to be 
(he medium of examination and 
jSnglish may be admitted as an 
alternative medium after n b h
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time, and both Hindi and English 
should be available as alternative 
media at the option of the candi
date for as long as is necessary”.

A  A  iTFP fm  *r«ft 5fr ^  
$ f a  ?rfaf?r 

A  n w f e  % irw  A  f a n  fc,
M a ^  t*P JT1| after some time
WT ift’TT i *T? after some time
^  * * *  ^  tr*n  9 P«ff?TT
SI5^[ {> f a  5‘Mch'l facl'TT t f t
fam m wvm | i ft  *rarr £ fa  w A
w  ^pf <rr \ y, *rr<r ^tjt i 
Jm *  i i  tr ^ d v  | fa  sra
%’nr.TT fc r w t % ^ n r^ r A w * * *  fa s n r 
v t  f a  'r f t e m r t  t t  * n « n T  t o  f t ,  

at * f  w  5n?f *r «tft tb- fa aft air* 
w x  fa w fa rra q fT  A  fa < t  J T T f i f t

v  t v  w it  %  &  ftre r r

JTTfT T ^  f  3 * * %  f f ? f t  W t r m  * f t

arrar i ?*r f** faMrf«rew<ft
A  fa w r f|p<T jtt ?rPTnft %
*TT®?W *t St W<f) t  3*T% SfT^t % H M 'i  
JTf tpr **t *T**TT & fa  fa*T ?TTf It 

* t * m t  * t  *fa ft f» r a T  T ^ m f t
JTT'cT * * I ??r focr »t*T

%?5>T ffTSPTT %■ t  ^  ^  W
A  farapfr f t  « %  f a f a

*f>T ^  i ??r ’Tfafir f a f t z  % 
t o t s  A  JTf g s m  fa rr w  §  

"U TO TT * $  ^ rfzw ’ ’ l #  A  «Tf^ ift  
»rarm- Tt gsrar <rr fa ^  «rform
w r  f r f r  i fo r #  f a r  * t  j ftfa r  *n ffir , 
i t t  *rra' *pt 5t ’TTsr ^rr i ®rT  *n| ^Ftw 
i r A A z  % fr*r A  (t i <r?r » r c w r  v t
«rfr w^rrf **»■ ^ t ^ t t  % ^rnr 
f« v » ir « r  7 T  w r &  ' p w  wrf^rr a rf^
art «sm *rr srT^ftrv v n m r t 
^  u ra p r r̂ %esrr jttrt ^  f
;3*PFr ftf+W fl 'T * f t r  <JW& W*JWI 
?5T ?t 3»W I

A %rfw t o ^ %*rr ^ r r  i 
Sf%?r ^  sm r i f f t  w tt t
fa T R T  ^ 5 T T  f  i * *  f w t s  A  * 1  
m s *  ^T T V t % fsrcr an% ^

3̂5T% ^ T t A  *fr  JWWT OT5TT *R T  |  I 
% f^ r  ^  i d :  v  q r  ffW R »r m  fa r *  
v k  f a n  «n rr| f v  w fr  f e f i w  
< rttw  A  «mr f t  arr^ t  aw  
5n<tfap trfrerr t
«rar^?r ?r 3n% ^  i «rtr v f h i R  % 
art o t h  f a n  ^  grPrr § r ^  ^ rfa r
?*T<T T?T P̂TT |

“The Commission hopes that 
candidates as well as their parents 
would themselves weigh carefully
the prospect of success and not 
fntter away their money and 
energy m the vain pursuit of com
peting for services for which the 
candidates are not adequately pre
pared”.

M€l vfe»T |[ fa IT? VTSTT'
& ft w tfa fr  farr

n̂̂ BT  ̂fa •itt+l ®F̂?T >TT
tfr tfrr * i ft mrr ^  <m «ftr 
=̂ft*r ^ r v t  ^ r ^ m r ^ t  i ^rraT f a r m t  

f t  u? ’ rram w rrm fajr >ft |  i 
A  f f r  ?TRF*r A  *r? gwnr ^ r r  ^t??it 
f  fa  *r̂ FR %fk fa«ff f*rfa^V w
J i w  'n ’ f a r r r ^  i f t r ^ r v r ^ f a v M i  
jtr- ^  ft  Tfr | fa  irnr 5ftfa^ fa

f3tTT ?n %  fa fa s r «rfhfrr A  i%  
i f t r  & rw  % ^ o o o  «trt ftT  vftr
?r 5 ^ t t  A  ft R « o  g r r  »w  t 3 *  ^  ?>■ 
w% ?r % sfrr 3ft fa ftr a  Tftw T A  ^  

fap?i% f ,  srrfrfrqrTftsrr A  v m &  
f t  3rr?r f  i A  ^wrar ^ r r  ^nffrr f  f a  
f a R R T ^  w n ^ r^ R m t-a ft T f t w m W  
ts^ |  i ^r spf w  “tfap qftm  ^
aft srrt f a  w?rr A  w  «ft«r «ft t  arr
ST̂ t I * t H  ? f t f ^  SW J3TPC JRTfapft 5T

v r A w r  t o  f a r  * f t r  3 * r  A  Ir  ^ t  f  ■*m < s n x t -  
fw  ? fe  Ir 3 ^ r  faps^- f , ?ft
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«fr fanr i?r fa* qfr«n £r i fa s *
"ifapff Tfr«n ^  *ft qw m w T 
JT^V x%*ft 1 trrsr ^
ftrfa rc r q f t e r r  f a x  %

^  1 ^Ei n * r  
WZ*& 'HTSWl’R IT 1 1  ^ s p p ft
• s t r f ^  far f a * T  « fT f * T * R T

%r»Btr | ,  farfarcr 
1 w * w o t 5 f t  *?&sr$taT

1 , 1% s r h  ^  «TR»rr 1 

i r t w #  « r n fr*rv t u f a ^ - i r s r r s p r
Vf qriPTR ^  ^T§HT T̂T T̂fjcTT
5  1 fa r o r  i m w q -  | ,  %  s r f ^ P T
S » r V t f ? * f t *  I 'T c T T ^
Vtft̂ PT % nfn5«SH W>T f|^t Wt 
*ft£l <3̂ K  fapTT '3TRTT ^  I 9i i q *  «pJf|,$M  W
s r m r w  f t  ^  |  f v  ^  f r r t s  v r
i H ^ r e # i r R T C T  vir w r w r v c r r

^  £  1 s r f e T
S v f t v v r  f a ^ r  ^  fa r far*r %  f a n r  ^ r i p ^ T  
5T3?  % nf? JTjft f  1 * r t -  ^  srrerr 
r a r  g  fa r ^  ^  V * t  « p i %  jt ?  
« n r c * r r  ^  3 r r r » ft  fa r w s f t  %  s m r  

* r w  j f t  f ^  » t f v w  t f t  ?pt 
?rW t v t  3<rer« r $ > 3 %  1

( v * f P r r < ) :  j W W  *r%ta*T, 
qf«?j?F g f i r c  y f terer ^  W t t  

* f t  ’f R #  %  q ^ sf #  * tt$<tt

I  far f q r ( t  9x v r  h  f t m -
f a s f f  * t  *e x  fa n r r  | .  ^  s r r t  
j r w c t t  1 1 A far^: It « n * *n p r r  
far 4  ^  w r o w *  ^ r a w a r g  f a r ^ m %  
fm  n ?  < r fo n * t  t o  * t  ^  far 
*r*ftaFT *?t v t x  * t  »tS R p s r R sr f
* r t * f t * T F r r a r m ? * r  f a r t s  *t$t « r f f w f
T T  qT»ftT?rT %  f i R T T  JRSfT W C T V  |
i f l x  < r v t t  %  s m  ^ r  %  w » ? s r  ^  i f t  ^
VrZ  T W  ^ 5PTT i f t  IJT T W fl t  I

^  W r #  *  w ^  f*TWT THT
I

“It was observed in the re
cruitment that administrative posts 
still continue to have a special 
charm for many aspirants to
Government service and technical 
and scientific personnel are no 
exception to it. Numerous candi
dates belonging to the technical 
services or holding technical posts 
had applied for the Indian Admi
nistrative Service (Special Rec
ruitment). The same feature is 
noticeable in that recruitment to
the Industrial Management Pool. 
Obviously it is not in the public 
interest that technical and scienti
fic personnel who are needed 
at present in their own line should 
feel tempted to go into the admin
istrative line, often at a late stage 
of their career”.

W  fa®R q T  »|w ftT3T
% fa r̂n: ^ t t 1 w  W tt
^  *n *n r  ?taT % far m *  ^
^ R T $  C5TPT T^T ^ fa vT fa x.
■jft s ftr ^ m fe fa iV  s rfiR f %ppft
«f>»ftXT *PT ^

1 1  ^  f = n t  f l r v  ? 8 t faRTr v t  
TRT t  I ^ T^T t  ? Vf3T ^*T(^

^ t  ?ftT ^

%f(X yprfefw  *T
*frc% 1 1 «rtr ^

? T R t  JTW'TJTr q ? f iT ^ R | fe T  
^ n ^ T R s r r T ^ t  1 ^ ^ r ^ m ^ | f a r

^ - ^ = r , «n fa
^  f  1 < n w n r  % far ^rra'iz'-
faar ift* TOi^T vt vft ^
?PWan^ « flT  g pPTT? 3ft
fa: 3  s t arr?ft |  f
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TO VT W* JIf I  fifT Vt W T  
for 3 f » r r a  tftK  q l q f e f t n . 

#  tprflrfiR f̂CT tfro  *f *rt 
* *  P r t  a n *  i A  t o  * f t  A  

q* ^ r r  g i ** v tf far*
v c t t  t  «ftr g*r % f lr t  »w 
■ u f w v t  ?r w t |  $  i t o

I R W f f  * f t  *r a jT  f T ff^ m *T ^ t r a T
ffcT* TT# % T̂TT ^TT | TO 
f a #  fT*r$ v $  m  WRIT | I TO t*»- 
f W R f f o r  a f a r  $  aft * - # * t  m f if  $ , 
t  tfh: qmfefoa? 'rwt^r Tt
fcu VRRZpfr | i

t̂ b prfr P^m #  vm *% # f*  
t o  fcfte 3 f̂ rerr »rt t  f r

“Every year, there are a number 
of posts for which suitable candi
dates are not found m response to 
the Commission’s methods of com
petitive recruitment”.

f*rm &r =*Tff wtr % r?r |, 
snrfgr v k  ̂  i f l R v r r  w
* f t  t o  « f a ; *rcr * t  *n tf -

TO ’ TT, 4%  « ifo p  a rf^ ra t ^5t 
V T W T T S T  f W t  I f k r t f  *¥ PT«£
^%^rnmtfspift«T«T*raT 
s r f * R T f ^ ^ | l  U X ^ ^ t
3 \ % ^ T H t  %  g q fa p ft y t  q w m d l  
< f r , ^ n r v * $ h R ^ ? » ^ 8 n f ^ n f r  
V t ^ p T  %rfc ^  V T«
| 1 W  &fMT I  ’  *TfT »WtdC
WTSiJPTt +*H
UHTO I  fa> f*Tft *H>T *P**ft§7

^  ^  M v t  ftre^r n n r ?
H ra t *  f * n t t  *f> T # + « ftd d  V R f W t  
* T  6 r W  ^  %  f m  ^ t f s t f f ^ n p r s f f t  
gsw r w  ^ i w r  f*m r v r W r  
g?r a rf^ ra t %  asqr f t r c v t
ftrfzw  * w * f e  # v r f o  #<> 
u r n  xraar R r a i  < t i f t x  q « P ( W ( | -

UJ*.S.C.

^  T O  w  w iw w  |  f v
f̂ TSfT W fflT PR »T*IT $ 1 tT*fr ?ft flftrftT

?q ft firarr *Wt *  f iw  3s 
^ r r  f% f*nrr m  %, f t
A ?jtn *»iftr «pt ^  f , w^rdPM. «hr ^ 
^  Jmftr ft  t^t 1 1  q^t nT^r ftf 
*[$«reraJT A to  fw ti wft *rft ftrerr 

^ t^ 3 ft| ? n ^  i 3ft f  aj t o  
% »Rrrar w i w ? r p t z  v i  

^  | ftr finrr 15* % ^  f*rr Tfr
fW  ̂  ̂ R«r vwftfe % ntft *r$ fa fir  

t  • t o  v t  i f v m
tft f»»TTW ̂ t frr# % fatf ^  

1 JrttJrrisTrtfarfcff 
vtwfrttirtr5srvAar

^ ’ ft 5*TffcPft ̂  «R5TT WVPWt $
W  f^rr j t |  t  Pp ^  ’sra^, 
tflH H , VT^em tflr 55T^ aqfRnft «Pt 
’¥* ^  3?T vt ws$r w f *ftwfiraT ^ t  
w s w ^ f w a n w  1 xr#«TprTO?nfff 
A |if qst 1+dH q*t (ITOTRIT
W  T̂ f̂ TTT TT % «lfw*ft *P
PT’fr'T apR*n ^t 3T̂  I

«<!<<lld <idWI fl’MWV 
t  I vfst ^r ^ srf^rat «(>t ^*ft

'Jilfll ^f+»i ^*)R qiti1 tr% 'd̂ l̂ <_wi
I  ft? =wsr ^ 2: % »<Mt?d «fft ^  «ft 
^  ^  s tw  str snwrrerr

fiRPTH t, ^ T  t  9TIBSF
w  % f^mct % x&r  ?^t ft% f , 

3̂H q5t T®3T ^  5^ ’ ft &r 
%fix v r tm  sftsRHt shr im  

% ^  A -Wcff ^  ^ TtfT 3iraT 1 1  
W  «nc f^ ir  fen  srr̂  1 aft
^ prt nftr Tnsgta fN rc % jfmr 
®rtw i  anfir ^
*pt aftRnr A HTcfr >pr jfm  fan

^  ^r g?r ^  ?t̂ f r  %
forrcit % Pnwr ft  1 $arfosrrf ^rr| 
^  ̂ tw r f t  tfr* ̂ r ̂ r *rfw ft ̂ t *n5ft
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«*erir w to 'm m  Prat arerr |,
?(Vt *tr #rtffe®*r <rr vNN ftwi twt
t W w fcftr
tt«FTT %„ *T*r *HT *rwrf *  TT^

<jt
<$* «rw ffrar ?rcr flwfa ftwr * *t: 

**stt 1 *  $r
v f  yRTrd'v^%rftf, ^rf%^rrfr9nm
41r tft*Rfr Ir ^r «iPr Iftr * * |

*TPJ 917T
Ir wnRf^far srfif 1 1

forte % ^cnrr* m  *  «Ffr *m
t r

“ .. .  .21 cases of appointment of
non-Indians in the service of Gov
ernment of India.”

&fsp5T * ?TPT ?f3«R V k f , #
15k IT FTHf «TT £, ’ffa’ ^ %

W  TT ^5»m fjRT W  I  I 
3 ^ 5TPfcl|»re»llftr
*m f ,  $ fircr ^r % forere t  ft*

*TT *PT wr |, ^  9SHT VWJH.
I  I
Mr. Deputy-Speaker: Shri Bhatta-

charyya. Re assured me he would be/ 
very brief

Shri C. K. Bhattacharyya (West 
Dinajpur): Yes, Sir.

Mr. Deputy-Speaker, Sir, my friend 
Shri Bhakt Darshan has just now re
ferred to the need for a change in the 
angle of vision. That reminded me 
of a talk I had with a senior civilian
officer after power was transferred. I 
asked him whether he was prepared 
to act really as the servant of the 
people and whether he was feeling as 
wch. He said: ‘You expect tram us 
exactly the opposite of what we have 
been trained and used to. The system 
in which I had served proceeded lUce 
this. The orders came from ttte 
Viceroy to the Home Member; from

the Home Member to the Home Stec- 
retay; from the Home Secretory to
th* Governor; from the Governor to
tbe Chief Secretary and from the 
Cflief Secretary down to us. That Is 
h<pw we have been used to work. We 

, JoPk up to the orders of the superiors; 
it is not necessary for us to look
bdlow as to what the people are fMl> 
ing about what we are doing.’

That is exactly the angle of virion
wfaich now requires a change. Our 
Administrative Officers and persons 
wpo come forward for accepting ad
ministrative service should feel and 
act really as the servants of the 
.pctople. While I say this, I should, 
at the same time., make it cyiite clear
that I want them to be as efficient as 
the civilians were.

The one merit of the system of
services that were set up by the 
British Government in India—and for
the matter of that in the whole of 
their empire—i.e. the civil service, 
was that it was one service noted for
it* efficiency. And, that is what we 
pjtpect from our civil servants.

In this connection I may mention 
tw o  names, on e  of Sir William Vin
cent, who was an old Home Member 
It is said that efficient Home Mem
bers like him had scarcely come in 
India. After that I remember the 
n^me of Sir Malcolm S. M. Hailey who
h?d to face an Opposition in this House 
led by Pandit Motilal Nehru himself 
a fid assisted by Pandit Madan Mohan 
Meleviya on the one hand and by Shri 
Vithalbhai Patel, on the other. Even 
a man like Hailey felt the impact of 
tbe Opposition so much that when he 
left the Government of India to accept 
the Governorship of Punjab, in his 
farewell speech, he made the remarks: 
*1 am now going to a place where 
there is  no Patel to trouble and where 
the Pandits are at rest*. That was Mr. 
H alley's remark when he left the 
Government of India,

I say this to show the amount of
efficiency that Is expected from our



*4*31 Uotion re. VAfflAKHA 19,1161 &AKA) MgrhMk. Import of ifiigx
UJP.S.C.

civi} servants I do not want them to
be bureaucrats like Vincent, Hailey or 
Hallett, but I want them to be as 
efficient as they were.

The system introduced in the form
of cm l services in India acted m a 
peculiar way It took out the entire 
cream of the intellect of India and 
absorbed it into the services That was 
how tiie whole system was run with 
the help erf Indians themselves and 
that is what Mahatmaji found out and 
tried to break. He said that this 
system must not be run with our help
and so he introduced the non-co- 
operation movement

If you look to our own national 
movement you will find we have two 
or three persons who went in for the 
Civil service and who somehow or 
other came out from there and joined
the national service and became the 
leaders and made names for them
selves I may name Surendranath 
himself Subhas Bose and Aurobindo 
Ghosh They became leaders The 
Statesman, commenting on it after 
Subhas Bose left the civil service, 
said that “Mr Bose was a loss to the 
Government of India” That was the 
Statesman editorial when Subhas Bose 
}eft government service

The method of choosing the persons 
who take up their careers must be
such that we get efficient administra
tors who, at the same time, will be 
acting and feeling as servants of the 
people

Sir, one distressing feature of this 
'Report is that it is mentioned—

“Notwithstanding the deterrent 
penalties meted out to the defaul
ters, cases of candidates attemp
ting to seek admission by produc
tion of false documents con
tinued to recur in appreciable 
numbers ”
I frit distressed as I read this We 

should have the right type of people
to serve this country This thing must 
come from the habit of the people
and from the character of the persons 
who come to accept service

One or two things more Ifaere is 
a statement in the beginning that a 
very large number of candidates who 
Qualified in the written tests did not 
pass the tests conducted by the Ser
vices Selection Board of the Defence 
Services and particular mention is 
made of the Defence Services Here 
I am reminded of a talk I had with
Gen Canappa m Calcutta at a Press 
Conference I put it to him whether 
the Selection Board of the Defence 
Services was not known as the ‘Rejec
tion Board' He admitted that the
Board had that particular epithet 
applied to it but he denied the 
correctness of it I must say that we 
should take care to see that the Selec
tion Board now does not become in 
fdet the Rejection Board for our 
candidates

There is one thing in the end It 
is stated that m some of these cases 
the candidates could not be found due 
to low scales of pay If that is so, 
that state can easily be remedied
Why not raise the scale of pay This 
thing has been repeated in a number 
of cases m this particular appendix— 
appendix No 8 In a number of cases 
the remark is that the candidates 
could not be found because of the 
low scales of pay I hope the hon
Minister will look to it that the scale 
of pay is raised at least to a certain 
stage where the candidates can come 
up enthusiastically for accepting the 
services

Lastly I wish to make one reference 
to one point How is it that our 
senior officers, after retiring from the 
services, become public critics of the 
Government* I do not name any
body But I would ask the hon
Minister to see what defect is there 
in the services themselves or what 
defect is there m the mentality of
those who are m the services that 
they become critics of the Govern
ment The moment they are out of 
the services they begin to criticise
When I read those criticisms I feel
how they were able to accommodate 
themselves to the Government when 
they were in the services, whom (hey
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begin to criticise publicly now. 
Honestly speaking they should have 
left the Government long ago The
moment they felt that the Government 
was acting m a way which was not to
their liking or not according to the 
canons of propriety, they should have 
left the service That is all my sub
mission

Mr. Depnty-Speaker: Shn N. R.
Muiusamy He will be as sweet and 
as brief.

Shri N. R. Mrabamy (Vellore). 
Hie motion before this House is very 
vague, incomplete and ambiguous 
The motion reads as follows.

/
“That this House takes note of 

the Eighth Report of the Union 
Public Service Commission, laid 
on the Table of the Lok Sabha on 
the 24th November, 1958"

The report is for the period from 1st 
Apnl 1957 to Slst March 1958 I could 
not possibly comprehend this motion
I could not make out what the inten
tion is Are we to take note of the 
report and not make observations or 
are we to make only some observa
tions which are contrary to the 
report’

Mr. Deputy-Speaker: He could
make his observations without taking 
note of this motion!

Shri N. R. Mnniaamy I shall drop 
that Let me come to the points One 
relieving feature in this report is that 
m no case has the advice of the Com
mission been rejected by the Govern
ment I am happy about it, because 
in the previous reports, when parti
cular cases were brought to the notice 
of the Government, the Government 
never accepted them Even after 
remitting the case back to the Com
mission, the Commission never agreed
Unfortunately, the recommendations 
of the Commission had to be rejected
by the Government But in this 
report, no such case has arisen

There are many points which have 
been traversed by the previous 
speakers and so let me sot repeat 
them I can only point out some 
important aspects because my time is
very short As regards the interviews
I should like to say this I go into the
question of procedure and not any
thing else, because many Members 
have spoken about it Many Members 
have said that the members of the
Commission should be regarded as 
judges and that they must not only do
justice but appear to do justice But 
I go only into the procedure of the 
interviews We are making their 
work difficult That is to say, their 
activities and their discretion are in
a way curbed That arises in this 
way Whenever advertisement is 
given, and the interview conducted, 
the representative of the particular 
Ministry comes in and sits along with
the members of the Commission The 
members of the Commission put the 
questions to the candidates and they 
have to test them But the represen
tative coming from the particular 
Ministry has got his own views More 
of them than not, his views are carried
out and he carries the day This sort 
of thing must be banned altogether
Otherwise, the question of partiality, 
the question of impartiality, fairness, 
etc, do not anse at all What happens 
is, the particular individual who sits 
With the Commission is only an 
Under Secretary or a Deputy Secre
tary, whatever he may be, he may 
have a particular man in his view
Most often the only person who has
already been in the department also> 
files, along with the others, his own 
application Other applications are 
also examined But fortunately or
unfortunately, that candidate has a
lead over the othel candidates, for the 
simple reason that the representative 
of the Ministry goes and presses his
case Of course we have the Members 
of the Commission there They are 
all well-versed, among tfyem are 
statesmen, scientists and engineers, 
and other categories of persons are 
also there Therefore they are quite 
equipped to make their own selection
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tative of tiie Ministry need not be
mandatory and the Members of the 
Commission need not follow the 
advice That is all I would say
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Many speakers have referred to the 
members as judges But even on a 
judgment, we have got the nght to
go to the appellate court and get the 
judgment reversed In this case, what 
happens* The selection made by the 
Commission stands as it is If the
Government do not agree with the 
selection, what the Government do is, 
they simply withdraw saying “we are 
not going to appoint” They do not 
mention about the case of the particu
lar individual, but they say, “We need 
not fill up the vacancy ” If this is the 
case, the tune spent by the Commis
sion in making the selection and the 
time spent by the candidates and the 
others go in vain Therefore, I would
say that this habit of introducing a 
third party m the Selection Board is 
not quite correct It will create this 
sort of criticism which has been level
led against the Commission Unfor
tunately, the Commission has nothing 
to do with this Unfortunately, they 
do to some extent yield to the recom 
mendations of the representatives

It is something like tnal by jury
and trial by assessors At least the 
judges have got the power to disagree 
with the jurors and agree with the 
assessors Here, the Commission 
unanimously accept the opinion of the 
representatives sitting with them It 
is better they give up this habit I 
find that there is much grievance and 
hardship being felt by so many candi
dates in this regard

The other aspect to which I wish 
to draw the attention of the House is 
with regard to the recruitment of 
women to certain services My hon
friend has stated that there should be 
no discrimination Women are chosen 
for the administrative services also I

do not object in that no discrimina
tion can be shown merely by reason 
of sex, creed or colour, or caste But 
still, the Constitution provides that w r
can make rules and regulations so far
as women and children are concerned. 
Women are pre-eminently suited for
the medical services, and there are cer
tain services to which they are more 
suitable than men But why appoint 
them m the police department and in 
the general administrative services 
and all such services7 I say I am not
quite happy about it though of course 
no discrimination is to be shown and 
they should be treated on equal terms 
with men m the matter of employ
ment, etc.

1881 (SAKA) Eighth Report of 16136
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Now, instead of having one Com
mission, we could have the Commis
sion divided into three sections, say, 
something like this We could have' 
a Scientific and Industrial Service 
Commission separately Then there 
will be no question of anybody com
ing and giving advice or having a 
panel of jurors and assessors An
Engineering Service Commission may 
also be had Again, a Postal Service
Commission may also be created Like- 
that you can have some categories in 
the Commissions With the expansion
in industries and in other fields of
activity in the country, with the 
second Plan and the third Plan, we
need a good deal of able persons to
man several Commissions With the 
expanding activities, the methods of 
recruitments should also change for
the better and there could be changes 
in the welfare State for the better
ment of the country So, there may 
be some categories of the Service 
Commissions as mentioned already 
and they could function democratical
ly and not lend themselves to such 
criticisms as have been made now

As regards the retired military men 
being recruited to the civil services, 
my observation is that these military 
men have got their own method of
working, and from beginning to end 
they had served on the military side
So, if they are recruited to the civil
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side, the atmosphere and the condi
tion in the civil side do not suit them 
at all and they still insist upon their 
wonderful discipline, because they are 
trained in that way. It a thintf gets 
beyond a particular limit, they get 
angry, because they have been trained 
in that way. Therefore, they are most 
unsuitable to be re-employed in the 
■civil side.

Then I come to the interviews. The 
■Commission should not conduct the 
interviews in only one place They 
must go from place to place, from
State to State and conduct the inter
views, instead of causing huge losses 
for the candidates and also on their 
xjart. tag cooductiaui uAervviwre. vs. 
one place. Whenever a particular 
advertisement is given and notifica
tions made, the Government simply 
withdraw the request I wish the 
■Government does not do it. The Gov
ernment must give due notice for the 
cancellation and the Commission may 
also do likewise wherever necessary.

There are some other points to be 
mentioned but I would not like to go 
on as my time is perhaps over, as 
you, Sir, are looking to the clock and 
I also must keep up my promise

IS hr*.

(Ttffiy) w o r n
nffajr, t r o r 3  iraft %

3  3ft sqrcT -»rerft % fcre
*t srcreft an Tft | w  vt

tta* tfr ft $ it k  
firs?*- «rtr ?rs# «rrs*ft *ntft
ff,3* % fa* *ft I** ft | fr aft *ft
«r?r iroft ftaT t  $ tw arm* 
?reft

iftar tarr f% aft rRifW
* i!T  1 liH Tt* Vt ft

w  % wi* M w r *rff

N̂rr f r  frnft t  r c  anf??: four «rr 1 
y r f t a r g  ft f  f o î g fa fa q fiu r «ffw. ..

3»nwwc n fh ra  ■ t r i  <ft
fpim frruPT Tti ^ t t  «n«r $, t o t
fc&w-f #?)■ ft<IT ’

T ^ r f t t  : fare »infaffVr*i5T 
ftift t s 1

W U H N  * l f t W  ' %^TOPT V  W 1
| SN? » l f t  «T^TT ?PF

*Fî TT ^

v t o  T « n itT ftT ?  :

trgfafaff fc ?  r̂fsrff SPT m?9[V & #
*r*ra ra T g  ft?  v t  * t  f ? ? * f t  <pfr*far
VT5TT « f t r  fs r a « ft  « J ? * t  I F  -3%
stfT S  S?TCT f t  *T O 5 T  $  & T  %  f it f T  1
^  ?ft s t ? *  f> w  v t  v r a x t  ^  <5 
wet | *rr«ft fa* *t
fa s ft W sn V T  f i R T̂ T m  qsfirP rc fgPT
?T HhlM V C TT f l d l  ^  I ^  ^fR RfT^  f ?  1̂ 4*

i f t r  5ft  P R n 4 t  f t  <rt v  %rnt
WT ti«t>al ^  I SffiFT %  f ^ T
n ?  *!W tt i f f t  f v  3ft 5ftfe»r r i j
f t f v n r  s trtTT f t  ar? fsr^Tsfhr s w

m fT̂ nrr t
4  ^nTHtrr f? %  fV r i
rft ^  fjp r  ^?t
•«(<?tMI ^  I Srfssf H>tfj|^ f*R f t  T t
C T s r t  ’ T w  «f t  v n r  ^ » r r  | ,  4  e m R tr
|T f*F  ^!T% *T5 * f t  ^  I f'^5T >p"t

^THT  ̂ % f?W
|  I VT

11?  Z &  ^ f t  ft*TT ?ft f t  W I T  I  f a  *
*5?r f t w w  f t ,  afr ^ r t

v ft «tt «5»mrf w  frorr v ft prft
’fNr 'eiRft | 1 ipfr »m  «nrw
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w  (, fT 5a* fa*ft *
« R f r T f Q [ ^ * n T r s r w  | i
swji % fo r  «T5̂ r HtfCT «ftr frfte*
•w* ^  «jt swcft i * t v m  §*-
f i f P w j g*  f t a r  w f f *  ^ ?T5 v m
fir m * * m  ?  f t  i v i  fr a s r  § 4 t
* it  «rn ft |  far «ft?fr *»ft w
* P R f t f3RT STTC’f t  V t  $ « & & < $ « *  
^W7*rr |  w«rc * f  * f  t fflr  far jftsft * f t
‘w srrft |  £T n r  %  *  I t  %
^nror t  •  •  vr<rf*nft %  *pt w s t t  f t  
<fr fa r faw a rf Ir apm toit fc1
*r o  sfnft t o  ? rrf qrr f l r w  f t  ^rnr ?ft 
*ft?ft * r p t i f t  srmr |  i tr*r *

fte ra r ft ^ T
w f f *  i ^ f t t  ■»rrf M t  w a f f  #  * f T  fa r 
* ? r  * < f f  r r  h  h g  a r m T  fa r » p ^ t « r *  * m  
i f t  h  «Tt*r f * r r r  v  i * * t  f a r r  « r s  a r * < t  $  

fa r  i T y f * r f a f ^  %  f i ^ r  j? f t e r a r  f t  i 
T *  %  *PTPTr ^  tfr «m *fs r€ t t " f r  f t * f t  
^ r # v > f a ' m ' f t tr r « m v t i 4 f f i R m T  

f  fa r w r ?  fa rtft t r s f a f j R f  f z *  fri^ ra  « ft
W P ft  ? 1 ( R  *  V I *  VTcTT f t  * 5  f t

* t  <rcrcf?rft ^ r  q r r r f  *  * t  arre
%farfT f « r r  * t  fam r^tsr w hjtt $ %
f *T 7  JTf J R -  5T^r ■*rf'TT * n f f $  I *  * f t  
T O  <5FT 3ft It  ffffJfir f[ fa> <*T3T f  *TT% 
< % iO  * f  f>HK ¥ ^ T  VT ^JSthCTTTt V T  F 9 T  
f » R  T f r  1 1  *ra?r ^T?r * r f  |  far «rrsr f i r  
<rarf % * t  ^sr tft ^ f t  Ir ??r T T  
*T3T anw*rr i *rt?  <jo t£ v t  a f H  
^ftfarjf, ^  ^  w h f t  v t  * f ? r  %  ^ re  #  # 
'TT^, STrT ^ T t  It  ^TtT ^t?T ^ t  I JlfT
?rf?r Ir ^ ? n m  ^  q f  *rnrr far %n
< i t # r w p t  ?rft |  i 
*nn# t %  < n ^  Ir & r  « n f  m?r
%  f * r  v t f t r o  ^  f ,  
v H n r f t  %  fipfr ^  w r  f f w
^Tf^T faî T titT % StTT ̂  faiMT fa"
<nNft % 6w  f*n^ *m **m  ^  | < 
war e r f  ffmtfta-»rt i f̂t t f

faw Ttff ^ c r ?  f t  « r r W  ait grff w r  « k  
sr*R- $  srfa*? i $
f a R  %  fa *m r ^  tr^r userrarr «rr, 
«r«iT9r t t  ft? w # t  %  fir$  ^fr f  w r  
*v^t xrra- t fr  v t  <mr ? r f t  |  far 

$ w t t  tt v tf ??r  $ fa

v r J T r r f T T r t a r f  j r f  ^ fa r  w ? f t % ? r p r lr  
^ lr  5rm  !?rmr 1 1 ?»r fp r^  irsatr f t * n  far 
farasft a r 5 * ^ r « % f N t ^ T w t 5 H R ! r t

^rtfar
5 7 W T  w a r aft v te ft  f t  T f t  |  T f  m ar 
^r f w  5T^t f t  X #  t  I w fa p - *r in ft  V t  
?ft ansrr p  1 1  * r ?  *m r  f t  * t t  f , « ftr
« n ^  *TT?i y in  tfm  q i^ , v !6  HT
«T5r %  ^rer w ^ f t  i f t  jjfT  Ir a rn r 1 1 
w a r  sfr f»re  w « f t  %  ?T55 far«T^ <rilr t
^ r  T T  f t  f d t  W595T * I K I  <TPT ?ft H f
a R F ft ?rft t  far w fc  %  f w  v f  
wrtf ^fcT ^  ^ f f f jT f a ^ e r  xrr w ^ r r< t 
*rrfa?r f t  w  i

f ^ W  HTTT %  T T 'f t  1 1
? f ^ r r  ^ n r f ^ f o r  *rfa ff w k  
Hftrftrsr % ^  $  fa rm  «tjtt ^  far *  *h t it  

^  f  i *T f ^ f t  in ftw  *Trr |
far aft W)*i ^fs^nr f f f a v  ^
V7?ft ifr% % ^«ft<5<Tr< ft r  iprnr ^  <tt 
3 *t 5ft»ft ^  ?rf faprrr ^ t  «»^ftRr «ift far % 
h < + i^ I «rt+* f  i 4  fr*nrffT ^  far v> rr 
v t t  >ft w r  im cn m ^ ft vr?fT ^  eft ^  

jr r̂a- ^ t ¥  1 1  ^pt w g f a q t  % ?rm 
« r t  fanrr arnr ^  ^ r r  eft f k  farfa^ft 
spr wflr ^  w  ^ t  *ft< R T w f f i  far
? * r l r * r r  ^ fra r |  ’  ^ r s ft
t"fr W f  J J f  f t  ?w?ft |  far a m  3»T 
^ t a p m  w f t  < r w O
35i% ^ r i r  an% w  «n ^ o  q o  tmro %  
^ fa g fP T ^  «rrar^t Ir  ^ r r f  ^ ^ t  
iw nrer i  &  ft*? #  p r
tfit ^tRfrtr v r f t  ^  far f ^ ^ f  t
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['fto ftnJ
"  f%  ? *r  s t o m A  * f t a r  f  1 r r f t n ?

far 3*  <TT f « J  t  * f t r  ^  v t
flH T T  ^PTT |

*n r * t f t 5 T T f  ipro tfto  tTo % fa ? r fa &
» f  * t  ^sr t it  *T5T I ,  *RT Jjfr  «RTT %
w T O T ^ ^ ^ ^ f n T ^ r ^ T r l i r r s T ^  i

* w  u s  a ft «i5t |
i t t *  § p p t aft f * r r t  * n f  ?ft»r
t m  fc ^p ift sfrot t  'f a  *pt fararnr
■^t h  «rrwf 't t  ^rfVrwrar f  ?ft ^
A  vfpiT f a  ^ r r  » r fj( T O r  * ft  T t f
ifsiT^r * £ t  |  1 g fa m  A  i n ft  53 f v r

?pp *rRPft jt? Jimr ^  «TT
fa'fsrc jzrfsPT % snh v tf w a rn *
«TT t f t  T O T  $  f f a  w  *T?T V t  >ft ! T ^

«rr f a  aft ’tmr^fr v p t  f
* f  ^  ^  f a *  SPTTO %  f t  * f t r  * f
* T C ? f t ^ * f t T « r f  * n G * T T f f a r T * S ^ T %
V ^ <  *pt HT<7*T "*ft JIT *T^t I
5*r ^ r  ^ tfft ^ t  gpqr?r %  «fi*r |

«aft«r fa r? * %  f>  f  ^ fa n r A  
w h i r i t  f  far f 5  *  j 5  f * r  tit  *fts T ^ fc r
a N t v f ^ ^ 5 r r > R T | 5 f t ^  ^ R r r ^

fte ft % f a .  i r e r t & r  tit  Jftfcr fs s  fl’t r  
ffe ft  |  f a  aft f m t  fTfarsr f  ^  
v r  w p t  j q  ^ n r  |  ?ft A  m r <ft *$■  

far aft v r a f f  qnfT % f T  A  
W ftft fatJTT afTJT ^fa^T <np 3TT?T A  
^TfcTT j[ far m ( H ¥  Frfwy n>P*i<!i'i 
*T f  J T f ^ R  qrr f t  T O T  5FT ^ f
? re ft ^  w  i i f  fcsnrr = * r f f *  far 
w h tt i i f  <d*4V<*arrc fa^rnft a t r  « tt  
<ii*<T̂ K  % f̂ r A I, 'T^Pfr #5RT % 
^ f H  % f^r A  *rr m i w : A m :  %  T O  
% f v  A  |  1
Shri Balkriatau Waanik (Bhan- 

dara—Reserved—Sch. Castes): Mr.
Deputy-Speaker, Sir, I am very sorry

that this report does not appear to me
* satisfactory as regards the appoint- 

ment of the scheduled castes and
scheduled tribes. On page 6 of ««<* 
report, it is stated:

“The total number of Schedul
ed Caste and Scheduled Tribe 
candidates so far appointed to the 
various Services through these 
examinations—examinations for
recruitment to IAS, etc.,—is IS- 
Scheduled Castes and 2 Scheduled 
Tribes to the Indian Administra
tive Service, 1 Scheduled Caste- 
candidate to the Indian Foreign 
Service and 18 Scheduled Caste 
candidates and 1 Scheduled Tribe 
candidate to the Central Services.”

This is not a very satisfactory figure. 
I think there could have been much 
improvement if more real efforts 
were put in to increase the intake of
the Scheduled Castes to the services.

When we go through the report of
the Estimates Committee, we find that 
in Class I permanent service, the 
representation of Scheduled Castes is 
only 0*6 per cent and in temporary 
service Class I, it is only 0*8 per cent.
This is a very sorry figure. Th» 
Estimates Committee have also stated 
in their report that there is something 
wrong somewhere while making the 
recruitment of Scheduled Castes to
these posts. It has also been stated
that for IAS special recruitment, there 
was a test and 26 Scheduled Caste- 
and 5 Scheduled Tnbe candidates were 
selected for the interview.

In addition, the Commission in their 
discretion selected 133 Scheduled 
Castes candidates and 34 Scheduled 
Tribes candidates although they had
failed to attain the requisite standard 
in the written test. That is all right. 
But when we see as to how many 
Scheduled Castes and Scheduled 
Tribes candidates were, appointed 
after all this, the number is not very
satisfactory. Only seven candidate*
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'belonging to the Scheduled Castes and 
three belonging to the Scheduled 
Tnbes were appointed to the Indian 
Administrative Service. This is the 
ease

I may go to the length at saying 
that sometimes the UPSC recommend 
Scheduled Castes candidates but while 
making the appointments those candi
dates are not appointed. We can give 
so many instances

Shri Datar: That is an inaccurate
statement

Shri Balkriahna Wamik: Sometimes 
it has been so *.

Shri Datar. No Let the hon Mem
ber not talk vaguely

Shri Balkrishaa Wasnik: I may go
to the length of quoting one instance 
and that is the appointment of the 
Assistant Commissioner for the Sche
duled Castes The hon Minister must 
be knowing the reasons as to why 
when there were some five or six 
Scheduled Castes selected candidates 
they had not been appointed to this 
post and they have been kept vacant 
up till now I do not know the reason 
and the justification for not appointing 
one from among so many Scheduled 
Castes candidates I think as many 
as five or six people are there and the 
number of posts is also the same The 
hon Minister might be knowing the 
reason because he is in charge of the 
same portfolio This is the thing

The Constitution has given very 
wide powers to the Government to 
act in this matter I may quote clause 
(4) of article 320 of the Constitution 
which deals with the Public Service 
Commission This clause says.

“Nothing in clause (3) shall 
require a Public Service Com
mission to be consulted as res
pects the manner in which any 
provision referred 'to in clause 
(4) of article 16 may be made tor 
as respects the manner m which 
effect may be given to the provi
sions of article 335 "

Now, we go to article 335 It reads:
*

The claims of the members of
the Scheduled Castes and the 
Scheduled Tribes shall be taken 
into consideration, consistently 
with the maintenance of efficiency 
of administration, in the making 
of appointments to services and 
posts in connection with the 
affairs of the Union or of a 
State "
This is a very wide power that has 

been given to the Government while 
making appointments and while ful
filling the reservation for the Sche
duled Castes and Scheduled
Tribes The Government can go
to the extent of ignoring the UPSC and 
make appointments I do not know as 
to what the Government have done in 
this matter The Government have not 
gone to this extent but, as I have stat
ed, the Government have not even ap
pointed this kind of people who have 
been recommended by the UPSC

This has been confirmed by one of
the hon Deputy Ministers, who is m 
the Central Government I do not 
want to tell his name, but this is a 
fact This thing has come out and I 
would like the hon Minister to lobk 
into this matter and see that whatever 
defects are there in making appoint
ments of Scheduled Castes and in 
increasing the intake of the Scheduled 
Castes in the services are removed

Shri Datar: Mr Deputy-Speaker,
Sir, I am obliged to the hon Speaker 
as also to you for having laid down 
the correct criteria in respect of the 
criticism that has to be offered on the 
floor of this House whenever the Re
port of UPSC is under consideration
UPSC, as you are aware, is a very 
important stautory body It has been
created by the Constitution tor the 
purpose of seeing to it that the 
methods of recruitment are quite 
correctly followed and that selections 
are made not by the Executive but 
by the UPSC themselves Therefore 
»t is the duty of all of us to see to
it that the high pedestal on which the
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UPSC has been placed is maintained 
and no insinuation is offered about 
the manner in which they carry on 
their work.

I am extremely sorry that my hon. 
friend, Shri Mathur, made certain 
remarks which were, in the first 
place, far from correct and, secondly, 
which lacked to a large extent the 
established elements of propriety. Re 
brought in certain matters. May I 
point out, as I shall progress further 
on that the very premises on which 
he made these observations were en
tirely wrong and unfounded. The 
UPSC have been carrying on their 
work very well and the Government 
are taking the greatest precaution in 
appointing proper' people. It is .the 
President’s prerogative to appoint 
people so far as such Appointments 
are concerned. May I point out here 
that under the Constitution certain 
very high standards have been laid 
down in this regard. It is stated in 
article 316 that they shall be appoint, 
ed by the President, so far as the 
UPSC is concerned and by the Gov
ernors so far as the Public Service 
Commissions in the States are con
cerned. There is an important proviso 
to it. Because these are Service Com. 
missions, those who know the condi
tions of service and those who have
a large measure of administrative ex- 
perience to their credit have to be
appointed. Therefore in the proviso 
—I am quoting only the relevant por
tions—it has been stated:

“Provided that as nearly as 
may be one-half of the members 
of every Public Service Commis
sion shall be persons who at the 
dates of their respective appoint
ments have held office for at least 
ten years either under the Gov
ernment of India or under the 
Government of a State........ ”

Therefore, this particular standard 
has to be maintained.

In adition, what is to be done, so
far as the services are concerned, k
that there have to be non-official 
members also. So far as such mem
bers are concerned, they ought to be
eminent persons in public life. They 
ought to have large experience of
public life and it is these persons 
who constitute the Union Public Ser
vice Commission here. Every care 
and precaution is taken to see that 
persons who possess the highest 
qualifications—I am not merely refer
ring to technical qualifications but to
the highest qualifications—either of
service under Government or of ser
vice of the public are appointed. 
While making appointments, we
never take into account the question 
of the particular community to which 
he belongs because all of us are an
xious that here the best have to be
appointed. The honourable member 
who was appointed and to whom my
hon. friend made a reference, was 
appointed not because he belonged to
a particular community but because 
he had the highest administrative ex
perience and great integrity to his 
credit.

Therefore, r would deprecate, as 
ytju have rightly done, any criticism
of the manner in which the Public 
Service Commission are carying on
their work. They have been doing 
excellent work and therefore all o f
us should refrain from criticism and 
should not bring in either innuendoes 
or insinuations merely because in a 
particular case, as the hon. Member 
has suggested, certain members of a
particular community found a place, 
not on account of the particular 
Chairman. There are two bodies, as 
I shall be pointing out. These two
bodies have to do the whole question 
of consideration.

In this respect may I invite your 
attention to the rules and regulations
for the all-India Services. Suppose 
an officer of the State Services has to
be considered for appointment to the
IAS. What the hon. Member meant



Motion re, VAISAKHA 19, 1881 (SAKA) Eighth Report of 1614ft
UJPS.C.

by way of promotion was the appoint, 
xnent tof a State Service offleer to the 
IAS or the IPS as the case may be 
In sqch cases under the rules that we 
have made about appointment by
promotion the word ‘promotion’ has 
to be considered in its particular 
significance here, namely, promotion 
from the State Service to the alL- 
India Service It has been made clear 
in rule 4, conditions of eligibility for
promotion There is first a committee 
—* preliminary committee you can 
call it—which has to work and how
it has to work has been pointed out 
here ,

“Each committee shall meet at 
intervals ordinarily not exceeding 
one year end consider the cases 
of all substantive members of the 
Civil Service Regulations”

You may kindly understand that the 
expression ‘all’ has been particularly
put in My hon friend complained 
that there were some persons at the 
top and some penons ~at the bottom— 
he said something like seventy or 
eighty But all those who ere eligi
ble, who become eligible, have got 
to be considered, because the expres
sion “all” has been used—all substan
tive Members of the State services 
who on the first day of January of
that year had completed not less than 
eight years of service, they have to 
be considered

After the list has been prepared, 
that has been referred to in paragraph 
5, the committee shall prepare a list 
of such members of the State Civil 
Service as satisfy the conditions spe
cified in Regulation 4 and are held 
by the committee to be suitable for
promotion to the service Therefore 
this is the first committee that goes 
into the whole question and then the 
selection for inclusion in such a list 
shall be based on ment,—that is a 
very important consideration that has 
to be taken into account—and suita
bility in all respects with due regard 
to seniority—not with complete re
gard to seniority Let all Of us under.

stand that merit is the eutstaxriUng or 
overriding factor and thereafter, Sir, 
the Commission, the UPSC itself has 
to be consulted

The list prepared in accordance 
with regulation S shall then be for
warded to the Commission by the 
State Government and certain docu
m ents have to be forwarded The 
Commission shall consider the list 
prepared by the committee along with 
other documents and then approve- 
the list unless they find any change 
is necessary So the list is finally ap
proved by the Commission itself. 
Thus you will find proper safeguards 
provided m our Rules Twice the 
work is done and ultimately we have 
got the seal of approval of the Union 
Public Service Commission itself, ex. 
cept when they consider that certain 
changes are necessary Even in the 
preparation of the preliminary list a 
member of the UPSC is associated. 
With due deference to my hon friend,
I should say he was absolutely wrong

Shri Narayanankatty Menoo: On a
point of order, Sir The criticism it
self was ruled out of Order Is the hon 
Minister correct in replying to it

Shri Datar: As the Speaker said 
it is cm record He was sorry that the 
record was besmirched with such cri
ticism That is why 1 have to put the 
contrary side before the House I am '
not going too much into the details 
I am merely pointing out to my hon
fnend that he should not base hi* 
criticism on certain reports which he 
receives and which are likely to be 
incorrect Let him understand this

Shri Harish Chandra Math or:
Which of the facts that I have stated 
is wrong’

Shri Datar: He made a number ol 
statements—I would not say allega
tions. He ought to have referred all 
these things to me I would have cer* 
tamly gone into the whole question
of recruitment from Rajasthan about, 
which he complained. These are noi
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matters where one can offer criticism, 
unless the criticism is corroborated 
by evidence That is the reason why 
I  deprecate such criticism It is likely
that the hon. Member may have re
ceived such information, but that in
formation has got to be checked up, 
has got to be corroborated and if
there was anything wrong he could 
liave brought it to my notice May I 
assure the House and also the hon
Member in particular, that we have 
taken full care to see that nothing 
wrong has been done or is allowed 
to be perpetuated This is all that I 
have to say so far as this question 
is concerned

Shri Harish Chandra Mattanr: Gen
eral observations apart, I had stated 
a number of facts certain people 
■being celled for interviews, others 
not being so called Can the hon
Minister say that any of the single 
facts that I had stated was wrong9

Mr. Depnty-Speaker: If the bon
Member had only brought it to his 
notice, he would have got all of them 
checked up

Shri Datar: I am not in a position 
to leply off-hand He has stated that 
they were called within twenty-four 
hours I must have an opportunity to 
see whether it was so

Shri Harish Chandra Mathar: It w
perfectly correct He cannot say they 
are wrong He may say he wil) exa
mine them

Mr. Deputy-Speaker. He has said 
-there is every likelihood of their 
"being wrong

Shri Datar: I have used the word 
•carefully, let him understand. We 
should set certain high standards, 
(because aa the hon Member has right
ly stated we have to maintain, in the 
first place, the prestige and the dig
nity of this high body Secondly we 
have also to see that the morale of

our services is not affected If for
example, such allegations without pro* 
per verification are made and if ulti
mately they are found to be not true, 
then the allegations go on the record, 
not the corrections That is the reason 
why I would inmplore my hon friend. 
He is an earnest worker and 1 desire 
that a man of his earnestness ought 
not to be beguiled into saying some, 
thing which may not be correct We 
should not allow the great principles 
for which the Union Public Service 
Commission has been established 
to be brought down even indirectly 
by such innuendoes and insinuations

Then, Sir, some other points were 
made With regard to these points I 
was surprised that this debate upon 
the UPSC has been converted into a 
general debate on the services We 
are answerable to Parliament and on a 
number of occasions and even during 
this session in the debate on the Home 
Ministry's demands a number of 
points about the services were raised
But here may I submit to you in all 
humility that we are considering the 
report of the UPSC and their criti
cisms or their observations in general 
so far as they have a bearing <on the 
services m broad aspects All the 
same, as certain points have been 
mentioned I shall try to reply to 
them, as briefly as possible

In the first place, I must say that 
the UPSC had stated that there was 
greater temptation for the IAS than 
for the other services, including even 
the IFS and the technical and other 
services In that respect, the UPSC 
has stated that the conditions of ser. 
vice should be improved I have got 
the various scales of pay and may I
point out that the scales of pay that 
are offered, either under the Industri
al Management Pool or to technical 
or technological personnel are not in 
any way as good, if not better m 
certain cases, than what is given to 
the Indian Administrative Service

SO far as the IAS is concerned, the 
junior grade is Rs 350 to Rs 950; the
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senior grade is Rs. 800 to Rs. 1,800 
with • few select posts, what is 

/known as the super-tine scale posts, 
but they are n,ot many. So far as the 
IPS is -concerned, the junior grade is 
Rs. 368 to Rs. 850 and the senior grade 
is Rs 600 to Rs. 1,150. Generally these 
are the same pay scales so far as the 
Central Services are concerned, with 
certain modifications, modifications in 
tile direction of lower scales* of pay, 
not higher scales of pay. May I point 
out, to make it clear, that in the Indus
trial Management pool there are seven 
grades, the pay of the highest grade 
being Rs. 2,750. Very few of the IAS 
can reach this figure.

Shri Harish Chandra Mathur: An
IAS man can go up to Rs. 3,000

Shri Dater: Very few.

Shri HmMi Chandra Mathur: Here 
also very few.

Shri Datar: That is why I am anti
cipating his arguments There are 
only a few super-time-scale posts 
Now the number of IAS. officers, if 
I mistake not, is about 1,500—I am 
giving the figure roughly Out of 
1,500 hardly ten or fifteen can go 
above Rs 1,800 into the super-time 
scale

Shri Harish Chandra Mathur: Even 
in one State, Rajasthan State, there 
are at least ten persons in the super- 
time scale All the Commissioners, all. 
the Members of the Revenue Board 
are such persons There are at 
least ten persons

Shri Braj Raj Singh: Every Joint
Secretary to the Government of India 
is drawing more than Rs 2,000

Shri Datar: There are I.CS. officers 
who are governed by other rules. My 
hon. friend was referring to IA.S 
Their number is bound to be very 
small.

Even m respect of other grades the 
position is like this: Grade II is

Rs. 2,500; Grade m  Rs. 2*000 to 
Rs. 2,250; Grade IV Rs. 1,800 to Rs 
2,000; Grade V Rs. 1,380 to Rs. 1,800; 
Grade VI Rs. 1,000 to Rs. 1,400; Grade 
VII Rs. 800 to Rs. 1,000. It is only in 
the lower grade where we have not 
got such high scales of pay as in the 
others

So, if these are taken into account, 
it is very difficult to say that there is 
any scope for improvement so far as 
these pay scales are concerned.

May I also point out that these pay 
scales that we offer are fairly good* 
It is difficult to raise the pay scales, 
though I cannot say anything at this 
stage, because the Central Pay Com. 
mission are considering the whole 
question. I was therefore agreeably 
surprised when certain hon. Members 
suggested that the pay scales should 
be improved On the other hand, 
there are views expressed on the floor 
of the House that the pay scales ere 
very high, especially at the top. So we 
have to take into account both the 
opposing views, and I am confidant 
that the Central Pay Commission Will 
consider all the questions, the econo
mic conditions of India as also the 
need for giving reasonable scales at 
pay to our officers. Therefore I would 
not

Pandit I. P. Jyotishi (Sagar): May 
we know the number of the officers 
of different cadres in the different 
States7

Shri Datar: I have pointed out the 
main scales

Pandit J P. Jyotishi: What is the 
number of the officers in the super- 
tune scale in the different States?

Shri Datar: I have not got the num
bers here. I am dealing with the ques
tion of principle, not with the ques
tion of particular personalities In 
any case, we have got here, almost 
for the first time, the view expressed 
by Sbme of the hon. Members opposite 
that the pay scales should be raised 
so as to attract good people so far as
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certain specified type of services are 
concerned. Anyway it is for the Cen
tral Pay Commission. I shall content 
myself with saying that in respect of
all such technical services, non-ad- 
ministrative services, we are giving 
fairly good scales of pay

The next point that was raised was 
about personality test Some hon. 
Member suggested that personality 
test should go away altogether An
other hon Member nghtly suggested 
that the manner in which the rule has 
been now amended is quite good and 
some sort Of a personality test is ab
solutely essential My hon. friend 
Shri Bra) Raj Singh stated that there 1 
ought to be no personality test at all. 
The personality test has been kept 
only in certain cases where you must 
understand what personality the par. 
ticular person has Because, take, for
example, the Indian Administrative 
Service These people will be gomg 
tnto the districts, and they will have 
to control the administration; they 
will have to handle the whole district
You know, Sir, in some districts the 
population is very high, as m Bihar 
The population of a district m one 
case, I found, was about 35 lakhs 
And unless the officer, especially an 
officer like the District Superinten
dent of Police or the District Magis. 
tradte, has a personality—he has 
to act on the spur of the moment, 
he cannot afford to be inhu
man, he cannot afford to be weak—
mere mastery over intellectual sub- 
jects will not be sufficient at all 
Therefore, the Government desire 
that some sort of a personality test is 
essential to know how the man will 
develop, whether he will be m a posi
tion to cany out his work, especially 
in the districts, in the manner in 
which it has to be earned on I cun 
pointing out only one instance, but 
occasionally a number of questions 
arise where a matter has to be dispos
ed of very quickly, m a human man
ner, and also in such a way that the

interests or the requirements of ad
ministration are duly satisfied.

On a number of occasions they have 
to takfc decisions, as we are now a 
welfare state, there is, what you may 
call, a gradation of the exercise of
discretion at various stages, and these 
discretions have to be used properly. 
For that purpose you require a imh
with a personality Here, when the 
candidate appears before the Union 
Public Service Commission they have 
to see whether he has the promise of
a personality Or, if you will kindly 
excuse my using that word, the 
make-up of a personality.

Shri BraJ Raj Singh: I have no
wish to interrupt the hon Minister. 
But may I ask him whether he would 
suggest that there should be a person
ality test for the Ministers also, 
because Ministers have to control the
whole country, a far wider area thaw 
that under a District Magistrate?

Mr. Deputy-Speaker: The Minister 
might suggest that there ought to be 
personality tests for the Members of
Parliament as w ell1

Shri Harish Chandra Mathnr: The
electorate conducts our personality 
tests

Shri Datar: And may I submit that 
we are at the mercy of the hon 
Members every moment of our life*
Therefore, even the personality of a 
Minister is developed, thanks to our 
position Every day we are under 
fire

Mr. Deputy-Speaker: I was rather 
going to say that there is a personality 
test held by the voters when we get 
ourselves elected—and Ministers In
cluded

Shri Narayanankutty Menon: That
test is only for the membership

Mr. Deputy-Speaker: That is suffi
cient



Shri Ditar: We are undergoing the 
personality test every day here and 
we hope we are faring fairly w ell1

Same Hon Members: No, no

Shri Datar. I am not speaking per
sonally

Mr Deputy-Speaker: So long as
they continue, we can assume that 
they are faring very well1

Shri Datar The difficulty about 
personality test was that if these par
ticular marks obtained m the persona
lity test or the interview test itself 
had to be a particular minimum 
number of marks, and if a candidate 
were to fail m the personality test 
while getting a higher number of 
marks in the other tests, according to 
the earlier rules—which have now 
been superseded—he would not pass 
the examination at all Now that has 
been removed, and what has been 
done is that the marks received in the 
other papers and at the personality 
test are pooled together, and if a 
man passes, naturally he is taken My 
hon friend asked a question as to how 
these people who came m on account 
of this relaxed rule have been faring
It is too early to say how they have 
been faring On the whole may I 
point out that the new entrants to the 
IA S  and the IPS are doing fairly
** 11, because we are getting the pick 
of the nation, the most brilliant 
students m the whole of India are 
drawn to these services and therefore 
we are getting the best In addition 
to the particular knowledge that they 
have obtained or the university 
degrees they have taken, there is a 
larger field of their outlook, they 
must possess a general knowledge, 
they must possess a personality That 
is the reason why all these considera
tion are taken into account It is not 
possible for me at this stage to say, 
because no assessment can be made 
within the short period of two or 
three years, but all the same I am 
hoping that they would ffere very 
well

26155 Motion re YAISAXHA 19,

8b^ Tanyamani: May I know whe
ther there are any cptena laid down 
about personality, like height or
weight, or his interest in sports or the 
N C C ’

Shri Datar: I understand the hon
Member It is very difficult to lay 
down a test as to what constitutes 
personality But the hon Member is 
surely aware of the different elements 
that together go to make up a. per
sonality

Shri C K. Bhattacharyya I believe 
a personality test is something like a 
love at first sight

Mr Depnty-Speaker: Which every
body experiences and none can des
cribe 1

Shri Narayanankutty Menon* And
which always leads to disappoint
ments also

An Hon Member Not always
Shri Datar. In some cases dis

appointments are bound to be there 
May I point out that the UPSC pay 
the utmost care’  I myself have seen 
the way in which they carry on It 
is not true to say that within five 
minutes, they finish the whole thing 
They put various questions with a 
view to test the general knowledge m 
particular, and general knowledge, to 
a large extent as you are aware, is 
more important than even technical 
and special knowledge Thereafter, 
what they do is, they ask those—this 
is one of the methods—candidates to 
speak on a subject extempore, given 
just then The whole Commission 
watches his performance, they sit to
gether and in the course of a day, 
hardly 8 or 10 people are examined
Let us be fair to the UPSC They 
do their utmost to see to it that per
sonality test is not merely, as some 
hon Members stated, a rejection test 
It is not a rejection tf?t at all It is 
and has to be a fairly stiff test They 
are anxious to know how the man 
would develop properly That is the 
reason why we tned this new experi
ment of pooling together all the

1881 (SAKA) Eighth Report of x6l f 6
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marks Let us see how they to  A
Wider outlook, may I point out again, 
In addition to intellectual equipment, 
Is absolutely essential General know
ledge of the affairs of the country 
and affairs of the world is absolutely 

because, as I stated, the man 
has to be in charge of a million or 
millions of people and he has to carry 
out vanous important items o f, work

Then, it was contended that the 
Government were appointing people 
and keeping them as temporary for
years together That is not a correct 
statement of fact Sometimes, Gov
ernment have to appoint temporary 
persons where the departments them
selves are temporary In that case
you cannot complain that they should 
be made permanent Secondly, with 
regard to temporary persons who are 
there for long, we have made certain 
rules according to which they attain 
what is called quasi-permanency after 
three years of satisfactory service
May I also point out that the Finance 
Ministry have passed orders two or 
three years ago according to which, 
ui certain categories of cases, about 80 
per cent of the temporary personnel 
were confirmed These factors have 
to be taken into account Do the 
hon Members desire that all the tem
porary persons should be retrenched*

Shri Harish Chandra Mathur. No,
Sir

Shri Datar: If they are not re
trenched, how can we provide for
them permanently? The authorised 
strength of the various grades is fix
ed Sometimes it is increased But, 
you cannot increase it to the extent of 
absorbing all the temporary persons 
If the hon Member desires, we shall 
issue orders of retrenchment

Some Hon. Members* No, no

Shri Datar. That is what we are not 
doing We are trying to give them 
good conditions of service We are 
retaining them in service with a view
to see the possibility of absorbing

w largely as possible. We have 
recently made a rule and that rule 
was also placed before the House, 
according to which Ministries and 
departments are not allowed to create 
temporary posts without previous 
permission Secondly, in all cases 
where a temporary post is likely to 
last beyond a year, the Union Public 
Service Commission’s consent has to
be obtained If, for example, m a 
particular case, today, a Ministry or 
department believes that a post is 
temporary, but if it comes to the con
clusion say, within 3 or 6 months, 
that the post is likely to become per
manent, immediately, the Commission’s 
advice has got to be sought This is 
one of the rules which hon Members 
have not referred to We have actual
ly made a rule and we are anxious 
that the position of temporary ser
vants is improved as much as possi
ble With a view to place them on 
the way to confirmation, we have 
what is known as the RTE, Regular 
Temporary Establishment of Assis
tants and some other services There 
also, the moment they come m, they 
can be confirmed according as vacan
cies arise In one case, I know about
5 years ago, we had a Regular Tem
porary Establishment All of them 
have been confirmed Then, we are 
forming the second Regular Temporary 
Establishment

Shri Harish Chaqdra Mathur May
I seek a clarification* If the hoi) 
Member looks at the statistics which 
are provided, he will find from one 
Ministry to another Ministry, the 
number of temporary staff including 
gazetted staff ranges from 30 per cent 
to 60 per cent As many as 30 per 
cent of the whole cadre of the Minis
try of Commerce and Industry is tem- . 
porary In this expanding economy, 
does he expect that there would be 
any occasion to retrench any of these 
people*

Shri Datar: Let the hon Member 
understand our position The services 
of these temporary persons can by 
dispensed with in the alternative in
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any eventuality #hich the hon. Mem* 
bfer does not accept. Can we confirm 
all these persons?

glut Hark* Chandra Mathur: Why
not?'

Shri DKtar: It is not so easy as the 
hon. Member thinks. In fact, we 
tie  fcharged with blame for expand
ing our services. That is not correct 
also. We can confirm only a pres
cribed number. We do not desire slso 
to retrench all temporary persons. 
The condition may not be satisfac
tory; but the condition is absolutely 
realistic. If we have kept them, it is 
in their own interest. That factor 
should also be noted by the hon. 
Members who were critical in this 
respect. They may note that unless 
the Government took, *s they are 
doing, a human outlook, many of them 
would have been retrenched long 
long ago.

Shri Hartih Chandra Mathur: Kind
ly get it examined. That is all what 
I say.

Shri Datar: My hon. friend wanted 
to know why we did not give the 
break-up of the various personnel that 
we required for the Industrial Manage
ment pool. There are only certain 
Ministries which come into the 
picture. We asked them if they can 
give today their total requirements in 
the different grades and if it were 
possible, their requirements in each 
of these grades. They found It diffi
cult. That is the reason why we 
have got the list before us and happily 
for us, though they found it difficult, 
—I sympathise with the U.P.S.C.’s 
difficulty; it was there—they have 
found it possible to make their re
commendations as per various grades 
separately. That is what they have 
done. We are trying to absorb as 
mafcy of them as possible. As we 
have stated once, we are immediately 
appointing 75 persons. We shall be 
appointing as and when the need 
arises. I am confident that all these 
persons will be taken as early as 
possible.

Shri Hariah Chandra Mathur: Tb^
point that I raised was, under this 
notification, under clause 6, you were 
supposed to do this. You have not 
done it. I wanted to know whether 
you propose to do it now.

Shfa riat*r: What we shall be doinq 
is this. Various recommendations 
per grade have been given. The 
Ministries and the Government Indus* 
trial undertakings have b large field 
of choice. Different officers have been 
mentioned against different grades. 
While accepting the recomipendation* 
of the U.P.S.C., these officers will be 
placed in charge of suitable or appro
priate appointments so far as their 
recommendations in the particular 
grades are concerned.

Some hon. friends needlessly 
brought in the "steel frame". We 
were steel in the old days. Especial
ly, so far as the criticism is concern
ed, there is no steel frame now at 
all. It is a frame. It is and hcs to 
be a frame.

Shri Braj Raj Singh: Has it become
a golden fram e?

Some Hen. Members: Woode..
frame. ^

Shri Datar: It is a frame which la 
amicable, in the first instance, to de
mocratic influences. Let hon. Mem
bers understand quite correctly, it has 
got to be subject to the question of 
maintaining the highest efficiency so 
far as Government work is concern
ed. Therefore, I would implore hon. 
Members to shed the old critical habit 
that all of us had, myself not exclu
ded. We werfe often using all these 
expressions. May I assure the hon. 
Member that it is not a rigid frame, 
much less a steel frame?

Shri Harish Chandra Mathur: It is
a plastic frame.

Shri Datar: What I desire to state 
is that it is not proper to make such 
statements. After all, in carrying out 
our schemes or in Implementing oUr 
schemes, we have to depend upon
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[Shri Datar]
Government servants and Government 
employees. Therefore, It does not 
look well to make such observations. 
Whenever there are any such instan
ces, surely, they can be brought before 
Government, and Government will 
take proper action, but to go on cri
ticising all the officers together as a 
eteel-frame and complaining that they 
are not carrying on their work is not 
proper and is not in the healthy in
terests of the nation also.

Then, my hon. friend Shri Harish 
Chandra Mathur suggested that there 
should be a judge on the UPSC. So
far as this work is concerned, it is a 
work where the problems of the 
services have to be taken into 
account; and generally, a judge might 
not be necessary at all. During the 
last ten years or so, one judge was 
appointed. But there are certain 
difficulties also. One of the difficul
ties is that there are certain disabili
ties attached to the post of a member 
of the U.P.S.C. or the State Public 
Service Commission. He cannot accept 
any service under Government after 
he retires. Therefore, that aspect of
the question should also be taken into 
account. When judicial posts are to 
be filled, in the practice that is 
generally followed is this. I know 
the practice in Bombay particularly. 
Where judicial officers like civil judges 
or magistrates were to be appointed, 
then an honourable judge of the 
High Court presided over a meeting 
consisting of the Public Service Com
mission Members: Therefore, when
ever their services are required, they 
can be availed of.

Whenever there are certain points 
which are beyond the common purview
and where technical knowledge is 
necessary, the UPSC associate with 
themselves persons who are called
associate members; their opinion !s 
not binding on the UPSC, but they 
ten bring to bear on the selection or 
otherwise of a particular candidate 
what can be called technical know
ledge, technical experience, and also 
administrative experience. It is only

for these purposes that our officers 
are associated with the UPSC’s work.

Some hon. Members, without 
possibly meaning it, ’ have suggested 
that a Government officer who is asso
ciated with the UPSC exercises his 
influence effectively over the other 
members of the UPSC. That 1s not 
correct. It is unfair to the UPSC; it 
is unfair to our officers also.

Shri Narayaaaakatty Menoa: It is
quite natural.

Shri Datar: In this report, it has 
been pointed out who the persons 
were who were associated with the 
UPSC on the Personality Test Board. 
I would request the hon. Members 
to kindly look at appendix V. There 
are a number of appendices, and they 
give very valuable information. If
only hon. Members had looked into 
them, perhaps, a large measure of the 
criticism that has been made would 
have been spared. Apart from appen
dix V, I would request hon. Members 
to read appendix VIII also where a 
list of posts for which suitable can
didate could not be found as a result 
of advertisement and interview, has 
been given.

Even now, it is true that on the 
one hand, we have unemployment, so 
far as the ordinary posts are con
cerned, but so far as specified posts 
are concerned, so far as the technical 
posts are concerned, even now, we 
have to admit the fact that we do 
not get suitable persons. In this list, 
the UPSC have mentioned as many as 
74 very important, though technical, 
posts. In a number of cases, even in 
spite of notification or advertisement, 
we did not get proper persons at all. 
That is the difficulty that we experi
ence. That is fiie reason why in cer
tain cases, the UPSC, with our con
currence, have agreed to consider the 
cases of others also, namely, those 
who have not applied at all. That is
the reason why we are anxious to take 
in our own nationals who are in for
eign countries. That is the reason
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why their list is being prepared. 
Often-times, whenever applications 
come, whenever a member of the 
UP SC goes abroad, he interviews the 
candidates there, he finds out all the 
facts, he notes down his own impres
sions ebout the personality of the can
didates, and after he returns to India, 
the whole matter is considered by the 
board as a whole. Therefore, there is 
no question of any arbitrariness about 
any such appointment. These inter
views are held abroad, because those 
persons are not available here; and it 
would not be fair to those persons to 
be called here at their cost; it would 
be very costly to us also to give all 
their passage and other costs. That is 
the reason why in some cases, we 
follow this practice.

Shri Harish Chandra Mathur: Only 
one single member does it.

Shri Datar: It is true that one
member does it, but then it is con
sidered here. Generally, the Chair
man of the UPSC also goes abroad.

Then, the hon. Member from Kerala 
made certain remarks which were not 
fair He stated that generally there 
was an impression that his State was 
not getting a fair deal. May I point 
out here that if there is any exami
nation, and if there are any services 
which give a fair deal, it is these All 
India Services, and the Central ser
vices of the Government of India 
which give a fair deal to all depend
ing upon the merits of the persons. 
No other consideration is taken into 
account

My young friend sitting behind me 
was extremely unfair so far as the 
Scheduled Castes were concerned. We 
have laid it down in our own rules 
that in respect of Scheduled Castes, 
the standards have been relaxed.

Shri Narayaaankutty Menon: The 
point raised was this I did not 
impute any motive to the Public 
Service Commission or say that any
thing unfair was done. First of all, 
my point was that no examination 
by the UPSC was conducted within the 
Kerala State; that, m turn, led to a

lot 01 inconvenience to the candi
dates, because they could not go to 
the examination centres; and second
ly, the advertisements by the UPSC 
are never publicised in any paper 
which is from the Kerala State.

Shri Datar: This is not correct. In 
fact, I myself have done it in one case.

May I pdint out that in this parti
cular case, so far as the advertise
ments of the UPSC were concerned, 
formerly they were only in English? 
Then, I received a representation, and 
in consultation with the Ministry of 
Information and Broadcasting, we 
first made a rule that about five or 
six newspapers in regional languages 
should also receive these advertise
ments.

Shri Kodiyan: It was published only 
m one newspaper.

Shri Datar: Let the hon Member 
allow me to point out that one of the 
widely circulated papers was one of 
the first that we took into account, 
so far as Kerala is concerned It was 
Manorama or something like that.
I forget the exact name.

Shri Narasimhan (Krishnagiri): 
One paper is quite adequate.

Shri Datar: That is what we have 
already done, and mind you, we 
chose only five out of fourteen lan
guages. But we gave preference to 
this particular paper and to the 
Kerala State long ago, not just nOw, 
but about four years ago. As regards 
the centres for examination, the 
number of candidates also has to be 
adequate You cannot hold an exa
mination where the number is four 
or where the number is very small. 
The number has to be fairly adequate.

Shri Narayanankutty Menon: Can
the hon. Minister say that in any par
ticular case, adequate number of can
didates have not applied from the 
Kerala State, and, therefore, no 
examination was conducted there?
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SUM M t f : I have stated that the 
number has fallen short of what can 
be considered as the required num
ber. We are trying to bring it down
wherever it is possible; and if the 
number of candidates from Kerala 
has increased, certainly, I shall tell 
the hon. Member that we shall' con
sider the question of opening a centre 
there. But if the number is small, 
then, for some time, the hon. Mem
ber will kindly wait.

Then, a general question was raised, 
—and the UPSC also have rightly 
pointed it out—about the falling stan
dards. This question was raised by 
the UPSC in their previous report
also. We have taken up the matter 
with the Education Ministry; and the 
Education Ministry have to consider 
the question, in consultation with the 
State Governments who are in charge 
of education and also with the various 
universities.

Therefore, this is a question that 
has to be considered immediately, 
and is being considered by the autho
rities concerned, and we shall be
happy if the standards are raised as 
early as possible.

Some big questions were brought in 
about Hindi and others. We have got 
the report of the Parliamentary Com
mittee and also of the Commission, 
and the House will consider their re
commendations as early as possible.
16 hra.

(5 R ? r)
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Shri Datar: That is not correct. It 
is absolutely unfair to our IAS 
officers. In fact, I may tell the hon. 
Member that I havfe seen the very 
good work that is being carried on by 
our IAS officers in different districts. 
May I point out in all humility that I 
have visited more districts than my 
hon. friend in all the States? I find 
that our officers are working well, not

only so far as the adtaintttratfvfe skfcfc 
is concerned; now they have to leek
after ttte developmental tide tiso sad
they have to work also in full co
operation with the public at large.

v re  ^  at fc'farr ^  * fr  *r  *nwr $ r

Shri Datar: That is what I have 
tried to find out. 1 have tried to find 
out how they work, and in this case 
we are anxious that the standards ate
gradually increased, and thereby even 
the members of the Harijan commu
nity will have larger opportunities. 
They cannot say that their number is 
so small. The number has to increase- 
by a gradual, what you can call, de
velopment of standards in those com
munities. Unfortunately, the Harijans 
and others have taken to education
very late, and I would request the 
hon. Member not to press for the
appointment of a person only because 
he is a Harijan. We have relaxed 
standards, but we cannot completely
dispense with standards, because, after 
all, greater efficiency is now neces
sary, and we have relaxed standards 
only to the extent that it can be done 
consistent with efficient administra
tion. And their number is gradually 
increasing.

My hon. friend is entirely wrong 
because only the other day in the
debate on the Commissioner’s Report 
I pointed out to this House that we
have requested the Allahabad Uni
versity to coach dbout 100 students 
from the Scheduled Castes and Sche
duled Tribes, and we are bearing the 
cost of, I believe, about Rs. 75,000 or
more. That is the constructive w ay
in which the Harijans and the Sche
dule Castes and Scheduled Tribes can 
come up. You cannot go on giving 
protection all along. We do give pro
tection to the extent that is neces
sary, but we have to take into account 
the larger interests of the nation) 
which is trying to be a Welfare Stater 
and therefore greater efficiency is



t I
absolutely essential, and therefore it 
would be specious, it would not be 
correct, it would not be healthy to
say that the number is not there
These posts cannot be distributed by
way Of patronage Class I or Grade 
I posts are highly important posts
But the number is rising I would
point out one circumstance so tar as 
the IAS Special Recruitment was con
cerned First after the written test, 
the UPSC selected a certain number of
members from the Scheduled Castes 
and Scheduled Tribes I think the 
number was 30

Shri Balkriahna Wasnlk: Only 7

Shri Datar: I am speaking ot selec
tion

Shri Balkrialma Wasnlk: 26

Shri Datar. 26 They first selected
26 Then we requested the UPSC 
that if possible a larger number of 
Scheduled Castes and Scheduled 
Tribes candidates should be called
So they selected more than 100, in 
addition to the 26 What I am point
ing out is that these 7 candidates from 
the Harijans and 3 or 4 from Sche
duled Tribes were recommended after 
interviewing all They were from
the original number of 26 and not 
from the larger number

We ought to maintain a minimum 
standard I would implore hon 
Members who are Hanjans to under
stand our difficulties We fully sym
pathise with their desire to have as 
large a representation as possible But 
there are certain difficulties in our 
way, especially dunng the last two 
or three years, the number has been 
increasing very much That is a 
factor which should be taken into 
account 7 out of 102 is not certain
ly bad and their number, I am quite 
sore, will further increase whfen they 
receive the training that we are offer
ing them.

Shri B. K. Gaik wad (Nasik) On a 
point of information The hon
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Minister, wbjle giving information, 
has said that 26 candidates were
selected If so, why only 7 were sfelec- 
tedf

Shri Datar: For interview, my dear 
fnend

Shri B K Gaik wad: I have not 
finished

Nr Depoty-Speaker: Here m the 
House all are hon friends, not ‘dear’
friends

Shri B K. Gaik wad: Hundreds o t
candidates from Scheduled Castes 
were selected for interview and out of
them, 28, if I mistake not, were select- 
ed by the UPSC

Shri Datar: No, no That is not 
correct, that is absolutely wrong
What was done was this I shall 
make the whole position clear There 
were about 20,000 candidates in all 
Out of them, they selected, I believe, 
about 1,000 after a written test for
interview In this first list, th4re were 
about 26 Hanjans—I am giving the 
number of Hanjans and Scheduled 
Tnbes together Then it was felt that 
a larger number of Scheduled Caster 
and Scheduled Tnbes from among 
those who had appeared at the exami
nation and who had not come within
the relaxed standard should also be- 
given an opportunity to appear for
the interview So 26 was the first 
number out of 1,000 or so Then 100* 
more were added for the purpose o t
interview The selection was not for
the purpose of appointment at all, 
only for the purpose of interview It 
was at our request that the UPSC 
called 100 more The actual persons 
who were recommended by the UPSC 
in their list were from the first ‘20'
list, not from the ‘100’ list

Shri B. K Galkwad: On a point 
of information There is this com
plaint we have repeated not once but 
several times So m y request is

Shri Datar: The hen. Member i*
making a speech.
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Shri B Kt Gaikwad: No, no I 
just want to make a proposal which 
w ill he acceptable even to the hon
Minister When the hon Minuter of
Home Affairs was Chief Minister of
UP., I am told he had instructed the 
Public Service Commission there to 
maintain two separate lists, one of
Scheduled Castes and Scheduled 
Tribes and the other at general candi
dates May I request the hon Minis
ter to instruct the UPSC to maintain 
such similar lifts’  That is my propo
sal If it is! accepted by the hon 
Minister, he can do it

Mr. Deputy-Speaker: The hon
Minister yields so easily that I fannot 
interfere

Shri Datar: I want to be kind to 
my friends, they are my fnends
That is my softness, I agree I shall 
not be soft

Shri Balkrishna Wasnlk: One clari
fication in this matter, Sir

Shri Datar. I shall not yield

Mr Deputy-Speaker. Order, order, 
the hon Members shall have to be 
content now The hon Minister has 
said he would not yield Therefore, 
no other hon Member should stand

Shri Narayanaakntty Menon: I
thought he had finished his speech and 
sat down

Shri Datar: I sat down out of
deference to hon Members, not 
because I had finished

Shri Narayanankntty Menon: To
hon Shn Gaikwad

Shri Datar: I shall bnng to a 
dose what I have to say I am very
glad that we have got a report The 
report cannot be burdened with more 
details because we know what they 
are doing and there are a number of
matters which have to be left exclu
sively to them.

We have to trust them fully and 
implicitly and, therefore, I am obliged
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to the Members of the U.PS.C for
th® labour they have spent, for the 
conscientiousness with which they 
have carried on their work.

I am glad that almost all the Mem
bers of this House except a few—and 
that too in certain details—have 
expressed their appreciation of the 
very fine manner m which the 
U f> S C are carrying on their work

Shri Narayanankntty Menon: One
point, Sir

Mr Deputy-Speaker: No questions; 
he has finished.

The question u*

“That this House takes note of
the Eighth Report of the Umon 
Public Service Commission, laid 
On the Table of the Lok Sabha oq 
the 24th November, 1958”

The motion was adopted.

1812 bn
MOTION RE CENTRAL CIVIL
SERVICES (CONDUCT) RULES
Mr Deputy-Speaker: Now, we take 

up the consideration of motions 
vel&tmg to modification of the Central 
Civil Services (Conduct) Rules, 1955 
fas amended up to 3-3-59) laid on 
t1 e Table on the 13th March 1959

The Minister of State in the Minis* 
tty of Home Affairs (Shri Datar* * 
May 1 point out, Sir, that this was 
not a motion for consideration of
modifications etc What I thought and 
hac| also written to the hon Speaker 
was that this was a discussion for half 
an hour and that this is not the place
whfere they can brmg in amendments. 
I have no objection to the matter 
being considered and I shall try to 
reply alfo to some of them But the 
limited scope of this discussion 
should be understood

Mr. Deputy-8peaker: Thu has been 
decided by the Committee on Stfbordi-
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nate Legislation The Committee 
considered that, once such rules are 
laid on the Table of the House, the 
House is seized of the matter and it 
has the inherent power to recommend 
such modifications in those rules as 
it likes Irrespective of the fact whe
ther the enabling Act stipulates that 
the rule shall be subject to modi
fications by the House or not Whe
ther there is that stipulation or not, 
when they are laid on the Table, 
this House has the inherent nght to 
modify them

But, there is one thing It is not 
in the ordinary course that these 
modifications are made when the 
rules are laid down These rules are 
made by the President and these are 
the recommendations that are to be 
made by this House so that Govern
ment may consider them and make 
modifications This is the wish of 
Parliament and, perhaps, they would 
pay deference to them and make thos« 
modifications accordingly

There is one other thing I was 
told that Shn Banerjee had agreed, 
when the Speaker had taken objec
tion to it that there was no time,— 
and we may call it a gentleman’s 
agreement—that it may be given half 
an hour in which observations could 
be made

Shri B nj Kaj Singh (Firozabad) • 
There is no question of Shn Banerjee 
agreeing The House is seized of 
these rules

Mr Depnty-Speaker: If there is no 
question, then this was not to be on 
the agenda for today After it had 
been agreed, it was decided that it 
should be put on the agenda Other
wise, this was not going to find a 
place here in today's business After 
this assurance had been given—on 
that understanding alone—this had 
been put on the Order Paper today

Shri Narayanankntty Menon
(Mukandapuram) Now, it is 4 15 and 
the rest of the business is the continu
ance of the discussion on the Report

of the Sanskrit Commission. A* the 
hon. Speaker pointed out the other day
there are about 12 more hem. Members 
to speak on that and it is not likely
that the discussion on the Report will 
be finalised today Therefore, my 
suggestion is that so far as these rules 
are concerned, it is a matter which 
agitates the minds of millions of
people, and some time should be 
allowed for the discussion of these 
rules

Mr. Deputy-Speaker: If the House 
agrees that the discussion of the 
report of the Sanskrit Commission 
may be postponed to the next session,
I have no objection to allotting 45 
minutes instead of 30 minutes for this 
item of business But we should finish 
by 5 o’clock

Shri Narayanankntty Menon: What 
the hon Minister said was that he 
had agreed only to a half-an-hour 
discussion and that the scope of the 
whole discussion is quite limited 
That is quite out of place

Mr Depnty-Speaker: I am not
talking of what the Minister said I 
am talking as to how we agreed on 
putting this item on the Order Paper

Shri Narayanankutty Menon: He
cannot say that the scope of discus
sion of this item is so limited

Mr Depnty-Speaker: I am not
taking that into account

Shri Narayanankntty Menon: My
suggestion is that about an hour may 
be given for the discussion, and the 
further debate on the Sanskrit Com
mission Report may be held m the 
next session

Mr. Depnty-Speaker: Is it the
desire of the House that the discus
sion on the Sanskrit Commission 
Report be continued m the next
session7

Shri Supakar (Sambalpur) Hie
Speaker the other day said that the 
Sanskrit Commission Report should 
be disposed of in this session in order 
to enable the Government to take a 
decision



Hr. M frtjr-SpeOn: Is some reso- 
lotion to be passed there? Only the 
Views had to be expressed, and I
thfaik we have taken much more time 
than we had intended and those views 
hsve been expressed. If tbe Govern
ment wanted to have the views of the 
Members of the Housb, that has been 
done. So, without going further we 
can close it just now. I was rather 
solicitous to the hon. Members who 
still desired to speak. If it be the 
intention that we close it, we can close 
the discussion straightaway and 
proceed with the pretent motion.

Several Hen. Members: Yes.
Mr. Deputy-Speaker: Then, the 

discussion of the report of the Sans
krit Commission will be continued in 
the n6xt session.

Shri Harish Chandra Mathur: 45
minutes could be given for the 
motions on the Central Civil Services 
(Conduct) Rules.

Shri C. R. Fattabhi Raman
(Kumbakonam): I should like to say 
a few words. I do not wish to
intrude but I would say this much. 
These rules have been placed before 
the House. I have seen the note and 
the rules with regard to delegated
legislation, and the Speaker’s inherent 
powers. But I do feel this. If an 
amendment to these rules is consider
ed now, will it not be legislation by
the back-door method? I feel that 
here is a case of the rules being 
placed on the Table of the House. As 
far as I know, if certain amendments 
are accepted, then, it will be legisla
tion; it may be subordinate legislation 
or delegated legislation. Nonetheless, 
it is legislation proprio vigore, by the 
back-door.

Dr. Sushila N&yar (Jhansi): How is 
it back-door legislation? The House 
is deciding. '

Mr. Deputy-Speaker: There is
nothing that is back-door. This legis
lation is not by the back-door. The 
Government has thought it necessary 
already to frame these rules and they
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ought to be placed on the Table. Am 
soon as they are framed they come 
into force and they are given
to. They have the e&ect immediately 
they are framed and notified. After
wards, yfter some tfene> if P a y 
ment makes any modifications, toej
are to be inserted in the rules anil 
the rules are accordingly modified 
though it may be done long after
wards and though some time has 
elapsed. Here, if the Parliament 
arrives at certain conclusions, those 
recommendations would be made to
the Government. It would be for the 
Government then to take theiq into
account So, there is nothing that is
irregular or anything of the sort

6hri Narayanaakotty Menoa: What 
is the time for this item?

Mr. Deputy-Speaker: Up to 5 o’clock. 
On the last day, we should nbt sit 
beyond 5 o'cl6ck!

Shri S. M. Banerjee (Kanpur): Mr. 
Deputy-Speaker, Sir, I was extremely 
happy when I read in the newspapers 
that the Central Civil Services 
(Conduct) Rules of 1955 were so
amended as to give certain concessions
to the Central Government, employees 
or to exempt Central Government 
employees from various sections which 
were considered by the Central Gov
ernment employees as bad. On 
13-3-1959, these rules were placed on 
the Table of the House in reply to a 
starred question. The question was 
whether Government propose to
amend the conduct rules for th»
industrial employees working under 
the Central Government. When I
read the amended rules, I found that 
certain sections which were introduced 
during the time of the threatened 
strike in 1957 by the P. & T. 
employees, viz., rules 4A and 4B, 
were not removed.

I will come to my amendments 
later on. First of all, I wish to point 
out that, in 1952, an assurance was 
given by the then Home Minister,



Dr. Katju, m this very-House on 23rd 
June, 1952 fie said in reply to 
unstarred question No 231, that

"Government are considering 
revision of the Government 
Servants’ Conduct Rules to bnng 
them m consonance with the pro
visions of the Constitution of
India”

This assurance was given m 1952 by 
Dr Katju, but in 1955 these rules 
were brought I personally feel— 
and that is the feeling of the Central 
Government employees in this country 
—that their trade union rights and 
democratic nghts have been mortgag
ed in the Home Ministry Exemptions 
have been given to a section of em
ployees, viz, employees working in 
ports and docks, defence installations 
except training establishments, public 
works establishments m so for as 
they relate to work-charged staff, 
irrigation end electric power establish
ments, mines and factories as defined 
under the Factories Act and field units 
of the CTO I have a feeling that 
those people have been exempted 
from 4A and 4B, but still the P & T
employees and other Central Govern
ment employees working m the 
Secretariat, survey department, civil
aviation Auditor-General's office— 
nearly more than 10 lakhs of em
ployees are still today facing these 
obnoxious sections known as 4A and 
4B

Mr. Depnty-Speaker. The hon
Member is more anxious about his 
speech and I am anxious if he is 
moving his amendments Is he moving 
all his five amendments?

Shri S. M. Banerjee: Yes

I beg to move

This House recommends that m sub
t l e  (2) of rule 1 of the Central Civil 
Services (Conduct) Rules, 1955 (as 
amended upto 3-3-59), laid on the 
Table on the 13th March, 1959, in
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reply to Starred Question No 1228, 
for the second proviso and Explana
tion the following proviso be substi
tuted, namely,—

“Provided further that rules 
3A, 9, Explanation to sub-rule (2) 
of rule 10, rule 11, sub-rule (2) 
of rule 12, rule 13, sub-rules- (1),
(2) end (8) of rule 15, rules 18, 17 
and 18 shall not apply to any Gov
ernment servant arawing a pay 
of Rs 500|- or less per mensem 
and holding a non-gazetted post 
in any of the establishments, other 
than railway establishments, 
owned or managed by the Gov
ernment "

This House recommends that m the 
Central Civil Services (Conduct)
Rules, 1955 (as amended upto 3-3-59), 
laid on the Table on the 13th March, 
1959, in reply to Starred Question 
No 1223 rule 4(A) be deleted

This House recommends that m the 
Central Civil Services (Conduct) 
Rules, 1955 (as amended upto 3-3-59)
laid on the Table on the 13th March, 
1959, in reply to Starred Question 
No 1223, rule 4(B) be deleted

This House recommends that m the 
Central Civil Services (Conduct) 
Rules, 1955 (as amended upto 3-3-59)
laid on the Table on the 13th March, 
1959, in reply to Starred Question 
No 1223, the following proviso be
added to sub-rule (1) of rule 5, 
namely —

“Provided that no such sanction 
shall be required in the case of a 
Government servant, who is an 
office-bearer of a trade union or 
service association of such Gov
ernment servants, with regard to
any publication of suoh trade 
union or service association”

This House recommends that in the 
Central Civil Services (Conduct) 
Rules, 1955 (as amended upto 3-3-59)
laid on the Tablq on the, 13th March, 
1959, in reply to Starred Question
No 1223, in the proviso to clause (1)
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at rule 6, after “trade union” the
words “or service association” be ' 
inserted.

The other day, we were told in this 
House that no employee has suffered 
due to the inclusion of rules 4A and 
4B in 1957. I want to read before this 
House what is the total number of
Government emjftoyees who have be
come victims of rule 4A banning 
strike and demonstrations. 1 have got 
a list of the number of Government 
servants charge-sheeted for violation 
at ruje 4A, the number of Govern
ment servants who were punished 
and the nature of punishment award
ed. ’Bie total number of Government 
employees charge-sheeted for viola
tion of rule 4A is 941. The number of
Government employees puniBhed is 
207. Punishments awarded are: warn
ed 3, censured 173, increment with
held 19, pay reduced 6, compulsorily 
retired 1 and removed from service
2; the total is 207. More cases are 
under the consideration of the Gov
ernment

Shri Run Shankar Lai (Domaria 
Ganj): Of all the employees.

Shri S. M. Banerjee: You will have 
more. Why bother?

The number of posts and telegraphs 
people working under the Director 
General of Posts and Telegraphs is 
827. Out of these 941 employees, who 
have been charge-sheeted for viola
tion of rule 4(A) the number of Posts 
and Telegraphs employees is 827. You
can imagine, as to why today Central 
Government employees are condemn
ing this 4(A) and 4(B).

During the threatened postal strike, 
an ordinance was brought. That was 
withdrawn. The Essential Services 
Bill was brought but it was not plac
ed before the other House and it was 
allowed to lapse. I do not know why 
rules 4(A) ,and 4(B) were not with
drawn, when the Central Govern
ment employees always wanted to
settle their grievances peacefully and
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constitutionally. TOe second proviso 
to sub-rule (2) of rule 1 says:

“Provided further that rules 3A, 
4A, 4B, 9............. following es
tablishments.........."

The establishments are mentioned. 
My amendment is that this should 
be extended to all Central Govern
ment employees including Posts
Telegraphs, Civil Aviation, Survey 
Department and the Secretariat peo
ple. It should be extended to all All
persons who are drawing Rs. 5Q0|- 
or less per month should be exempted, 
because this discrimination is of the
worst type. I feel that Government 
employees are responsible people. 
They realise their responsibility to
wards the nation. They have behaved 
in an excellent way and have helped 
the Government in every sphere of
their work. There is no reason why 
it should not be withdrawn.

The figures which I have quoted will
reveal that more cases are pending 
consideration. There will be more 
charge-sheets. There will be more 
of censuring and some people may 
lose their jobs. In the Auditor- 
General’s establishment a young man 
of 28 or 29 years of age has been
asked to retire compulsorily because 
of this infringement, that is. violation 
of rule 4(A).

Then rule 4(B) says that nobody 
can join a particular union unless it 
seeks recognition within six months 
of its registration Recognition is not 
statutory in this country. Recognition 
is a matter of discretion. Whether it 
is in the public sector or in the private 
sector owners can easily say that 
they will not recognise a particular 
union.

Recently, in the month of April, 
recognition rules have been issued by
the Government of India. That too is 
a debatable matter. It is a disputed 
one and requires reconsideration. 
There are unions which have not been 
recognised. For Instance, I will men-
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tion that there u  a union in Dahra 
Dun under the Survey of India. For 
tiie last ten yean it has been referr
ing its case to the Government oi 
India Still it has not been recognis
ed The Naval Dockyard Worker
Union in Bombay has been going to 
the Ministry several times for re
cognition, but it has not been re
cognised So, my submission is that 
it is against article 19 of the Constit
ution. We must have a union of our 
own choice

Article 19, Right to Freedom, lays 
down

“All citizens shall have the 
right to freedom of speech and 
expression; to assemble peacefully 
and without arms, to form associ
ations or unions,”

Here, rule 4(B) compels the employees 
to jom a particular union which may 
not be of their own choice Why I 
am raising this question is because 
this is against the spin! of the Con
stitution It should be withdrawn
This has resulted in the recognition of 
only those unions, which toe the lme 
of some people, or which are formed
by the Government sponsored Indian 
National Trade Union Congress But 
other unions are not recognised and I 
know how recognitions are withdrawn 
When I was a government employee 
and m 1956 I was discharged from ser
vice, the next day I was declared by 
the then Defence Minister es persona
tion grata. I was not allowed to enter 
any place in defence land I was not 
allowed to organise meetings, though 
my union was a recognised union

An hon. Member* So you entered 
Lok Sabha'

Shri S M Banerjee: The reoognit*- 
ion of my umon was withdrawn, be
cause they wanted me to be excluded 
from the union office-bearership The 
union took a decision not to do so 
They said you may discharge Mr 
Banerjee, but we cannot discharge 
him The net result was that recogni
tion was withdrawn. The day I was
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elected to Lok Sabha I became persona 
grata and recognition was given to my
union Can you treat trade union and
fundamental rights of workers who> 
are the essential services of this coun
try m this manner? This is toe bad.

My fourth amendment suggests the
addition of this proviso—

“Provided that no such sanct
ion shall be required in the case 
of a Government servant, who is 
an office-bearer of a trade union 
or service association of such 
Government servants, with regard 
to any publication of such trade 
union or service association"

You cannot give any news to
newspaper, you cannot issue state
ments, you cannot write m a periodi
cal Of course, the word "trade 
union” is there I want associations 
also to be included and I hope that 
this will be done

So, all my amendments can be 
accepted if we really believe in de
mocratic rights and there u no scope 
for fear I can assure the hon Min
ister and this House that a Central 
Government employee who is res
ponsible for the success of the Second 
and Third Five Year Plans will not 
do anything which ttught harm our 
national Government There have not
been instances of this type So, T 
would request the hon Minister to
kindly consider this matter and not 
reject it merely because he once im
posed these Rules on the Central* 
Government employees

When this discussion came I knew
the fate of my amendments But F 
am one of those who believe that hu
man nature changes I know the 
nature or attitude of the Home Min- 
istry has changed and I am sure it
will view the entire things m ar 
changed light I know they will ac
cept this amendment

Another point I wish to mention
Mr. Deputy-Speaker: He should try

to conclude now
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8hd S. M* Papeete*: I will take
only two or three more minutes. Even, 
the Royal Commianqn on Labour 
remarked as follow* three decades 
■bqck:

“In our view the weakest point 
of the Indian provision is that 
while it restricts tbe powers of
the workers in the public utility 
services to coerce their em
ployers, it gives in return no as
surance that their grievances will 
receive a hearing."

I have no time; otherwise I would 
have quoted that in many countries 
the civil servants have got more rights 

.and privileges. I fully realise that 
the Central Government employees 
and other Government employees, 
whether in State Service or local self- 
governing bodies must have their 
rights and obligations. I do not 
■want that they should only fight 
for their rights. I am equally con
scious of their responsibilities to the 
country. Now there are about 59 
lakhs of employees, about 18 lakhs in 
Central Government 21 lakhs State 
.Government employees and about 20 
lakhs local self-government bodies 
employees. I am afraid if the report 
of the Fay Commission is delayed 
long, there will be demonstrations, 
peaceful demonstrations and the list 
of charge-sheeted people may in
crease, because Rule 4A says clearly
that you cannot do anything. What 
are the wordings?

"No Government servant 6hall 
participate in any demonstration
or resort, to any form of strike 
in connection with any matter 
pertaining to his conditions of 
service.”

What should they do, Sir? I do not 
say that they should always do it, 
but sometimes they have to demons
trate. And if they demonstrate for
their genuine grievances, nobody is 
going to see whether the grievance is
genuine or not; they will be charge- 
sheeted.

TpTith thepe words I jn*fce a fervent 
appeal to the hon. Minister kiMIy to
accept these amendments, so that the 
Central Goverwpeni employees may 
feel that whatever the Government or
the ) national l£E<tex? r̂ho are in 
power talk in public they also prac
tise in Parliament and office. It will 
give courage and conviction to these 
people and they will have much
confidence, because this 4A, 4B and 
other rules will not be there. I hope 
the hon. Minister will k<ndly consider 
this sympathetically, realising that 
the Central Government employees 
are their loyal employees and they 
want this country to prosper, and the 
prosperity of the country will de
pend on the goodwill of those em
ployees.

Mr. Deputy-Speaker: I h?ve got
ten minutes. Two Members can speak 
within those ten minutes.

Shri C K. Bhattacbaryya (West
Dinajpur): May I have only two
minutes? I Wish to make only one 
observation.

Mr. Deputy-Speaker: I am sorry, it 
will not be possible for me. He has 
not sponsored any amendment Shri 
Vittal Rao 4

Shri T. B. Vittal Rao (Khammam): 
Sir, these rules are of very great im
portance as they concern and affect 
nearly five to six lakhs of civil ser
vice employees in non-gazetted posts 
under the Central Government. Only 
the other day I was reading a small 
review prepared by the Ministry of 
Labour and Employment on the work
ing of trade unions in India In that 
review it was stated that the trade 
union organisation ratio in our coun
try is very low and very unsatisfac
tory. There are some industries where 
the trade union ratio is 62 to 04 per 
cent but many of them do not have 
more Jhan 30 per cent These Central 
Civil Services (Conduct) Rules that 
have been amended do not at all 
encourage the formation of trade 
unions. Tbe Second Five Year Flan
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has clearly laid down that trade 
unions should be encouraged and 
allowed to grow and be strengthened 
if the country has to advance. But 
these Rules prevent the healthy 
growth of trade unionism. These 
rules, 4A and 4B, are very obnoxious. 
They are against the spirit of the 
Constitution. They cannot be justi
fied. So many times the Government 
have taken action against the em
ployees. There are several cases in 
which the High Courts and the 
Supreme Court have declared that 
the dismissal was illegal. Such rules 
are framed that no person can de
monstrate when a grievance has been 
turned down. When a person ha*

and exhausted them and yet the grie
vance is not redressed, and then if he 
makes a small demonstration he is li
able to be proceeded with under 
rule 4A.

We have seen in the country, two 
years ago, Government was very ada
mant; in spite of several requests, in 
spite of several representations made 
for the appointment of a Second Pay 
Commission, they did not yield. Only 
when a strike notice was given by 
the National Federation of P. & T. 
employees and several Central Gov
ernment employees, the Government 
moved and appointed the Second Pay 
Commission. This is the thing. Un
less and until the employees take to 
the last Tesort after exhausting all 
channels and avenues of reasonable 
representation, nothing, moves. What 
is that last resort? Strike. It has 
been recognised everywhere. It has 
been recognised by every trade union. 
It has been recognised in every gen
uine trade union. You deny this 
right to 5 or 6 lakhs of people. The 
Railways are exempted. They con
stitute 11 lakhs. Under what Tight, 
under what rule is this refused? 
Therefore, I request the hon. Minister 
to reconsider. Of course. t'-«y have 
considered and modified these rules 
to some extent. It was there for 
already one year or nearly ‘two years, 
and nfiodiflcation, has been made. But 
114 LSD—6.

the modiflcatden has to go still fur
ther-

J refer to rule 4 (B) under which no 
government employee can become a 
member of a union for which' there is 
no recognition or recognition is re
fused or withdrawn. As was pointed 
out by my friend, this cuts at the vary 
provisions of the Trade Union Act. 
A member can join a union ot his 
choice. This is what we want. How 
ca.n. simply because recognition is 
refused or withdrawn, it be said that 
he should cease to be a member of 
that union? I do not know whether 
the hon. Minister has read the debate 
that took place when the Trade Union 
Appending. Bill wa& passed in. this. 
House. Unfortunately, that has not 
b ên enforced. We provided for stat
utory ' recognition of all unions « - 
associations. In the absence of such 
a legislation, in the* absence of en
forcement of that, I do not know why 
htf should refuse or he should say 
that so and so should become member 
of a recognised union. We have aeon 
ojy several occasions, on mere flimsy 
grounds, recognitions have been with
drawn. There have been instances 
which have just now been cited. A 
particular member has been domoexa- 
tiially elected by the members of the 
association as an office-bearer. They 
say that recognition will not be grant
ed to that union so long as per
son is an office-bearer of -that union. 
T l> ese  are the conditions. I would 
liKe the hon. Home Minister to bring 
forward legislation or bring forward 
any rule providing for compulsory re
cognition. Let there be a democratic 
provision. Then; I wiU aocept, that 
that union which has been chosen or 
the association which has got demo
cratically the highest number of vofe9 
b£ recognised. ,1 will have no quarrel. 
Hien, we can say, that people should 
become members ot that particular 
union, even though it abridges de
mocratic rights.

Ifcere should be no conditions for 
issuing of statements by the office
bearers of a trade union or organis
ation. They write for redressal of
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their grievances In some of their maga
zines. Government can take action 
if these rules are there. It is a legi
timate right to run a journal or a 
magazine wherein you can state your 
difficulties. When these difficulties 
which they are experiencing are 
brought to the notice of officers 
through magazines, they have taken 
note of these things and actually tried 
to redress them. There have been in
stances. Yet, an office-bearer of a*, 
association which has been duly re
gistered under the Trade Union Act 
cannot issue a statement. This means 
to say that we will have to give up 
all our rights. Already, democratic 
rights have been given up. Further, 
we wia 'have “to give -op even 'tn&e 
union rights. Therefore, I again 
earnestly appeal to the hon. Minister 
to see that these things are modified 
as suggested in our amendments.

4

Shri C. K. Bhattacharyya: Mr.
Deputy-Speaker, I simply want to
point out, what appears to me, to be a 
gross inconsistency in these rules. By 
rule 1, it is provided that rule 18 
shall not apply to any government ser
vant drawing a pay of Rs. 500 or less. 
This rule 18 is about bigamous marri
ages. It is said that no government 
servant who has a wife living can '
contract another marriage without 
obtaining the permission of the Gov
ernment. Does the Home Minister 
intend that the lesser the pay, the 
more the freedom to contract biga
mous marriages? That would be the 
effect of this rule.

Mr. Deputy-Speaker: Perhaps, that 
is the intention.

Shri C. K. Bhattacharyya: That is 
what I want him to make clear, and 
that is title rule to which I want his 
attention to be drawn. It appears to 
me grossly inconsistent. I do not 
raise the question of discrimination. 
Government servants with a salary 
of Rs. 500 or less will be free to con
tract bigamdus marriages and Gov
ernment servants with higher pay
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tfill be denied bigamous marriages, 
do not raise the question of discrimin
ation. It appears to be inconsistent.

Shri Sadhan Gupta: The lesser pay
a deterrent.

Shri Taagamanl: May I take only 
Ifn minutes before you call the hon. 
Minister?

Mr. Deputy-Speaker: I have not got 
t£n minutes. I told the hon. Mem
ber that altogether, I had only ten 
ijimutes and that h e been exhausted.

Shri Taagamanl: I shall take only 
five minutes.

Mr. Deputy-Speaker: But the diffi
culty will be that we cannot adjourn 
st five o’clock, because fifteen minutes 
are required by the hon. Minister.

Shri Taagamanl (Madurai): I shall 
only mention the points briefly.

First of all, I want to congratulate 
tfie Ministry for reacting to the move
ment and also the demands of the 
Central Government employees. So, 
0p 3rd March, 1959, they came for- 
v/ard with an amendment, and they 
have sought to exclude certain em
ployees in ports, docks, wharves or 
jetties, defence installations except 
gaining establishments, public works 
establishments, in so far as they re
late to work-charged staff and so on. 
gut after their having excluded cer
tain sections of workers, I want to
know why some other sections have 
upt been excluded, for example, in 
tjie Posts and Telegraphs Department, 
ir» the Civil Aviation Department, in 
tpe Survey of India, in the CPWD and 
certain other departments. I  shall

yery grateful to the hon. Minister 
\f he can tell us the reason why these 
sections of the employees have not 
bien excluded. i  can understand 
security services or police or military 
b îng included. But when we have 
excluded a certain sectiotr of the em
ployees, what is the special reason 
f<?r not occluding the categories ct



employees that I have mentioned That 
u the first point that I would like to 
know from the hon. Minuter.

My second point u  in regard to 
rule 4-A and rule 4-B, which have 
been elaborately dealt with by Shri 
T B Vittal Rao and also Shn S M
Banerjee This House has discussed 
this matter m great detail on the re
solution moved by Shn P S Daulta.

My third point is this Although 
there have been observations by the 
various High Courts that Govern
ment should not be too sensitive in 
regard to criticism by their em
ployees especially whenever it con
cerns their terms of employment, I 
do not know why the very harmless 
amendment which is sought to be in
cluded, namely amendment No 5 to 
rule No 6 is not going to be accepted
I would like to know the reason why 
the hon Minister is not going to ac
cept this amendment

My fourth point is that freedom was 
given to people to speak on the radio 
or write in the press, but now certain 
extra restrictions are put on those 
people Why should this be so? Has 
such a practice been adopted in coun
tries like the Commonwealth coun
tries, such as Britain, Australia or 
Canada or even m a country like 
France7 What is the practice there 
so far as the Central Government em
ployees are concerned, like the Posts 
and Telegraphs Department employees 
or the Civil Aviation Department 
employees or the CPWD employees? 
Do they have these types of rules 
governing their conditions of ser
vice!? From my knowledge, I can 
Say that no such thing governs them
So, unless there is any special 
reason, there is absolutely no justifica
tion for denying them this right

I would just refer to one last point 
with your indulgence The hon. 
Minister of Transport and Communi
cations, when the Demands were being 
discussed, was pleased to say that 
normal trade union activities would
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not be curtailed in the naip* of rule 
4-A To that extent, we are grateful 
to him.

In conclusion, I would again request 
that the rules* may be suitably modi
fied, and if certain employees are 
not excluded, special reasons may be 
given, and the House taken into con
fidence.

Mr. Deputy-Speaker: Is Shri C R
Pattabhi Raman particular about 
speaking9

Shri C R. Pattabhi Raman: I Just
wish to say one or two things I am 
glad that Shn T B Vittal Rao has 
been fair enough to say that a num
ber of exemptions have been granted 
as required, for employees in the 
ports, docks, wharves or jetties, in 
defence installations except training 
establishments, public works estab
lishments and so on I shall not enu
merate the whole list, but there are 
seven items given here And the 
various industrial or near-industrial 
units, and even factories which may 
be connected with the Posts and 
Telegraphs Department may perhaps 
come under these exemptions So, 
these rules cover only the white- 
collared workers of Government 
What is it that he has got, on the 
other hand, m his favour9 A refer
ence was made to article 19 I will 
refer to it presently, and I will be
very bnef He has got article 311 of
the Constitution by which he has to 
be given notice, and there is a regu* 
lar paraphernalia Many a Govern
ment servant has approached the 
courts and has been able to strike 
down many orders against him either 
suspending him or dismissing him or 
in any way punishing him

Shri S. M.. Banerjee: May I point 
out for his-information that though 
the defence employees have been
exempted, I hope he knows it, no 
advantage can be taken of article 311 
by Defence employees because of
article 310’  All cases have been re
jected by the High Courts
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Mr. Speaker: Yes, he may go on

Shri C. B. Pattabhi Raman: I nave 
already referred to article 311 With 
regard to Shn Banerjee's point, I 
will not labour it now If there is 
any marginal case and doubt abotit it, 
it is for him to agitate it before the 
courts of the land. I wish there is 
more recourse taken to the courts of 
the land Frankly, that is not a 
debatable point at all And then De
fence installations are out of it

Shri Narayanankntty Menon: I
wish to point out that Government is 
resorting to the terms of the contract 
where by giving one month’s notice, 
the services of the employee can be 
terminated So, in any case of mis
conduct under this, by mentioning 
the misconduct, the other provision 
under the terms of the employment 
is used, and the courts have held 
that even though misconduct is men
tioned in the chargesheet, if the Gov
ernment takes recourse to the parti
cular course of giving one month’s 
notice under the terms of the con
tract, they are unable to interfere 
That is the genuine difficulty

Shri C. R. Pattabhi Raman: Then
he will not come under article 311 
There is a clear dichotomy Is he a 
Government servant with the advan
tage and sanction of article 311 be
hind him or not’  The misconduct 
the hon Member is refemng to is m 
respect of cases of industrial units 
where the other remedy is Qpen to
Government They are exempted as 
it is

Apart from that, they are entitled 
to pension, and are sui generis no 
orderly Government is possible if the 
right to form associations is given to 
them

Actually what is article 10’  When 
my hon friend was reading article 
19, he was only reading the mam 
article He read article 19(1) (c)
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about the right to farm associations, 
but it is subject to article 19<4) 
which says

“Nothing in sub-clause (x) of the 
said clause shall affect the opera
tion at any existing law in so far 
as it imposes, or prevent the State 
from making any law imposing, ip 
the interests at pubhc order or 
morality, reasonable restrictions 
on the exercise of the right con
ferred by the said sub-clause”

So, it is subject to reasonable res
trictions and there are quite a num
ber of decisions with regard to the 
right to form associations Therefore, 
people who really come under the 
rule are those enumerated here, 
really the white collar workers who 
have got all the benefits not only of 
pension and the various other Gov
ernment benefits, but also of article 
311 of the Constitution

Shri Datar: I would point out m 
the first instance that article1 19 has 
no application, because under article 
19, Government can lay down certain 
restrictions, and so far as Govern
ment servants in general are con
cerned, the House will find that evfefft 
m respect of the recent orders there 
are a number of restrictions to which 
4 Government servant can be sub
jected without violating the provi
sions of the Constitution In so tHr 
as a person becomes a GoverftlheAt 
servant he renders himself Tisiblte t6 
the Central Civil Services (Cbtttlttet) 
Rules, antherefore these ruTes htfve 
to be taken into account as valid 
re®tnctions under article 19 ZVen 
now, from the first, we httv*e gtt cer
tain rules which show that ft Is not 
open to a government ‘ servaht to do 
certain things which hifitrcmfi other
wise have done as a private citiMn 
under the Constitution Now, on ac
count of certain recent events, to 
which I need not make a refetaree, 
when there were certain threatened 
strikes which would Jiave threatened
the whole administrative machinery, 
it was considered projser, ln the 
interest of the tfetion, «h«t the right
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to such a 8trike should be taken 
away from a government servant 
Itute H A), which has been introduc
ed, reads

"Mo government servant shall 
participate in any demonstration or 
w o rt to any form of strike in con
nection with any matter pertaining 
to his conditions of service”

Therefore, this was considered* 
absolutely Essential

Urwter Rule 4(B), restrictions have 
been laid down regarding the joining 
by government servants of associa
tions that have not been recognised 
May I point out that there is* a cer
tain degree of difference between a 
government servant and a govern
ment servant9 Broadly, all govern
ment servants can be divided into 
two categories One category would 
be the civilian employees of Govern
ment They are in various depart
ments of Government Generally, 
these civilian employees are govern
ed by a set of rules They may be in 
the administrative services, they 
may be workmg in supervisory posts 
in managerial posts All these can be 
clubbed together and treated as a 
category of civilian employees There 
Is also another category There are 
as you are a ware, certain other em
ployees who come within the defini
tion of industrial labour

When this Rule was first made, it 
was put m the Central Civil Services 
(Conduct) Rules, and the question 
arose as to whether this rule normal
ly might not apply to civilians, 
though the Civil Services (Conduct) 
Rules might apply to all the govern
ment services of the two categories 
The question arose whether this rule 
about restrictions in so far as join
ing non-recognised associations or 
taking part in strikes was concerned 
should apply to industrial labour as 
well

Now, as you are aware, we have 
got labour legislation and under that 
legislation, industrial labour, even 
under Government, are subject to

different restrictions Therefore, the 
whole question was considered after 
4(A) and 4(B) were Introduced in 
the Central Civil Services (Conduct) 
Rules, whether these restrictions 
should be made applicable to indus
trial employees as well

Then the question was considered 
various Ministries concerned were 
also consulted As I have pointed 
out, instead of making these rules 
applicable to all the members of the 
industrial employees, Government 
took a decision that there should be 
a certain exemption in respect of 
certain categories of employees, 
though, normally, they would be in
dustrial employees That is the 
reason why a certain exemption was 
made The rule, as it has now been 
made, carries a proviso exempting 
certain categories of employees from 
the operation of these two rules in 
particular, and others also with
which we are not directly concerned 
The hon Members who have moved 
amendments made a reference prin
cipally to these two rules, 4(A) and 
4(B)

The new amended Central Civil 
Services (Conduct) Rules state that 
they would generally apply to gov
ernment servants So far as railway 
servants are concerned they are
governed by their own set of rules, 
though generally they are on a par 
and quite m consonance with the
rules that we have made so far as
the other central services are con
cerned

Then it was further provided

“Provided further that rules 3A, 
4A, 4B "hall not apply to any 
government servant drawing a pay 
of Rs 500 or less per mensem and 
holding a non-gazetted post in any 
of the following establishments, ”

So, Shri Vittal Rao appreciates the 
position to a partial extent What he 
wants is that inasmuch as we have 
exempted certain categories of ser
vices or establishments from the
operation of these rules, therefore,



[Shri Datar] 
according to him, all the government 
servants wherever they are, ought to 
be completely exempted. That is 
hu stand.

I would point out here {hat this 
particular exemption was made by 
way at concession—it should be 
understood very clearly— to the 
members or the employees of cer
tain establishment, though to a cer
tain extent they were like the indus
trial labour also. It was considered
that it may not be necessary to have 
these rules enforced against the 
members or the employees of these 
establishments. That ^as been made 
very ciear—ports, docks, wharves or 
jetties; defence installations except 
training establishments; public works 
establishments, in so far as they re
late to work-charged staff.

Then, we have iv, v, vi and vu. 
Seven categories of establishments 
have been exempted. What the hon. 
Member desires is that inasmuch as 
Government have exempted 7 catego
ries of establishments, why not 
exempt all categories

I would point out that this ques
tion has been very fairly considered 
and Government have gone to the 
utmost limits in giving exemptions. 
Government are anxious that essen
tial services are essentially carried 
out. Government have to take a 
decision and find out a point up to 
which they can go and beyond which 
they cannot go.

I would mvite the attention of the 
House to rule 6. There is, however, 
rule 4B, wherein we have stated that 
an employee cannot be a member of
an association or trade union unless 
it has been properly recognised. Let 
the House understand that in rule 6 
also we have introduced a proviso by 
which it is open to a member of such 
an association to have a bona fide 
expression of views I would read 
that portion*

"Provided that in the case of any
Government servant included in
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any category «f Government ser
vants specified in the second pro- 
viso to sub-rule (2) of rule 1, 
nothing contained in this clause 
shall apply to bona fide expression of
views by him as an office-bearer of
a trade union of such Government 
sehrants for the purpose of safe* 
guarding the service conditions of 
such Government servants or tar 
securing an improvement therein;”

Thus, on the one hand, the right to 
join or participate in demonstration 
has been taken away in respect of
certain categories of services—the 
right not to jom an unrecognised 
association is also there, on the other.

It has been pointed out that Gov
ernment are anxious not to take 
away or to deny to the memhers of
the unions their nght to express in a 
bona fide manner their own griev
ances. It would not be proper to 
read 4A and 4B without reading the 
proviso to rule 6. So, that is suffi
cient guarantee.

So far as non-exempted establish
ments are concerned, it would be 
open to them to give expression to 
their bona fide views so far as their 
own conditions or the improvement 
of their conditions is concerned. 
Under these circumstances, I am 
afraid it is not possible to accept the 
further amendments because, as I 
have said, these rules could have 
been made applicable to all the 
classes of servants, either the civilian 
employees or the civil side, industrial 
labour, etc., but Government have 
gone to a large extent in giving 
exemption to the members of certain 
services and I would request hon. 
Members not to press this particular 
matter.

Shri Narayanankntty Menon: There 
is one difficulty regarding rule 18 
which prohibits.......

Shri Datar: About rule 18, the 
matter is very simple.
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Shri Narayanankntty Menon: Rule 

18 prohibits ttytt the Government 
employees shall no$ have two wives 
living except in the case of the 
Muslims The law prohibits having 
two wives—whether de jure or de 
facto wives

Shri Datar: There is no de facto 
wife at all

Mr. Speaker: The hon. Minister 
need not answer it I do not know
whether the hon Member is a 
bachelor or is a married person

Shri Narayanankntty Menon: The
difficulty is, the law prohibits any 
person having two wives in cases 
where.

Mr. Speaker: I am not able to see 
the point What is de facto wife 
apart from de jure wife7

Shri Narayanankntty Menon: One
case occurred as far as the M nisiry 
of Transport and Communications 
was concerned A woman sent a 
petition and said that she was the 
wife of a particular person, parti
cular individual Therefore, on that 
basis, action was taken and the par 
ticular man was dismissed That is 
why I pointed out to him

Mr. Speaker. There, is no question 
of de facto wife

Shri S. M. Banerjee: During the 
British rule, the Britishers framed 
these rules Originally they had no 
4(A) and 4(B) So, I want to know 
*rhy instead of amending or modify-
.ng those rules, they have brought m 
this’  During the British times
here were no more stukes than dur- 
ng the present time

Shri Datar: The rules have to be 
made m accordance with the condi
tions prevailing In some respects, 
conditions are worse now (Inter
ruptions )

Mr. Speaker! Order, order.

Start C. K. Bhattacharyya: Could
not the hon Minister say something 
on this question as to why when 
making rules against bigamy applic
able to one section of the Government 
servants, they were not made appli
cable to another section? That is, 
Government servants drawing a pay 
above Rs 500 are prevented from
bigamy while Government servants 
drawing pay below Rs 500 are allow
ed the pleasure of bigamy

Shri C. D. Fande (Naim Tal)‘ It is 
not a pleasure

Shri Narayanankntty Menon. About 
de facto wife, I say it is on genuine 
grounds, because the law prohibits 
having two wives, except in the case of 
Muslims In a case where a simple 
petition has been forwarded by some 
woman, action has been taken, and 
the person concerned cannot have re
course to a court of law That is 
why I said that I wanted to have a 
clarification How is action taken by 
the hon Minister’

Mr Speaker: It is only a question of 
evidence as to whether really it is de 
jure After coverture for so many 
years, there is the presumption in 
favour of marriage

Shri Narayanankutty Menon- That 
is not done (Laughter)

Mr. Speaker: The hon Member who 
is not a lawyer laughs at it Are any 
of these motions pressed’

Shri S. M. Banerjee. They may be 
put to voice vote
The motions were put and negattvea

17.10 ha.
MESSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha —

(1) 'In accordance with the pro
visions of sub-rule (6) of 
rule 162 of the Rules of Pro
cedure and Conduct of Busi
ness in the Rajya Sabha. I am
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[Secretary]
directed to return herewith 
the Appropriation (No. 3) 
Bill, 1959, which was passed 
by the Lok Sabha at its sit
ting held on the 9th Hay, 
1959, and transmitted to the 
Rajya Sabha for its recom
mendations and to state that 
this House has no recom
mendations to make to the 
Lok Sabha in regard to the 
said Bill.’

(2) ‘In according with the provi
sions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direct
ed to return herewith the 
Appropriation (Railways) 
No. 3 Bill, 1959, which was 
passed by the Lok Sabha at 
its sitting held on the 6th 
May, 1959, and transmitted to 
the Rajya Sabha for its re
commendations and to state 
that this House has no re
commendations to make to 
the Lok Sabha in regard to 
the said Bill.”

Mr. Speaker: 1 am exceedingly 
thankful to all the hon. Members for
their active co-operation. We have 
got on very smoothly during the 
whole session. A number of things 
came up which were highly contro
versial, and all of us kept ourselves 
cool. I hope and trust that all hon. 
Members will come back, hale and 
refreshed and strong........

Shri C. D. Pande (Naini Tal): And 
so also you, Sir.

Mr. Speaker:....... during the inter.
session, with a view to do much 
greater work than what .we have
done and impress upon the public
that Parliament is the guardian of 
the rights and liberties of the public.

The House will stand adjourned
sine die

17.12 hrs.

The Lok Subha then adjourned sine 
die.
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Cotumw
OBITUARY REFERENCE 16023
The Speaker made a re- 

ference 'to the passing 
■way of Dr. Kesha vial 
Vithaldas Thakkar who 
was a member of the 
Provisional Parliament.

Thereafter Members stood 
in silence for a minute 
as a mark of respect.

PAPERS LAID ON THE
TABLE 16023—as
The following papers 

were laid on the Table :
(1) A copy of Notifica- 

rion No. G.S.R. $21 
dated the 2nd May,
1959 under sub-sec
tion (3) o f Section 
641 of the Companies
Act, 1956, making
certain alteration to 
the regulations con
tained in Tabic A of
Schedule I to the Act.

(2) A copy of Notifica
tion No. G.S.R. 48 
dated the 17th Janu
ary, 1959, under sub
section (3) of Section 
24 of the High Court 
Judges (Conditions 
of Service) Act, 1954 
making certain fur
ther amendment!) to 
the High Court 
Judges Travelling 
Allowance Rules,
1956.

(3) A copy of the state
ment regarding in
vestigations into forg
ed passports

(4) The Minutes of the
sittings (Eleventh 
to Thirteenth) of the
Committee on Govern
ment Assurances held
during the Seventh 
Session

MESSAGES FROM
RAJVA SABHA 16025—29,

16196—98
(1) Secretary reported

messages from Rajya 
Sabha that Rajya Sabha 
concurred with the 
motions to refer the 
following Bills:
(1) State Bank of India 

(Amendment) Bill

MESSAGES FROM
RAJYA SABHA—Contd.

(2) State Bank of India 
(Subsidiary Banks) 
Bill.

(3) Banking Companies 
(Amendment) Bill.

(4) Companies (Amend* 
ment) Bill to Joint 
Committees.

(»0 Secretary reported
two messages from
Rajya Sabha that Rajya 
Sabha had no recom
mendations to make to
Lok Sabha in regard to 
the following Bills pas
sed by Lok Sabha on 
the 6th May, 1959 :
(1) The Appropriation 

(No. 3) Bill, 1959.
(2) The Appropriation 

(Railways) No. 3 
Bill. 1959

REPORT OF PUBLIC
ACCOUNTS COM*
MITTEE PRESENTED
Eighteenth Report was 

presented.

CALLING ATTEN
TION TO MATTER
OF URGENT PUBLIC
IMPORTANCE .
Shn S. M. Banerjee called 

the attention of the Mi
nister of Food and Agri
culture to the abnormal
rise in the prices of
sugar in Uttar Pradesh 
and the steps taken 
by Government m 
regard thereto.

The Deputy Minister of
Food and Agriculture 
(Shn A. M. Thomas) 
made a stetcinent in 
regard thereto.

STATEMENT BY MIN
ISTER
The Deputy Minister of

Labour (Shri Abid
All) made a statement 
regarding laying on the 
Table of Notifications 
extending the Emplo
yees’ Provident Funds
Act, X952, to road motor 
transport establishments.

Coumora

16029

16029—38

16038-39
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QUESTION OP PRIVI
LEGE

The Spdfcer withheld 
bis consent to the ques
tion of privilege sought 
to be raised by Snri 
Frank Anthony on the 
7th May, 1959, .regard
ing certain remarks 
reported to have been 
made against him by a 
member of Lok Sabha 
in connection with the 
Resolution moved by 
him (Shri Frank An
thony 6n the 24th April, 
1959 for the inclusion 
of English in the Eighth 
Schedule of the Cons
titution.

COLUMHS

16040-42

MOTION RH*'EIGHTH 
REPORT OF UJP.S.C
Further discussion on 

the motion re: Eighth 
Report of U.P.S.C. con
cluded. The motion 
was adopted.

MOTIONS KE: CENTRAL 
CIVIL SERVICES 
(CONDUCT) RULES 

Five motions re: modi
fication of the Central 
Civil Services (Conduci) 
Rules, 1955, were mov
ed by Shri S. M. Baner- 
ter. The Minister of 
State in the Ministry 
of Home Affairs (Shri 
Datar) replied to the 
Debate and all the 
motions were nr wived. 
Lok Sabha adiouzned 
sin* He.

Oaunam

16039,
16042—16170

16170—96



R B S U M B

Or r a  Sm rira ftasioN j i  Second Lok Sabha

l(K4

I- Period of the Session ^ . 
it

a. Number of Sittings
3. Toni Number of Sitting '

tours.

4. NumMr of Divisions held 
3. Government Bills:—

(«) Pending at the com.
mencement of the seision 

m  Introduced 
(in) Laid on the Table as 

passed by Rajya Sabha .
(i») Referred to Select 

Committees
(t>) Referred to Joint Com* 

mittees
by Select 

by Joint

(vi) Reported
Committees 

(via) Reported 
Committee 

(vu) Passed
(wit) Returned by Rajya 

Sabha without any re
commendation ,

(ix) Returned by Rajya 
Sabha with amendments 

(*) Pending at the end of
the Session

i. Private Members’ Bills :__
(0 Pending at the com

mencement of the session 
(ii) Introduced 
(tit) Withdrawn
(i«0 Pending at the end of

the session .

Government Resolutions
(i) Moved
(it) AdoptedJ .

8. Private Members' Reso
lutions :—
(0 Received . '  .
(it) Adopted

9th Feb
ruary to
9th May, 
l »59 (90 
daysj.

6S

427 firs. 
28 mti.

*3

10 
21

2

Nil

5

I
24

11 

2

II

85
is
4

9*

(iti) Included in the List of
Business

(tv) Withdrawn
(v )  Negatived .

I0IJ
1 (as
amended'

43
2
3

9. Government Motions 
(i) Moved 

* (it) Adopted 
xo. Private Members' Motions

(i) Received
(ii) Admitted .
(m) Moved

11. Motions re: Modifications 
to Rules:—
(t) Received 
(it) Admitted 
(Hi) Moved

12._ Discussions held on Mo
tions of Urgent Public Im
portance

13. Half-an-houi Discussions 
held

14. Number of Matters of Ur
gent Public Importance to 
which attention of Minister 
was called and statements 
were made or laid by Minis
ter . . . .

15. Adjournment Motions :—
(0 Received
(it) Admitted .
(111) Consent withheld by 

Speaker
16. Questions asked 

(0 Starred
(ti) Unstarred (Including 

Starred Questions conver
ted as Unstarred Questions) 

(til) Short Notice Questions

3
3

86
18
S

19

38
1

37

2310

4281
33

17. Reports of Parliamentary 
Committees Presented 

(t) Business 
mittee

Advisory Com-

(Uj Committee of Privileges 2 (8th 
and 9th)

(iii) Committee on Absence 
of Members from the 
Sittings of the House . 3

(it;) Committee on Petitions 1 (Sixth)
(t>) Committee on Private x2(Thir-

Members’ Bills and ty-fouith
Resolutions. to Forty-

fifth).
(vi) Committee on Sub- 1 (Fifth) 

ordinate Legislation.
(cti) Rules Committee Nil
(vn'O General Purpose* Com

mittee . . . . Ni l
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